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(Cachar—Reserved—Sch. Castes).

Laxmi Bat, Shrinatt Sangpm (Vicar*- 
bad).

liaflda Ahmed, Shrimati (Jorfaat).

Ma&agaonkar, Shri Bhausaheb Rao- 
saheb (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur- 
bhattS—Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Tarn- 
Taran).

Maiti, Shri Nikunja fiiharx (Ghatal).

Malhah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).

Malaviya, Shri Keshva Deva (Basti). 
Malvia, Shri Kanhaiyalal Rhw»h»i 

(Shajapur—Reserved—Sch. Castes). 
Malviya, Shri Motilal (Khajuraho— 

Reserved—Sch. Castes).

Manaen, Shri T. (Darjeeling).

M&nay, Shri Gopal Kaltui (Bombay 
City Central—Reserved—Scheduled 
Castes):

Mandal, Shri Jailal (Khagaria).
Mandal, Dr. Pashupati (Bankura— 

Reserved—Sch. Castes).
Maniyangadan, Shri Mathew (Kotta- 

yam).

Manjula Debi, Shrimati (Goalpara). 
Masani, Shri Itt. R. (Ranchi—East).

Masuriya Din, Shri (Phulpur— 
Reserved—Sch. Castes).

Matera,'Shri Lam an Uahadu (Thana 
—rReserved—Stfh. Tribes).

Mathur, Shri Harish Chandra (Pali). 

Mathur, Shri Mathur Das (Nagaur). 
Matin, Shri S. A. (GMdlh).

Mehdi, Shri Syed Ahmad (Rampur).



M >

*M’ —contd 
Mehta, S k i  Balwantray Gopalji 

(Gohilwad).
Mehta, Shn Jaswant Raj (Jodhpur). 
Melkote, t)r G S (Raichur)
Menon, Dr K  B (Badagara).
Menon, Shn V K. Krishna (Bombay 

City North)
Menon, Shn T C Narayanankutty 

(Mukandapuram).
Minimata, Shrunati Agamadas Guru 

(Baloda Bazar—  Reserved— Sch 
Castes)

Mishra, Shn Bhagwan Dm (Kaisar- 
ganj)

Mishra, Shn Bibhuti (Bagaha)
Mishra, Shn Lalit Narayan (Saharsa).
Mishra, Shn Mathura Prasad (Begu- 

sarai)
Mishra, Shn Shyant Naadan (Jai- 

nagar)
Mura, Shn Raghubar Dayal (Buland- 

ahahr)
Misra, Shn Raja Ram (Faizabad). 
Mohan Swaroop, Kanwar (Plliblut). 
Mohideen, Shn M Gulam (Dindlgul) 
Mohiuddin, Shn Ahmed (Secundera

bad)
Munisamy, Shn N R (Vellore) 
Morarka, Shn Radheshyam Rano- 

kumar (Jhunjhunu)
More, Shn Jayawant Ghanshyam 

(Sholapur)
Mukerjee, Shn Hirendra Nath (Cal

cutta—Central)
Mullick, Shn Baishnav Charan (Ken

drapara—Reserved— Sch Castes) 
Murmu, Shn Paika (Rajmahal— Re

served—Sch Tribes)
Murthy, Shn B S (Kakmada— Re

served—Sch. Castes)
Mutafir, Giam Gurmukh Singh 

(Amntsar)
Mirfhukriahnan, Shri M (Vellore— 

Reserved—Sch. Castes).
I P

Nadar, Shri P  Thanulingom (Nager- 
coil).

Naidu, Shri R Govindarajalu (Tiru- 
vallur).

Naidu, Shn T  D. Muthukumara- 
aami (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi).
Nair, Shri K. P. Kuttikrishnan (Kothi- 

kode).
Nair, Sbri P. K. Vaaudevan (Thiru- 

vella).
Naldurgkar, Shri Venketrao Shrizri- 

wasrao (Osmanabad).
Nallakoya, Shn Koyilat (Nominated— 

Laccadive, Minicoy and Amindvi 
Islands).

Nanda, Shn Gulzarilal (Sabarkantha). 
Nanjappan, Shri C (Nilgiris). 
Naraindin, Shri (Shahjahanpur—Re

served— Sch Caste*).
Narasunhan, Shri C R (Krishnagiri).
Narayanasamy, Shri R. (Penyaku- 

lam)
Naskar, Shn Purendu Sekhar (Dia

mond Harbour) 
lTathavani, Shn Narendrabhak P.

(Sorath)
Nath Pai, Shn (Rajapur)
Naysk, Shn Mohan (Ganjam— Reserv

ed— Sch Castes)
Nayar, Dr Sushila (Jhansi)
Nayar, Shn V P (Quilon).
Nehru, Shn Jawaharlal (Phulpur). 
Nehru, Shnmati Uma (Sitapur)
Nek Ram, Shn (Mahore—Reser\ed—  

Sch Castes)
Neswi, Shn T R (Dharwar South)

•O’

Onkar Lai, Shn (Kotah— Reserved—  
Sch Castes)

Oza, Shn Ghanshyam Lai (Zalawad).

V

Padalu, Shn Kankipati Veeranna 
(Golugonda —  Reserved —  Sck. 
Tribes).

Padam Dev, Shn (Chamba)
Pahadia, Shri Jagan Nath Prasatf 

(Sawai Madhopur—Reserved— Sck. 
Castes)

Palaniandi, Shri M. <Peramba2or).

*N* —co n td .



(Vii)

f —cont d.
Palchoudfeuri, Shrimati Ha (Naba- 

dwip).

Pande, Shri C. D. (Naini T a l) .'

Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rum ).

Pangarkar, Shri Nagorao Karojee 
(Parbhani).

Panigrahi, Shri Chiatamani (Puri).

Panna Lai, Shri (Faizabad—Reserv
ed—Sch. Castes).

Parmar, Shri Karsandas Ukabhai 
(Ahmedabad —  Reserved —  Sch. 
Castes).

Parmar, Shri Deenabandhu (Udai
pur—Reserved— Sch. Tribes).

Parmar, Shri Yeshwant Singh 
(Mahasu).

Parulekar, Shri Shamrao Vishnv 
(Thana).

Parvathi Krishnan, Shrimati 1L 
(Coimbatore).

Patel, Shrimati Maniben Vallabhbhai 
(Anand).

Patel, Shri Nanubhai Nichhabhai 
(Bulsar— Reserved— Sch. Tribes).

Patel, Shri Purushottamdas R. (Meh- 
sana).

Patel, Shri Rajeshwar (Hajipur).

Patil, Shri Balasaheb (Miraj).

Patil, Shri Nana (Satara).

Patil, Shri Rakhamaji (Dhondiba 
Bhir).

Patil, Shri S. K. (Bombay City South).

Patil, Shri Uttamrao Laxman (Dhulia).

Patnaik, Shri Uxna Charan (Ganjam).

Pillai, Shri S. C. C. Anthony (Madras 
North).

Pillai, Shri P. T. Thanu (Tirunelveli).

Poeker Sahib, Shri B. (M&njeri).

Prabhakar, Shri Naval (Outer Delhi—  
Reserved— Sch. Castes).

Pragi Lai, Chaudhari (Sitapur—  Re- 
•erred—Sch. Castes).

*9* —contd.
Prasad, Shri Mahadeo (Gerakhpur—  

Reserved— Sch. Castes).
Prodhan, Shri Bijaya Chandrasingk 

(Kalahandi—Reserved— Sch. Tribes)
Punnoose, Shri P. T. (Atnbalapuzha).

V

Radha Mohan Singh, Shri (Ballia).
Radha Raman, Shri (Chandni Chowk).
Raghubir Sahai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhji, Shri (Banner).
Raghuramaiah, Shri Kotha (Guntur).
Rahman, Shri M. Hifzur (Amroha).
Rai, Shri Khushwaqt (Kher).
Raj Bahadur, Shri (Bharatpur).
Rajiah, Shri Devanapalli (Nalgonda—  

Reserved— Sch. Castes).
Raju, Shri Pusapati Vijayarama Gaja- 

pathi (Visakhapatnam).

Raju, Shri D. S. (Rajahmundry).

Rajyalaxmi, Shrimati Lalita (Hazari- 
bagh).

Ramakrishnan, Shri Peelamedu Ranga- 
swamy Naidu (Pollachi).

Raman, Shri Uddaraju (Naraspur).

Raman, Shri Pattabhi C. R. (Kumba- 
konam).

Ram an and Shastri, Swami (Bara 
Banki— Reserved—Sch. Castes).

Ramananda Tirtha, Swami (Auranga
bad).

Ramaswami, Shri S. V. (Salem).

Ram&swamy, Shri K. S. (Gobichettt- 
palayam).

Ramaswamy, Shri Puli (Mahbub- 
nagar—Reserved—Sch. Castes).

Rameshwar Rao, Shri J. (Mahbub- 
nagar).

Ram Garib, Shri (Basti—Reserved— 
Sch. Castes).

Ram Krishan, Shri (Mahendergarh).

Rampure, Shri Mahadevappa Y. 
(Gulbarga).



,.,);; (viii)

'R'-contd.

.am Saran, Shri (Moradabad).

Ram Subhag Singh, Dr. (Sasaram).

Ranbir Singh, Ch. (Rohtak).

Rane, Shrt Shivram Rango (Buldana).

Ranga, Shri N. G. (Tenali).

Rangarao, Shri M. Sri (Karimnagar).

Rao, Shri B.Rajagopala (Srikakulam).

Rao, Shri Devulapalli Venkateswar
(Nalgonda).

Rao, Shri Etikala Madhusudan (Mah-
bubabad).

Rao, Shri P. Hanumanth (Medak).

Rao, Shri R. Jagannath (Koraput).

Rao, Shri T. B. Vittal (Khammam).

Baut, Shri Bhola (Champaran-Re-
served-Seh. Castes).

Raut, Shri Rajaram Balkrishna
(Kolaba).

Ray, Shrimati Renuka (Malda).
(

Reddy, Shri Chegireddy Bali (Marka-
pur).

Reddy, Shri K. C. (Kolar).

Reddy, Shri R. Lakshmi Narasa (Nel-
lore).

Reddy, Shri T. Nagi (Anantapur).
, .

Reddy, Shri R. Narapa (Ongole).

Reddy, 'Shri Vutukuru Rami (Cudda-
pah).

Reddy, Shri K. V. Ramakrishna
(Hindupur).

R~51:y-!J Shri T. N. Vishwanatha
(Rajampet) .

Roy, Shri Biren (Calcutta-South
West).

Roy, Shri Bishwanath (Salempur).

Bungsung SuiSPl Shri (Outer Mani-
pur.....::.Reserved-Seh.Castes).

Rup Narain, Shri (Mirzapur-Re-
served-Seh. Caste£).

"S'

Sadhu Ram, Shri (Jullundur-Re-
served-Seh. Castes).

Sahodrabai, Shrimati, (Sagar-Re- I

served-Seh. Castes).

Sahu, Shri Bhagabat (Balasore),

Sahu, Shri Rameshwar (Darbhanga-
Reserved-Sch. Castes).

Saigal, Sardar Amar Singh (Janjgir).

Saksena, Shri Shibban Lal (Maharaj-
ganj) .

Salunke, Shri Balasaheb (Khed).

Salam, Shri M. K. M. Abdul (Tiru-
chirappalls).

Samanta, Shri
(Tamluk).

Satis Chandra

Samantsinhar, Dr. N. C. (Bhubanes-
war).

Sambandam, Shri K. R. (Nagapat-
tinam).

Sampath, Shri E. V. K. (Namakkal).

Sanganna, Shri Toyaka (Koraput--
Reserved-Seh. Tribes).

Sankarapandian, Shri M. (Tenkasi).

Sarhadi, Shri Ajit Singh (Ludhiana);.

Satis Chandra, Shrj (Bareilley).

SatyabhamaDevi,Sh1l'imati(Nawadaj;

Satyanarayana, Shri Biddika (Par-
vathipuram-Reserved-Seh. Tribes)

Seindia, Shzimati Vijaya·Ra'j-e(Guna).

Selku; Shri Mardi (West Dinajpur-
Reserved-Sch. Tribes).

Sell, Shri Asoka Kumar (Caleutta-
North-West).

Sen, Shri Phani Gopal (Purnea).

Seth Shri Bishanchandar (Shahjahan-
pur).

Shah, Shrimati Ja:v.aben Vajubhai
(Gimar) ,

Shah, Shri Manubhai (Maqllya Sau-
rashtra).



Shah, 8hri Manvendra (Tehri Gft&» 
tWO).

fibd , Shrfanstl (Btoka),

Shankariah, Shil M. (Mywre).

Shartna, Shri Diwan Chand (Gurdas-
pur).

Shri Harish Chandra (Jai
pur).

B h in u , Pandit icrt«hn> Chandra 
(Hapur).

Sharma, Shri Radha Charan (Gwa
lior).

Shastri Pandit Hiralal (Sawai Madho- 
pur).

Shastri, Shri Lai Bahadur (Allaha
bad).

Bhivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shukla, Shri Vidya Charan (Baloda 
Bazar).

Siddananjappa, Shri H. (Hassan).

Siddiah, Shri S. M. (Mysore—Reserv- 
ed— Sch. Castes).

Singh, Shri Awadhesh Kumar (Kati- 
har).

Singh, Shri Babunath (Sarguja—Re
served—Sch. Tribes).

Singh, Shri Chandikeshwar Saran 
(Sarguja).

Singh, Shri Digvijaya Narain (Pupil).

Singh, S^ri Dinesh Pratap (Gcnda).
Singh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal Narain (Shahdol—  
Boaerved Sch. Tribes).

toUgh, Shil Kamal (Buxar). 
Singh, Shri Laisram Achaw (Innsr 

Manipur).
Singh, Shri Mahendra Nath (MaharaJ-

juatf).

Singh, Shri Rajendra (Chapra).

‘S’—ccsittf.
Singh, Shrt TrfUfauan NaragraBt.

(ChandauH).

Sinha, Shri Anirudh (Madhubani).

Sinha, Shri Banayai Prasad (Mon- 
ghyr).

Sinha, Shri Gajendra Prasad (Paia- 
mau).

Sinha, Shri Jhulan (Siwan).

Sinha, Shri Kailash Pati (Nalanda).

Sinha, Shri Satyendra Nara^ran>
(Aurangabad).

Sinha, Shri Sarangdhar (Patna).

Sinha, Shri Satga Narayan (Samasti- 
pur).

Sinha, Shrimati Tarkeshwari (Bath).

Sinhasan Singh, Shri (Gorakhpur).
Siva, Dr. M. V. Gangadhara (Chit- 

toor— Reserved— Sch. Castes).

Sivaraj, Shri N. (Chingleput—Re
served—Sch. Castes).

Snatak, Shri Nardeo (Aligarh—Re
served— Sch. Castes).

Sonawane, Shri Tayappa (Sholapur— 
Reserved—Sch. Castes).

Sonule, Shri Harihar Rao (Nanded).

Somani, Shri G. D. (Dausa).

Soren, Shn Debt (Dumka—Reserv
ed—Sch. Tribes).

Subbaroyan, Dr. P. (Tiruchengode).

Subramanyam, Shri Tekur (BeHary).
Sugandhi, Shri Murigeppa Siddappa 

(Bijapur North).
Sultan, Shrimati Maimnnwn (Bhopal).
Supakar, Shri Shraddhakar (Sambal- 

pur).
Sumat Prasad, Shri (Muzaffamagar).
Sunder Lai, Shri (Sahai jpur—Re

served— Sch. Castes).
Suryanarayanamurthy, Shri Miasula - 

(Golugonda).
S o y a  Prasad, Shri (Gwalior—Reserr 

•d-Scfa. Cast&s).



*8'-} contd.
'Swami, Shri V. N. (Chanda). 

Swann Singh, Sardar (Jullundur). 

Syed Mahmud, Dr. (Gopalganj).

T

Tahir, Shri Mohammed (Kishanganj).

Tantia, Shri Rameshwar (Sikar). 

Tangamani, Shri K. T. X. (Madurai). 

Tewari, Shri Dwarikanath (Cachar).

• Thakore, Shri Motisinh Bahaduniak 
(Patan).

Thevar, Shri U. Muthuramalinga 
(Snvilliputhur).

Thimmaiah, Shn Dodda (Kolar—Re
served—Sch. Castes).

Thirumal Rao, Shn M  (Kalunada).

Thomas, Shri A. M (Emakulam).

Tiwari, Shn Babu Lai (Nimar 
Kh&ndwa).

Tiwari, S in  Ram Sahai (Khajuraho).

f t  wary, Pandit Dwarka Nath 
(Kesaria).

Tripathi, Shn Vishwambhar Dayal 
(Unnao).

Tula Ham, Shn (Etawah—Reserved— 
Sch. Castes).

Tyagi, Shri Mahavir (Dehra Dun), 
lyabji, Shn Saif F B (Jalna)

‘O’

Uike, Shri M. C. (Mandla—Reserv
ed—Sch. Tribes).

{Jmrao Singh, Shn (Ghosi).

Upadhyaya, Pandit Munishwar Dutt 
(Pratapgarh).

LTpadhyaya, Shri Shiva Datt (Rewa).

Vajpayee, Shri Atal Bihari (Balraaa- 
pur).

Valvi, Shri Laxman Vedu (Waft 
Khandesh—Reserved—Sch. Tribes).

Varma, Shri B. B. (Champaran).

Varma, Shri Manikya Lai (Udalppr),

Varma, Shri Ramslngh Bhai (Nimar).

Vedakumari, Kumari M. (dura).

Yenkatasubbaiah, Shri Pendekaatt 
(Adoni).

Verma, Shri Ramji (Deona).

Vijaya Raje, Shrimati (Chatra).

Vishwanath Prasad, Shri (Aaamgacfc—- 
Reserved—Sch Castes).

Vyas, Shri Ramesh Chandra (BhM- 
wara).

Vyafl, Shri Radhelal (Ujjain).

(x)

V

•W

Wadiwa, Shn Narayan Sfamramji 
(Chmdwara—Reserved—Sch. Tri
bes) t

Warrior. Shn K. K. (Tnchur).

Wusmk, Shn Balkrahna (Bhandara—  
Reserved— Sch Castes).

Wilson, Shn John N (Mirzapur).

Wodeyar, Shn K  G (Shunoga).

T

Yadav, Shn Ram Sewak (Bara 
Banki).

Yajnik, Shri Indulal 
(Ahmedabad).
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Shri Radha Charan Sharma.
Chaudhun Ranbir Singh 
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Shrimati Sucheta Knpalani.
Shn R R Morarka.
Shn M. Thirumala Rao.
Shn J Rameshwar Rao.
Shn C R. Narasimhan
Shn Amjad All
Shn R Ramanathan Chettiar.
Shn Ahmed Mohiuddin 
Shrimati Renuka Ray 
Shn Uma Charan Patnaik 
Shn Raghubir Sahai 
Pandit Dwarka Nath Tiwary.
Shn Govind Malaviya 
Shn R L Jangde 
Shn N C Kasliwal 
Shn Dodd a Thimmaiah 
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LOK SABHA 
Monday, 15th July, 1957

The Lok Sabha met at Eleven of the 
Clock.

[Mr S p e a k e r  (Shn M A. AYYAN- 
GAR) tn the Chair]

—n * * *
MEMBERS SWORN

Shn Lachman Singh (Nominated— 
Andaman and Nicobar Islands)

• • *  •

Shn Padam Dev (Chamba)
Shrimati Vijaya Raje (Chattra)
Shrimati Rajyalaxmi (Hazanbagh)
Shn Ramaknshnan (Pollachi)
Shri Nek Ram (Mahasu— Reserved 

—Sch Castes)
Shn Y  S Parmar (Mahasu)

ORAL ANSWERS TO QUESTIONS

Deeifn for Charkha

*1. Shri D. C. Sharma: WiP the
Minister of Commerce and Industry 
be pleased to state:

(•) the number of specimens 
received so far in response to the 
announcement made by the All 
India Khadi and Village Industries 
Board to offer an award of rupees 
one lakh for inventing an improved 
Charkha;

(b) whether any specimen has 
been received that fulfils all or most 
of the conditions, and

* Expunged as ordered by the Chair
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(c) if so, the names of persons 
who invented it and the character
istics of the improved Charkha7

The Minister of Commerce (Shri 
Kannngo): (a) No specimen or model 
has been received so far But 43 
entrants have submitted diagrams and 
other details of the models evolved 
by them These have not yet been 
scrutinised Since a number of 
enquiries are still being received, the 
closing date for entries has been ex
tended to the 31st of July, 1957 

(b) and (c) Do not arise.
Shri D. C. Sharma: May I know if 

the All India Khadi and Village Indus
tries Board has any technical agency 
to thmk of improvements m the 
Amber Charkha and, if so, what re
sults they have achieved so far’

Shri Kantingo: The Khadi Commis
sion have got their own research insti
tution at Wardha and they have also 
been trying for improvements

*  scfrr 3*fr ^  arc

3f w r  *

STJspft 3T? sf frrfn'JT
'^r?) *7  ? I s  =**?
?rW -sft fc w r  f-r«r % ff«rPT*r % 

t  ifr

iff z 1

Shri B. S. Murthy: May I know 
whether there is any time-limit for the 
entries and also whether any com
mittee has been constituted to go into 
these diagrams and models sent7
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Shri Kaaaago: Ye*, the time-limit 
has been extended to the Slat July, 
1887. And a committee has been ap
pointed to scrutinise the projects, 
consisting of Shri Mahavir Tyagi and 
others.

Wo TW fa f  <£* * 1  ST̂ TT
%  T  f* %  tTifi’B’i.TT %  t t *  5TTW 

% r , 7*T *t?>TT sPTfTT «PTT **V 
VT*ftff>T *  % WJJJF5T $ \

til v m f t  ift ?rr, ?r> jjit

^  V
Worken' Participetioa in 

M u n ita w t

+
f  Pandit D. N. Tlwary:

„  j  Shri Shree Narayan Das:
1 Dr. Bam Subhag Singh:
 ̂ Shri Hahanty:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether the report of the 
Study Group on workers* participa
tion m management led by 
Shri Vishnu Sahay has been consider
ed by Government; and

(b) if so, their decision on the 
mam recommendations9

The Deputy Minister of Labour 
(Shri AM* All): (a) and (b). The 
report was discussed by the Indian 
Labour Conference last week. It will 
be taken up for consideration by Gov
ernment in the light of the recom
mendations made by the conference

Pandit D. N. Tiwari: May I know 
whether anywhere or in any industry 
there is workers* participation m 
industry in India9

Shri AMd All: Yes, Sir, in Jamshed
pur.

PaMUt D. N. Tiwari: What has been 
the experience gained so far from that 
participation?

Shift AMd All: It was started only 
nrcentfer, and it is too early to say 
how t e  It has succeeded or other
wise

Or. Sam SaMug Singh: May X
know whether the conference to 
which the Minister made a reference, 
has decided not to legislate Im
mediately regarding the workers'
participation in management?

Shri Abid All: Xt was agreed that 
this scheme should be adopted 
voluntarily for two years, and in the 
light of the experience which will be 
gained during these two years further 
steps will be decided upon.

Shrimati Tarkeshwari Sinha: May
I know whether any such scheme has 
already been introduced in the State 
of Kerala and how far it has proved 
to be successful?

Shri Abld All: That information is 
not available with me.

Shri Sadhan Gupta: May I know
how long Government will take to 
select the industry or industries in 
which this experiment is going to be 
tried out9

Shri Abld All: It was decided at 
the Conference that the workers’ and 
employers’ representatives themselves 
will fix up about fifty establishments 
in which this will be tned.

Shri Taagamanl: May I know
whether the industries chosen will be 
only private industries or also nation
alised industries9

Shri Abld All: Both

Shri Shree Narayan Das: May I
know how long it will take to come 
to final decisions regarding all the 
recommendations made4

Shri Abid All: Probably within a 
couple of months

Pandit D. S . Tiwari: May I know
which countries were visited by this 
delegation led by Shn Vishnu Sahay 
and what were their remarks about 
participation of labour in other coun
tries?

Shri Abld All: The report was
placed on the Table of the House on 
the 29th May, 1» 7. The hon. Mem
ber win find the details there.
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W h  *NV w  f i n n  w w  

JV/w» m» fgHt 
* ,  J«> x y c *  f«5 

t«r> * * *  v f a  .
[sti finjjftr 6m

wxrr frwfej, «j«rw «At  «**r*»r
^  i m i  O t w  « r » t  f r  

*W t f*rq *wr *p f p t  «rcwr 

$  3 ?r% t m  v r *ut %r^m* 5 ’

M qt, wth*  »ft *hft
(W* u 3m ^ o «W fl) T O  *T fRSJT 
Ufa STO *T W-Tlfln ’ffrft 
foror *PTT f  I

Shri &  g. Murthy: Sir, the answer 
may be given in English also

Mr. Speaker: The Minister will 
kindly give the reply in English also

Shri Anil K. Chanda: The plan and 
estimate have not yet been finalized

«rt *0 wti* % i?r wm 4  ^
^ r r  ?  f% 3fr iw :t<it infrpr wstptt sit 

fsprjf jrcrpf *jft ^ 'r?3T «nft ^  
f ,  *  f i  w r  qr *V,
n fr  «r*JT 5T*K *TTt *WfteT T O
*  ^  ITfiT ’ft *r WT tff 3TTT*ft

Mr. Speaker: The cost has not yet 
been estimated How can he make a 
comparison’

v i S r h f .  a n rr  5r 4:  i r r r
?  mi T O  5*T f a "  T̂PTT 3TT 

T?r \ fl> 7 - fr  fjrT*!W?ff —
*  TU *=TT f t f m— V'TT 1TTT

*r *Vwr r̂r̂ rr. =n jt t i  i m *  s r t *  <*t 
5 * 1*  f t  *  «nm 1 **ftfarq A vz arRnT 
’■rrjrerr g f t  nr-sw «rr w r  ?>*n
0 *  «r* *  *nrr »nft 5><fr t

wwpr (pvt «hit
(*> 5U5x*fTW ^ f )  *wrer vr

a m *  t o r t  trfr m«r f a *

fiPTT aiT s w  $  » «pt ^  qr**V 

f& s i  $ ftf ^  #fin?T * f  
w w  iff «mfr vfap fjr
% ^ n r r ^ t  q V  ^  ^

«npr v»ft ?WV 1 iraf^R ippwt % 
firs aft % « M
*  *rj?r nrrd £, ssr ^ v f r
#  |  1 » w  f * r r r  t t -  H

^  Of 3-1 *fp? |  1 #f^r «r#
% % ^ strt iftr qr-jsnr ^ jî

*rRuTr *nrr fp  7 &  W  
% fwjr *r r̂ ^ J T  T O T  5TTRJT 3TT̂  I

Property of Poet Tagore In East 
Bengal

*4. Shri Radha Raman: Will the 
Prime Minister be pleased to state

(a) whether Government have 
received any reply from Pakistan 
Government regarding the reported 
acquisition and disposal by auction of 
the ancestral property of Poet Tagore 
in East Pakistan, and

(b) if so, the nature of the reply 
received’

The Deputy Minister of External 
Affairs (Shrimati I«afc»hml Menon):
(a) No, Sir The Branch Secretariat 
of the Minister for Minority Affairs 
at Calcutta, who took up the matter 
with the Pakistan Branch Secretariat 
at Dacca, in February, 1957, are still 
awaiting a reply

(b) Does not arise

Shri Radha Raman: May I know 
whether the Government of India, 
while seeking a reply from the 
Pakistan Government, have suggested 
that this property should be acquired 
for a specific purpose and should be 
utilised for a specific purpose being 
very sacred for the Indians9

The Prime Minister and Minister of 
Ei t «r^i Affairs (Shri Jawaharial 
Nehru): Sometime back, the Chief 
Minuter of East Pakistan passed
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through Delhi and he himself ex
pressed the opinion that thiB property 
should be acquired by the Pakistan 
Government and converted into a 
national museum He was generally 
informed by the Santiniketan authori
ties that in such a case they would 
receive every help from Santiniketan

Shri A. C. Guha: May we assume 
from the reply of the Prime Minister 
that there is no danger of that house 
being auctioned to some private party 
for some private use and that it will 
be preserved for public use either by 
the Pakistan Government or the Gov
ernment of India9

Shri Jawaharlal Nehru: How can
we give an assurance I have merely 
stated what the Chief Minister of 
East Pakistan told us and it is for 
him to give an assurance or not

Shri H. N. Mokerjee: Since the East 
Pakistan shares with India her sense 
of the value of the legacy of Tagore, 
shall we make some friendly ap
proaches to make sure that the relics 
associated with the poet’s life m East 
Pakistan are looked after, particular
ly in view of the celebrations of the 
poet’s birth centenary we are going 
to have in 1961 7

Shri Jawaharlal Nehru: That is
exactly what is being done and will 
continue to be done

Shri A. C. Guha: May we at least 
ask the Prime Minister to give us 
some idea as to the attitude of the 
Government of India m case the
Pakistan Government wants to dis
pose it of to private parties7 Would 
the Government intervene to it 
over for the Government of India?

Shri Jawaharlal Nehru: It is a
hypothetical question Obviously, in 
dealing with a foreign country, the 
Government of India has to take into 
consideration many factors

Mr. Speaker: Next question

Shri A. C. Guta: The Government 
of India can at least make an offer 
to the Pakistan Government that it 
is ready to purchAe the house.

Plantation Inquiry C m a t a t o

+
f  Shrimati P a m tU  Krishnan: 

•S. -i Shri T. B. Vlttal Bao:
[S ta i Manly aBffadaa:

Will the Minister of Commerce 
and Industry be pleased to refer to 
the reply given to Starred Question 
No 129 on the 17th May, 1957 and
state:

(a) whether Government have 
since taken a decision with regard 
to the Report of the Plantation 
Inquiry Commission; and

(b) if so, what are the main 
recommendations accepted and 
whether any action has been initiated 
m this regard7

The Minister of Commerce (Shri 
Kannngo): (a) and (b) Government’s 
decisions on the Plantation Inquiry 
Commission’s report on the tea indus
try have been announced m a Resolu
tion published on the 1st July, 1957 
Reports on Coffee and Rubber are 
still under examination

Shri Punnoose: Is it a fact that 
these recommendations were examin
ed by the Tea Board and that many 
of them were approved and is it a 
fact that even those approved recom
mendations were rejected by the 
Government7

Shri Kanungo: The recommenda
tions were discussed by the Tea 
Board They run into more than 150 
items Various Ministries discussed 
them and the Resolution of the 
Government of India has been 
published

Shri V. P. Nayar: Could we know 
how many such recommendations 
have been rejected and for what 
reasons7

Shri Kanungo: Giving the reasons 
will take a long time. Roughly, 2ft 
recommendations have not been ac
cepted.
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Shri B td h a Gupta. Is it a fact that 
Government itself admitted that the 
Plantation Enquiry Commission had 
gone very thoroughly into the matters 
and if to, what were the reasons for 
rejecting the most important recom
mendations?

Mr. Speaker: The hon Minister just 
stated that it will take a long tune 
If, however, the hon Members want 
the reasons, he may lay on the 
Table a statement.

Shri K a n  l i n g o :  An opportunity to 
discuss them will come in the course 
of the Budget Debate or on a parti
cular motion

Mr. Speaker: If he has no objec
tion, he can place a note on the Table 
of the House

Shri Kannngo: As you direct, Sir, I 
shall place a note but it will be rather 
lengthy

Shrimati Rena Chakravartty: May
1 make a suggestion7 He says that it 
will take a long time to discuss the 
points which have been rejected In 
view of the fact that some major 
recommendations of a Commission set 
up by the Government of India had 
been rejected, could we not have a 
proper debate on it on a motion for 
two or three hours7

Mr. Speaker: That is a matter for 
consideration In the meanwhile, I 
am asking the hon Minister to place 
a note on the Table of the House or 
a memorandum It will give the 
reasons for not accepting come of 
these recommendations Thereafter 
the question will arise whether we 
should have a discussion or not and 
the hon Members know how to move 
the Chair

Shrimati Farvathi Krishnan: How
soon can we expect this note?

Shri Kanungo: "Withm a week As 
a matter of fact, most of the reasons 
have been mentioned in the resolution 
itself and it is m the library

Cigar Industry

+
„  /S h ri A. K. Gopalan:

\S h ri Narayanankotty Menon:

Will the Minister of Commerce and 
Industry be pleased to state.

(a) whether it is a fact that licences 
for the unmanufactured wrapper 
Tobacco for cigar industry for actual 
users have been stopped;

(b) whether Government have 
received any representations from 
cigar manufacturing firms regarding 
the hardships felt by them on this 
account, and

(c) if so, the action taken thereon7

The Minister of Industry (Shri 
Mannbhai Shah: (a) Yes, Sir

(b) Yes
(c) The matter is under considera

tion

Shri A. K. Gopalan: May I know
whether the Government is aware that 
the failure to give import licences for 
wrapper tobacco will afFect our foreign 
exchange and also cause large-scale 
unemployment7

Shri Mannbhai Shah: We are very 
careful about it and we are trying to 
get this wrapper tobacco under the 
Public Law 480 of the United States

Travancore-Cochin Banking Enqniry 
Committee Report

4 *
/‘Shri Warior:

* > \S h ri Knnhan.

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No 396 on the 27th Mav, 1957 and 
state

(a) whether Government have 
been successful in pursuading the 
banks concerned to give effect to 
the recommendations of Travancore- 
Cochin Banking Enquiry Committee;

(b) if not which are the banks 
that have not agreed to implement 
them, and
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(c) when Government propose to 
bring the necessary legislation to en
force the recommendations?

The Deputy Minister of Labour (Shrt 
AMd M i): (a) and (b). Out of four 
‘C  class and 12 T5’ class banks, the 
following four banks have not yet im
plemented the decision of Government 
on the recommendations of the Tra
vancore-Cochin Banking Inquiry Com
mission:

1. Catholic Syrian Bank Ltd., Tri- 
chur.

2. South Indian Bank Ltd., Trichur.

3. Ambat Bank Ltd.

4. Cochin National Bank Ltd.

No reply has been received from the 
management of the Cochin Union Bank 
Ltd.

(c) It is proposed to introduce ne
cessary legislation to give effect to 
the de&sjon of the Government on the 
recommendations of the Travancore- 
Cochin Banking Inquiry Commission 
in this matter, during the current 
session of Parliament.

Shri Prahhat Kar: Considering the 
circumstances under which the Tra
vancore-Cochin Banking Enquiry Com
mittee was appointed, may 1 know 
whether the Government of India 
would take immediate steps to see that 
those banks which have not imple
mented the award will do so?

Shri Abid All: The banks have al
ready been requested to implement the 
award. Some of them are not imple
menting and we are introducing legis
lation to make it compulsory.

BehaMlitatfon of Displaced Persons 
from East Pakistan

Shri Dasappa: Along with the next 
question, No. 8, question No. 21 may 
also be taken up.

Mr. Speaker: They can be taken up 
together if the hon. Minister is willing 
to take them together.

*«. Shri %. C. Mathur: Will the 
Minister of Rehabilitation rad Min»- 
i« y  A m in  be pleased to lay a state
ment showing:

(a) the number of East Pakistan 
displaced persons taken by each State 
so far and the expenses incurred on 
them by the Government of India in 
each State; and

(b) the number of persons propos
ed to be rehabilitated in each State 
according to the present plans and 
the amount proposed to be spent?

The Parliamentary Secretary to the 
Minister of Rehabilitation and Mino
rity Affairs (Shri P. S. Naskar): (a)
A  statement is laid on the Table of 
Lok Sabha. [See Appendix I, anne- 
xure No. 1].

(b) According to the present plans 
it is proposed to rehabilitate all dis
placed persons at present in the States 
indicated in the statement locally ex
cept in West Bengal where it may be
come necessary to disperse some dis
placed persons particularly those in 
camps to other States for whom re
habilitation in the economy of West 
Bengal may not be possible. Future 
migrants from East Pakistan will also 
be taken to States other than West 
Bengal for rehabilitation. The ulti
mate number of displaced persons to 
be rehabilitated in each State cannot 
be precisely indicated as it will depend 
on the future influx and the capacity 
of each State to take in more displaced 
persons. The amount which will be 
required to be spent on rehabilitation 
will alro depend on the rate of influx 
and the progress of rehabilitation 
schemes from year to year.

Refugees in West Bengal

•81. Shri B. N. Mukerjee: Will the 
Minister of Rehabilitation and Minority 
Affairs be pleased to state:

(a) the number at present of refu
gees for whom land cannot be found 
Ja West Bengal for their rehabilitation;



(b)- what is the accommodation at 
present available for refusees in (i) 
Assam, (ii) Bihar, (iii) Orissa, (iv) 
Andhra, <v> Madhya Pradesh, and (vi) 
other Indira States; and

(c) by what time does Government 
expect to have at their disposal lands 
which would accommodate refugees 
considered surplus in West Bengal?

The Parliamentary Secretary to the 
Minister of Rehabilitation (Shri P. S. 
Naskar): (a) to (c) The information 
is not readily available as it has to be 
collected from a number of States 
When available it will be placed on 
the Table of Lok Sabha

Shri H. C. Mathur: What is the 
number of refugees which the Govern
ment have on their lists for rehabili
tation, and may I know whether any 
decision was taken in respect of them 
by the National Development Council7

Shri P. S. Naskar: In the statement 
m answer to part (a) of question num
ber 8, the number of displaced persons 
taken m the various States from East 
Pakistan is shown as 42 7 lakhs

Shri BL C. Mathur: That is the num
ber of refugees who have already been 
rehabilitated It is dffcted that they 
have taken 42 7 lakhs refugees and 
they have spent more than Rs 100 
crores My question relates to part (b) 
of the main question I want to know 
how many refugees the Government 
have on hand for rehabilitation now, 
what is the plan in respect of them, 
and whether the National Development 
Council discussed this matter and 
came to any conclusion

8hr! P. S. Naskar: The hon Mem
ber presumes that all the 42 
lakhs refugees have been re
habilitated That is not a fact 
This is only the total number of re
fugees, a part of which has been reha
bilitated I can give the number of 
families that have already been reha
bilitated on land Till the end of 1956 
about 4,33.000 families have been set
tled on land and on other ancillary 
rural occupations I think. Sir, the 
hon. Member m referring to the AMPO 
Scheme, which la alao known as the 
Dandakaranya Scheme Since the pro*
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blem of displaced persons is a national 
one the Government is considering the 
question of rehabilitating the refugee# 
from Pakistan in an area of about 
80,000 square miles in the States of 
Andhra Pradesh, Madhya Pradesh and 
Orissa, better known as Dandakaranya.

Shrimati Rena Chakravartty: May
I know in answer to part (a) of ques
tion number 21 whether the Govern
ment of West Bengal has with it the 
total area of fallow land that is avail
able within West Bengal, and whether 
any further report is available, after 
the figure that has been shown m the 
sub-committee’s report, as to the 
amount of land available m West Ben
gal7

Shri P. S. Naskar: No such figures 
are available at the moment If a sepa
rate question is tabled on that point, 
1 shall collect those figures

Shrimati Renn Chakravartty: May
I know the amount that is being spent 
on the reclamation of land in other 
States7 Has the Government worked 
out the expenditure per acre on the 
reclamation of land m States other 
than West Bengal7

Shri P. S. Naskar: As I have already 
said, those figures are not readily avail
able with me at the moment I will 
collect them if a separate question is 
tabled on that point

Shri Btanal Ghose I presume the 
hon Parliamentary Secretary stated 
that it is the policy of the Government 
now not to allow any East Bengal re
fugees m West Bengal, Tripura and 
Assam Do I understand that before 
migration certificates are granted m 
East Pakistan it is made a condition 
that nobody will be allowed to go to 
these States7

Shri P. S. Naskar: There is no defi
nite policy at the moment West Ben
gal Government cannot entertain those 
who will be coming without migration 
certificates Those who are in camps 
inside West Bengal will be given 
assistance, if necessary, and will be 
sent to other States

Shri W "«i Ghoeg: Am*! to under* 
stand that there are people coming
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-without migration certificates to these 
States?

Shri P. S. Naskar: At the moment 
-we do not entertain such cases.

Shri Blmal Ghose: I do not under
stand this. The hon Parliamentary 
Secretary states that anybody coming 
here cannot be prevented from ooming, 
and at the same time he says 
that nobody can come without 

migration certificate What is the 
Government’s policy in not allowing 
refusees to go to these States?

Shri P. S. Naskar: Sir, I would re
quire notice to answer that question

Shri Dasappa: Is it not a fact that 
when some States were willing to re
habilitate the refugees the refugees 
showed a marked reluctance to leave 
West Bengal and go to other States?

Shri P. S. Naskar: It is quite natural 
for the East Pakistan Displaced persons 
to be within the State of West Bengal.

Shri Dasappa: Then, may I know
how they propose to rehabilitate the 
refugees m Dandakaranya, and of 
what use would these 80,000 square 
miles be if the refugees are not willing 
to move out there?

Shri P. S. Naskar: Those refugees 
who are willing to go to other States 
will be sent out to other States in
cluding Dandakaranya

Shri Sadhan Gupta: May I know
whether the refugee* who are proposed 
to be sent out of West Bengal are those 
who have arrived after a certain dale, 
and if so what is that dead line9

Shri P. S. Naskar: Refugees from
the camps m West Bengal are sent out 
I have not got the details here to find 
out whethei refugees are picked out 
according to their date of arrival, whe
ther refugees who arrived before a 
specific period are picked out for that 
purpose.

Shtiaaatl Beauka Bay: Is it a fact 
that when proper preliminary arrange
ments are made for refugees from East 
Pakistan, as was done in Andamans 
and UP., they are not averse to going 
to other States?
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aay that there are not much desertions 
If the conditions are examined before 
they are sent.

Shri Sadhan Guptas In answer te  
part (a) of question number 21 the 
hon. parliamentary Secretary said that 
the information ia not available. Is he 
aware that the refugees are naturally 
willing and are anxious to stay in West 
Bengal as far as possible and, if so, 
how can he decide on the target and 
the number to be sent out without 
first ascertaining the possibilities of re
habilitation in West Bengal itself?

Mr. 8peaker: The hon. Member is 
going into arguments. The hon. Par
liamentary Secretary has stated that 
whoever is willing to go he is prepared 
to send

Shri H. N. Mukerjee: Since it is
quite apparent that arrangements are 
not ready to accommodate such refu
gees from East Bengal who can be' 
accommodated in States other than 
West Bengal, do we take it that for the 
time being Government has no firm 
policy in regard to those refugees 
whom they proclaim to be surplus te 
West Bengal9

Shri P. S. Naskar: I do not accept 
the statement of the hon Member. Thi 
plan is ready to send refugees outside 
West Bengal As a matter of fact, 
about five lakh acres of land were 
offered by different States, about two 
lakh acres of land have been selected 
and certain schemes sanctioned A  
number of families have also been 
sent to different places There are 
certain other schemes which are 
under consideration and more families 
will be sent out

Shri H. N. Mukerjee: Will the Gov
ernment please tel) us if any change 
l.as happened sirce December 1956, 
when we were told in this House that 
there were about 20,000 acres in 
Madhya Pradesh earmarked for reha
bilitation purposes which were in the 
Tiidst of reserved forests and were in
accessible on account of lack of roads 
and bridges’  Have any roads and 
bridges been constructed in that area?

Shri P. 8 . Naskar: The land is being 
developed, and X would request the
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bon. Member to watt and hear the 
answer to question no Tiber 9.

Rehabilitation of Displaced Persons 
tram Beat Pakistan

Da Palchondhuri: Will 
the Minister of lM nM lttitln  *ad 
Minority Affairs be pleased to state-

(a) whether it is a fact that it is 
proposed to rehabilitate displaced per
sons from East Pakistan m Madhya 
Pradesh;

(b) if so, their number;

(c) the names of places where it 
is proposed to rehabilitate them;

(d) whether any families have re- 
J m r  >etnt' •aw*

(e) if so, their number,

The Parliamentary Secretary to the 
M sM tr  of Rehabilitation and Minority 
Affairs (Shri P. S. Naskar): (a) to (c) 
A note is laid on the Table of Lok 
Sabha [See Appendix I, annexure 
No. 3].

(d) and (e) Yes 264 displaced 
families have been sent to the rehabi
litation colonies so far

Shrimati Ha Palchoudhori: From
the time it was sanctioned, may I 
know what development has actually 
taken place in Madhya Pradesh to 
settle the refugees, so that they may 
not desert the camps’

Shri P. S. Naskar: There are four 
.schemes in Madhya Pradesh at the mo
ment The schemes in Dharmajaigarh 
and Ambtkapur are being implement- 
ed Some of the lands have been re
claimed by the C T O  As stated in 
the statement, about 264 families have 
already moved there Regarding the 
other schemes which have been given 
m the statement, not much progress 
has been made so far.

Shri H. N. Mnkerjee: May I ask. 
since only sanction has been accorded 
for rehabilitation in Madhya Pradesh, 
how much time will elapse between 
sanction and actual achievement, par
ticularly in view of Dandakaranya

keying to wait a long time for Rama- 
c^andraji to set his foot there?

Shri P. S. Naskar: I did not say that 
s*tiction has been accorded, so far as 
t^ese schemes in Madhya Pradesh are 
c^ncerned. In answer to parts (d) and 
**), I said that already 264 displaced 
^milies have been sent to the rehabili
tation colonies in Madhya Pradesh.

Shrimati 11a Palchoudhori: May I 
*how when 264 families have been 
*^nt there, what arrangements for 
e^ming their livelihood have been 
"^ade, what industries have been put 
ub and what procedure has been 
Allowed by the Government7

Shri P. S Naskar: Mostly agricul
tural families are sent there; a few 

nSn-agncultural families are also sent, 
k'it they have been given proper train- 
lrlg. The Government always see that 
**iey get proper training with proper 
scope of employment

Shrimati Rena Chakravsrtty: Is
Government aware that in the West 
Bengal Assembly, a resolution could 
nbt be passed supporting thisDanda- 
*aranya scheme, because the West 
Bengal Government was not posted at 
*11 with the facts of this scheme7 They 
have requested that details of this 
*cheme should be made available to 
^kem May we know whether a state
ment will be laid on the Tablr of this 
Mouse giving a time-schedule and alse 
Hie actual specific work which is pro- 
ceeding in connection with this 
*theme7

Shri P. S. Naskar: I require notice 
answer this question

inw m w  JWT

*?<> aft w  mrmat • w t 
!  ifijiw w  w V i *rrr ^

srrr f¥

(v )  «PT arff *  ftpnr 5FT 
*s»T VTP’fr fa&T TT3TT W  ;

( * )  wm fa&ff *  srr* % **  
FTriTft m  irto#  ^  
i m r  wfnr
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(»r)
5Tf*r Oi fSnfr v f a r  *<k# % fa }  
swc r f w  f  ?

fifijnm JffC («ft w i w t )  : (v )
*Pt? |  *pftfa

fwfcr % ’ettt? TTsnff % spprrr *rr ^
fa?»T % WfTfT TO 3|T# I 

(**) ^ «T*ft cffgir Wnr-
eftr tt fa&fr ^r^rm #

»rtf t  •

(*r) 4 *<fr =sfrart * t

fsT̂ fer topt % f a i  aft j'rm fair »w t, 
* ^ p f f i  «mr, t t^ > £  1 1

I shall read the answer in English 
•Iso

(a) No information is available as 
export statistics are not maintained 
State-wise or variety-wise.

(b) Handloom goods have generally 
become popular m foreign markets.

(c) Measures adopted for export 
promotion of handloom goods cover 
also Ban&rsi cloth.

•ft w  *nrnnjr w<n % stpt 
f  fa  *rorrr =r n srffT'ft v n  
Of fk^r w r c  % fcw w r  farn 
f  iftr »TVp- h wm f t  <rarr

5T»TPT ST srv*l frxr !  fa  f a *
% ^Ti'Trft 5f7W *JJTTR 41141 5fT 
»TOTT |  ?

% JTft
foflfcr wfH % 371* fa *

TO f ,  f  «PTi^t w r  * r  * t  
irtr w ?  * t fsrafa 1

vft m tm rn m  4  us srm r
*TT f a  g n T « ft ‘T O  % q  S*TT *F?t£ 

fviriinFg^RvrT anrcr fam  * r t  ?  ?

•ft w y n ft  ^*ri«fl % fa v r  

w wjw zfrt % m w r i  i f f  f t  t o t  |

* f t r  *  j « r r  $  1 $ t  v n i
Sxnft vrfr f«fr *Wf f a w  % « m  wr 
fwfa ararr' %■ fa<? «ft?(SV v a n *  > 
W  i  »
Shri T. N. Singh: May I know

whether it is a fact that sometime ago 
the U iA i^  banned the import of 
Banarsi silk goods following certain 
inflammability testa. What is the 
position today? Are those varieties 
of goods being allowed to be exported 
to U.S.A or not?

Shri Kanange: Some varieties were 
subjected to import regulations of the 
U.S.A., particularly in regard to in
flammability. There has been a cer
tain arrangement by which some type 
of change has been made.

Shrimati Tarkeshwari Sinha: In
view of the fact that there is a wide 
variation of prices of Banarsi cloth, 
even when the foreigners go to 
Banaras and want to purchase cloth, 
their money is not spent because there 
such a wide variation of prices Does 
Government propose to establish 
•tome centres where the price can be 
controlled and systematised?

Shri Kanango: The variations are
inherent m the type of cloth produced 
m Banaras because of the artistic 
patterns. So far as pnces are con
cerned, the Fabric Society runs a store 
in Bombay where the best goods are 
classified and priced

Shrimati Tarkeshwari Sinha: I
asked about Banaras and the hon. 
Minister is referring to Bombay.

Shri Kanungo: There are stores in 
U.P and other places run by the 
Handloom Board where Banarsi cloth 
is classified and prices fixed

Shri T. N. Singh: As a result of 
the lifting of that restriction, what 
additional quantity of cloth it has 
been possible to export?

Shri Kanungo: Wo do not keep 
export statistics variety-wise.

Shrimati Da Palchondhnri: Is th* 
Government aware that supply of
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Banarsi cloth to foreign markets is 
somewhat retarded because of the 
width of the cloth 'that is manufac
tured in Banaras? Is there any 
attempt to supply cloth in the width 
that is demanded in foreign markets?

Shri Kannngo: A  constant effort is 
made to study the demands of the 
foreign markets and produce cloth ac
cordingly.

Ctaemployment

*11. Shri Jhtthui Stnha: Will the
Minister of Labour and Employment
be pleased to state the extent to which 
unemployment in the country has been 
so far relieved dunng the last five 
years as a result of the vanous mea
sures taken by Government?

The Deputy-Minister of Labour 
(Shri Abld All): Adequate statistics
are not available to show the extent 
to which unemployment has been re
lieved

Shri Jhulan Sinha: May I know if 
there is any reduction in the extent 
of unemployment or not7

Shri Abid All: The number of per
sons employed is more and at the 
same time, unemployment is increas
ing

Shri B. S. Mnrthy: May I know 
whether, besides the employment ex
changes, the Government has any other 
machinery by means of which the rate 
of securing employment is being 
gauged?

ghri Abld All: There is the National 
Sample Survey.

Shri D. C. Sharma: May I know 
whether the Government of India has 
been carrying on any sample survey 
in the different sectors of our popula
tion? If so, wjiat hits been the result 
of those sample surveys?

Shri Abld All: The ninth round of 
the national sample survey has been 
started and the report will be avail
able in 1958.

* » « .« ! Plan and Central Assistance

*12. Shrimati Tarkeshwari Sinha:
Will the Minister of Planning be 
pleased to state:

(a) whether Planning Commission
have decided to evolve some proce
dure for the preparation of annual
plan and for allocation of central
assistance;

(b) if so, the progress that has been 
made in the direction; and

(c) whether any committee has been 
appointed for implementing this deci
sion’

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir

(b) and (c) The question of evolv
ing suitable procedure for the prepara
tion of annual plan and for the alloca
tion of Central assistance has been 
continuously under examination since 
January, 1956 when a conference of 
the Planning Secretaries convened by 
the Planning Commission appointed a 
committee consisting of the Advisers, 
Programme Administration, P la n n in g  
Comission, Planning Secretaries of 
certain States and other officials of the 
Planning Commission and Finance 
Ministry. The committe’s recommen
dations regarding the procedure for 
the preparation of annual lan of the 
States were considered in the con
ference and certain proposals were ac
cepted These formed the basis of the 

» procedure adopted for the preparation 
of the development programme for 
1957-58 Deficiencies and difficulties 
revealed by actual experience of the 
working of the procedure were discuss
ed again with the Planning Secretaries 
of the States in June, 1957 and a num
ber of suggestions for improving the 
procedure were made. A small com
mittee of officers of the Planning Com
mission and the Ministry of Finance 
is examining these suggestions to 
evolve a more satisfactory procedure 
for the preparation of the annual Plan 
for 1958-59.

Shrimati Tarkeshwari Sinha: With 
reference to the answer given by the 
hon. Minister, ma? I know how many
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States have so far agreed to have 
their own annual plans and to recast 
their Five Year Plan on this new basis 
and how many States have not agreed?

Shri S. N. Mishra: I could not get 
the import of the question

Shrimati Tarkeshwari Sinha: In
view of this recommendation that all 
the States also must have their annual 
plans, I have asked how many States 
have so far agreed to recast their 
Second Plan on the annual basis and 
how many States have not so far 
•greed

Shri S. N. Mishra: I do not quite
understand how the question of re 
«astmg arises because of the formula
tion of annual plans The annual 
plans are meant, of course, for taking 
into account the economic realities as 
they arise from year to year To that 
extent, they would certainly reflect a 
certain amount of adjustment that 
would be necessary within the frame
work of the Five Year Plan

Shrimati Tarkeshwari Sinha: In
view  of the senous financial difficulties 
faced by almost all the State Govern
ments, as indicated by the deficit 
budgets, how many States Govern
ments have primed their plans7 Has 
the Government any information as 
to how far they have been pruned7

Shri 8. N. Mishra: The question of 
ihe pruning of the Plan has not so far 
arisen It may be that the stress on 
priorities might differ in view of the 
existing conditions That is what has 
happened so far But, the question of 
pruning has not so far arisen

Shri Btmal Ghoae: May we know 
by what tune we may expect the 
annual plans to be supplied to us7

8hri S. N. Mishra: I think the hon 
Member refers to the annual plan for 
the current year I think it would 
take about two or three months time 
although according to our present

schedule, it should have come out at 
the end of July

Shri Btmal Ghese: Does that mean 
that from the next year, we shall have 
the annual plan along with the Budget 
papers7

Shri S. N. Mishra: The present idea 
is that it should come out at the end 
of July

Shri E. Ramanathan Chetttar: May
I know whether the Planning Commis
sion will evolve some procedure for 
the preparation of the annual plan and 
whether, in the allocation of Central 
assistance, they would sympathetically 
consider such of those areas in the 
south which are backward in the 
sphere of development?

Shri S. N. Mishra: The Planning
Commission has always sympathy for 
the backward areas In fact, the 
States concerned themselves are 
anxious to put forward proposals to 
the Planning Commission who consi
der them with the utmost sympathy

Shrimati Kenu Chakravartty: What 
is the last date that the Central Gov
ernment has given to the State Gov
ernments for sending m their recom
mendations for the annual plan*

Shri S. N. Mishra: I can only ten
tatively say at this stage, that is not 
firm We are in the midst of it since 
a Committee consisting of three per
sons is now going into the whole 
matter very thoroughly The Commit
tee will settle as to how they will 
finally submit According to our 
tentative procedure, they would be 
submitting by March *

Shri Panlgrahi: How many States 
in India have spent the annual quota 
allotted to them by the Centre, for 
the Second Plan, in the first year of 
the Second Plan7 In how many 
States is there a short fall7

Shri 8. N. Mishra: The Progress
reports will indicate to what extent 
the States have been able to use the 
allocations made

•This answer was subsequently corrected by the Deputy Minister of 
Planning to read as The time-limit for the submission of the annual plans by 
the States, in complete details, is the end of May and not the end of March 
«ndt col 8434
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I shall also read the answer in English

(a) and (b). There 1$ no such 
scheme under contemplation of the 
Government of India

finjfi? f«P* 4  r̂Fvsrr '(TFr;TT j?
f r  vrrfT ** jttstc q srt
fipfRTPfr far* rrft- c  ?ppr *t 
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Coal Nine, SambaJpur
• 4-

f  Shri P. C. Bose:
*14. < Shri Supakar:

[  Shri Puitnht:

Will the Minister of Labour and1 
Etnpioyment be pleased to state:

(a) w hether lock-out has been, 
declared in a coal mine in Sam ba]- 
PUr;

(b ) if  so, the rqpsons thereof; and
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(e) the number a t workers render
ed unemployed as a result thereof?

Hie Deputy Minister of Laboar  
(Shri Abid AD): (a) Yes, in the
Hingir-Rampur colliery

(b) The reasons are reported to be 
gross indiscipline and lawlessness on 
the part of the workers, resulting in 
damage to tn» Company’s property and 
assault on the colbery officials, includ
ing the Manager, who later succumb
ed to the injuries

(c) About 1800

Shri P. C. Bom : May I know whe
ther it is a fact that the dispute bet
ween labour and management in 
that colliery was going on for a long 
time, it was not decided and ultimately 
these things have happened9

Shri Abid Ali: This particular in
cident took place because it was found 
that the workers were over-paid on 
previous occasions and the manage
ment wanted to collect the whole 
amount on this particular day The 
workers wanted that it should not be 
collected Thereafter there were 
negotiations It was decided that the 
amount should not be collected on 
that date Some workers received 
payment When payment was going 
on, others indulged m these violent 
activities

Shri Supakar: Are there any attem
pts by the Government of India to 
put an end to this lock-out7

Shri Abid All: We have instructed 
our Industrial relations machinery to 
try to end the lock-out if possible

Shri Sspskir: May I know if this 
colliery is likely to function again in 
the very near future7

Shri AMd Alt: Let us hope so

Shri FanigraJii: May I know whe
ther it has come to the notice of the 
Government that the manager of the 
colliery took recourse to firing at the 
w orked at tfte time of the distur
bance?

Shrt AMd AH: Yes, Sir; in self-
defence after he was heavier stoned 
|bd injured

Shri S. N. Dwivedy: Was it the
first occasion when it resulted in fixing 
or was there any previous occasion 
when he had fired on the workers?

* Bhrl AMd All: The information is 
concerned with this particular 
incident.

Shri Sapakar: May I know whether 
any adequate labour welfare arrange
ment is prevalent in this area, parti
cularly, m thip colliery?

Shri Abid Ali: If the hon Member 
gives separate notice, I will get the 
information

Coir Board
*15. Shri Manlyangadaa: Will the 

Minister of Commerce and Industry
be pleased to state the nature of help 
the Coir Board has given to promote 
the economic condition of the coir 
workers?

The Minister of Industry (Shri 
Manubhai Shah): The Coir Board does 
not give any assistance to the Coir- 
Workers direct The Board is taking 
steps to increase internal consumption 
and explore new Markets abroad for 
Coir products with a view to increas
ing production such as advertisements, 
publicity and propaganda, participation 
m exhibitions and fairs, establishment 
of Show-rooms etc This helps the 
promotion and development of Coir 
Industy

Shri V. P. Nayar* May I know 
whether the Board has done anything 
to improve the conditions of workers 
who spin coir yam by hand, and who 
are now getting only at the rate of 
four annas per work-day in making 
a variety of coir yam  called the 
Alepfwdan yam 7

Shri Manubhai Shah: As far as the
working conditions of the workers are 
concerned, thq.Colr Board is not direct
ly concerned as I mentioned earlier 
m reply to the main question Really 
speaking, what we do is the promo
tional part, and that automatically
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M *  thd* t w i l l  tuning. I am not 
u r n  mHntjiir at the
ben. Member that they « u n  obly four 
annas 11 oorreci I am told that they 
eernm ore thfcto eight* anna*.

Shri V. P. Nayar: I was referring 
to a particular variety called the 
Aleppadan yam, in spinning which a 
woman gets only four annas or even 
less, for eight hours a day. Has the 
Coir Board -taken any steps to promote 
the export of this particular variety of 
yam  in order to relieve the distress of 
thousands of women?

Shri Manubhai Shah: So far as we 
are aware, they have not taken any 
special action in regard to any parti
cular variety. But if the hon. Mem* 
her so desires, and that particular 
variety is more suitable, we shall cer
tainly make enquiries

Shri B. 8. Morthy: May I know
what assistance has given by the Board 
to set up new production centres?

Shri Manubhai Shah: We give to 
industrial co-operative societies about 
75 per cent, loan for the share capital, 
and as much as eight tunes the share 
capital for loan-assistance for working 
capital

Start Punnoose: Is it not a fact that 
the Coir Board has recommended that 
m order to And a market for the mats 
and mattings, a delegation may be 
sent to foreign countries, and if so, 
maj 1 know why Government have 
not accepted this very important re* 
commendation7

Shri Manubhai Shah: We have quite 
a number of Trade Commissioners 
there: and at the present moment 
when we have foreign exchange diffi
culties, we do not want to send many 
delegations But I can assure the 
hon. Member that the export promo
tion is being very carefully looked 
after, and it is increasing every year.

Betterment Levy
•1C. Shri S. N. Dwivedy: Will the 

Minister of Planning* be pleased to 
state the states which have so far in
troduced betterment levy m their 
areas?

The Deputy Minister ef Planning 
(Shri 8 , N. Mlshra): Bombay, Mysore, 
Punjab,' Rajasthan, Andhra Pradesh, 
Assam, Kerala, Madras, Orissa and 
Himachal Pradesh have enacted laws 
for betterment levy in their areas.

Shri 8 . N, Dwivedy: May I know
whether the levy has already been 
imposed or only the legislations have 
been passed?

Shri S. N. Mlshra: Excepting Mysore, 
where it has been collected over a 
number of years, no other State—till 
March, 1956, I think—seems to have 
made any collection.

Shri S. N. Dwivedy: Are Govern
ment aware that the peasants are re
luctant to utilise the water on account 
of the heavy imposition of the better
ment levy’

Shri S. N. Mishra: It may be so 
m certain areas, but I cannot speak 
generally about i t

Dr. Ram Subhag Singh: May I
know the names of States where re
sentment has been expressed by the 
peasants in regard to the existing rate 
of betterment levy’  May I also know 
whether in view of this resentment, 
Government will appoint any commit
tee to look uito the projects and see 
whether the costs of these projects 
have not been very heavy?

Shri S. N. Mlshra: The question of 
collection does not seem to have been 
taken up, and I think, therefore, this 
question of resistance from the peas
ants does not arise at the moment.

Dr. Ram Subhag Singh: Are Gov
ernment aware that in several project 
areas many of the projects which were 
constructed during the past two or 
three years have collapsed, especially 
the canals constructed for tube-well 
irrigation purposes’  They are not in 
proper order and yet the betterment 
levy is being imposed

Shri S. N. Mlshra: It is also my per
sonal experience that some of these 
drains or channels have collapsed. We 
are very seriously thinking about it. I 
think it should not prove to be beyond 
engineering ingenuity to construct the
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drains and channels of tube-wells in 
such a way that they would not 
collapse

Dr. Bam Subhag Singh: Since this
particular aspect of the problem has 
been accepted by Government, may I 
know whether Government will take 
any steps to see that such unnecessary 
expenditure is not incurred in the 
future?

Shri S. N. Mishra: It is very neces
sary that Government should be very 
serious about it

Sikh Pilgrims to Pakistan

*17. Shri Blshwanath Boy: Will the 
Prime Minister be pleased to state 
whether the Government of Pakistan 
recently refused the Government of 
India’s request for visas for Sikh pil
grims who were desirous of visiting 
Lahore on the martyrdom anniversary 
of Guru Arjun Dev in the last month’

The Deputy Minister of External 
Affairs (Shrimati i-afcrftmi Menon):
Yes, Sir The Government of Pakistan 
refused permission in case of a pilgrim 
party of 500 Sikhs who desired to visit 
Gurdwara Dera Sahib and other Sikh 
Historical Gurdwaras m Lahore from 
30th May to 3rd June. 1957 on the 
ground that they were unable to make 
necessary arrangements due to the 
short notice given to them

Shri Blshwanath Boy: May I know 
whether the Government of Pakistan 
has any rule regarding the duration 
of tune before which requests should 
be made for visas7

Shrimati I«ak*hmi Menon: Yes, three 
months’ notice has to be given

Shri A. S. Sarhadl: May I know 
whether it is a fact that the Govern
ment of India were moved as far back 
as January, 1957, for such permission?

Shrimati Lakshmi Menon: The re
quest for permission was referred to 
the Pakistan Government only on the 
19th of ApnL

Shri A. 8. Sarhadl: May I know 
when that information was conveyed 
to the Pakistan Government?

Mr. Speaker: On 18th April. The 
Minister has already stated that

Shri A. 8. Sarhadl: May I know
whether any enquiry will be made as 
to why this delay of four months was 
there, especially when the Govern
ment of India had been moved in 
January?

Shrimati Ukriiml Menon: There
were some defects in the information 
sent, and by the time it came, it got 
delayed from the Punjab Government.

National Development Council

*18. Shri N. B. Munlsamy: Will the 
Minister of Planning be pleased to lay 
a statement giving the important deci
sions taken at the recent meeting of 
the National Development Council 
held in New Delhi m May, 1957?

The Deputy Minister of Planning
(Shri S. N. Mishra): A paper setting 
forth the important conclusions and 
suggestions arising out of the delibera
tions at the ninth meeting of the 
National Development Council held 
on June 3 and 4, 1957 is placed on the 
Table of Lok Sabha [See Appendix
I, annexure No 3]

Shri N. R. Munlsamy: May I know
whether any formula has been evolv
ed to ensure maintenance of regional 
balance as one of the mam objectives 
of planning, since it is apt to be over
looked in the interests of overall and 
rapid development, and if so, what it 
is?

Shri S. N. Mishra: This was not an 
item considered by the National De
velopment Council at its meeting in 
June last

Shri N. B. Munlsamy: May I know 
whether the Chief Ministers of the 
different States were requested not to 
start a race with competing claims in 
regard to projects of one kind or 
another which will benefit in the long 
run, to the neglect of the develop
ment of other areas?

Shri 8 . N. MWu»: I could not fal
low the question.
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Mr. Speaker: He wants to know 
whether the Chief Ministers of various 
States have been advised not to com
pete with one another in making extra 
demands for money, irrespective of 
the importance of the particular pro
ject, and so on Naturally, they 
would be advised

The Minister of Finance (Shri T. T. 
Krishnamaehari): 1 do not think this 
was a matter which was discussed at 
the meeting of the National Develop
ment Council

Shrimati Tarkeshwari Sinha: May I
know whether it is a fact that the 
Chief Ministers of some of the States 
have expressed resentment that the 
Central Government are tapping all 
sources of loan in the market, and if 
so, whether any new formula is being 
evolved to balance the loan-raising by 
the Central Government and that by 
the State Governments9

Shri T. T. Krishnamachari: If the
hon Member is referring to the pro
ceedings of the National Development 
Council, I should say there was no 
detailed discussion in this regard But 
we had a meeting of the Finance 
Ministers of the States, where the 
question of States raising loans was 
discussed But I do not think anv 
serious accusation was made against 
the Central Government or against the 
Centra] Government's Finance Minis
ter

Employees State Insurance Scheme

•1A /Shri Tangamani:
\  Shri S. M. Banerjee:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No 17S on the 19th November. 19S6 
and state what steps have been taken 
to extend the facilities of Employees' 
State Insurance Scheme to the fami
lies of insured workers7

The Deputy Minister of Labour 
(Shri AIM  AH): The matter is being 
actively pursued with State Govern
ments who are responsible for provi
sion of medical care under the Scheme

Shri Tangamanl: In view of the 
fact that the Corporation has recom
mended that families also must be 
given medical facilities, may I know 
why there is considerable delay?

Shri AbM Ali: We want to cover 
families also But, as I have stated, it 
is to be administered with the help ot 
State Governments We are persuad
ing them to take it up early It u  
hoped that families also will be cover
ed within a year’s time

WRITTEN ANSWERS TO QUES
TIONS

Electricity Charges of Ministers’ 
Houses

*20. Shri V. P. Nayar: Will -the
Minister of Works, Housing and Sup
ply bp pleased to state the total 
amount paid in 1955-58 and 1956-57 
towards electricity charges for the 
houses occupied m Delhi by Ministers 
and Deputy Ministers7

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): The total expenditure on 
account of the Electric Power Con
sumed m the mam bungalows, office 
p >rtions servants and staff quarters 
and on account of boundary lights has 
been as follows

1955-56 Rs 1,16,450
1956-57 Rs 1,24.000

Training-within-lndustry

*22. Shri S. C. Samanta: Will the 
Minister of Labour and Employment
be pleased to state

(a) how the services of ILO . 
experts engaged in Training within 
Industry since 1947 were utilised;

(b) how many such experts were 
invited and came to India,

(c) how many Indians have been 
trained to assume the charge of works 
done by the experts;
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(d) whether there is any proposal to 
start a National Training Within In* 
dustry Institute in India; and

(e) if so, how the Institution will be 
manned?

The Deputy Minister of Labour 
(Shri Abld All): (a) One of the 
experts, who arrived in August 1953 
was assigned for one year to work 
with the Ahmedabad Textile Indus* 
try's Research Association, Ahmeda
bad. Thereafter he, along with the 
second expert, who arrived in Novem
ber 1954, assisted in organising the 
work of the Training Within Industry 
Centre, set up by the Government of 
India in Bombay, and initiating train
ing programmes. The two experts 
left in the middle of 1956.

(t>) Two.
<c) Four.

(d) A  Training Within-Industry 
Centre has been set up in Bombay 
towards the end of 1954.

(e) To start with, the Centre has 
been staffed with three officers, 
namely, one Deputy Chief Adviser 
and two Assistant Chief Advisers 
Training-Within Industry.

Aluminium Factory at Mettur 
Shri Dorabwaml Gounder: 
Shri S. V. Kamaswamy:

Will the Minister of Commerce and 
Industry be pleased to state at what 
stage is the proposal for setting up of 
Aluminium factory at Mettur?

The Minister of Industry (Shri 
Manubhai Shah): Investigations re
garding the bauxite reserves at 
Shevaroy Hills in Salem District and 
negotiations with foreign firms for 
securing technical and financial colla
boration are continuing.

Art Silk for Handloom Weavers

*24. Shri S. V. Kamaswamy: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) whether Government are aware 
of the fact that a Jarge number of

handlooms including handloom centres 
like Dodballapur depend entirely on 
the imported art silk yam of 55, 68, 
75 and 100 dermiers, which are "not 
produced in India;

(b) whether Government are aware 
that in <view of the import restrictions 
on the art silk yam many handloom 
weavers are unemployed; and

(c) if so, what steps are being taken 
in the matter?

The Minister of Commerce (Shri 
Kanungo): (a) Handlooms depend for 
these counts of yarn mostly on im
ports.

(b) The Government has no such 
information.

(c) In spite of tight foreign exchange 
position imports of art silk yam a n  
being allowed on sufficiently liberal 
scale to actual users.

Calcutta Improvement Trust

*25. Shri D. C. Sharms: Will the 
Minister of Works, Housing and Sup
ply be pleased to refer to the reply 
given to Unstarred Question No. 1156 
on the 13th December, 1956 and state:

(a) whether the Calcutta Improve
ment Trust has submitted revised 
proposals through the West Bengal 
Government for slum improvement; 
and

(b) if so, the action Government 
are taking thereon?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). No Sir; but a 
slum clearance project formulated by 
the Chief Engineer, Construction 
Board, Government of West Bengal, 
has been received through the Gov
ernment of West Bengal. This pro
ject has been scrutinised by the Gov* 
emment of India and certain sugges
tions have been made to the State 
Government for revising the fcnflUBnt 
plans and accepting financial assis
tance based on the ceiling costs pres
cribed ,in the Slum Clearance Scheme. 
The State Government's reply is 
awaited.
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Social Security Scheme (or Industrial 
Workers

*27. Shri T. B. Vittal Rao: Will the 
Minister of Labour and Employment 
be pleased to state

(a) whether a Study Group has been 
appointed to formulate a comprehen
sive social security scheme for indus *- 
trial workers;

(b) if so, who are the members of 
the Group; and

(c) whether any time limit has been 
fixed for submission of the schemes9

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes

(b) 1 Shn V K R Menon, Direc
tor, ILO , India Branch

Chairman.

2 Col V M Albuquerque, Direc
tor General Employees’ State 
Insurance Corporation

3 Shn S N Mubayi, Central
Provident Fund Commissio
ner

4 Shn B N Datar, Deputy Sec-
cretary. Ministry of Labour 
and Employment and Direc
tor, Labour and Employment, 
Planing Commission

5 Shn S Knshnamurthi, Research
OfBeer, Office of the CobM
ler of Insurance

6 Shn K K Bhargava Insurance
Commissioner, Employees’ 
State Insurance Corporation 

Member Secretary.

(c) 30th November 1957

Closure of Textile Mills

f  Shri A. K Gopalan:
*28.  ̂ Shri Narayanankutty Menon:

I Shri R. J. Rao:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No 
164 on the 22nd May, 1957 and state 
the number of employees and workers 
m textitle mills affected by closures 
and closure notices during the first 
six months of 1957

The Minister of Commerce (Shri 
Kanungo). The number of workers 
affected by the mills actually closed 
down dunng the first six months of 
1957 is 6812. The number of workers 
who will be affected, by the mills 
under closure notice is 8,350
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Publication of Gandhiji’s Works

• f  Shri Jhuian Sinha:
‘ 39.  ̂ Shri Heda:

[ Shri Bhakt Darshan:

Will the Minister of Information 
and Broadcasting be pleased to refer 
to the answer given to Starred Ques
tion No. 1303 on the 23rd August, 1056 
and state the progress made in the 
scheme of publishing the complete 
works of Mahatma Gandhi9

Hie Minister of Information and 
Broadcasting (Dr. Kndtir): Further
material has been collected and the 
manuscript of the first volume is get
ting ready for the press.
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Consumption of Electricity by Gov
ernment of India Offices in Delhi

*32. Shrimati Tarkeahwari Sinha: 
Will the Minister of Works, Housing 
and Supply be pleased to state.

(a) the amount of electricity con
sumed by the Government of India 
Offices in Delhi during 1856-57; and

(b) whether m view of the heavy 
consumption of electricity by Gov
ernment, the Central Government 
propose to set up their own genera
ting sets in Delhi?

Written Answers 3404M JULY 1957
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the Deputy Minister of Works, 
Housing n d  Supply (Shri Anil K. 
Chanda): (a) T h e  inform ation is b e
in g collected and w ill be la id  on the 
T ab le  of L o k  Sabha

fb )  T h e question is under consi
deration

Lemongr&ss OU

*33. Shri Bishwanath Roy. W ill the 
M inister o f Commerce and Industry
be pleased to  state w hether it is a 
fa c t th at Indian exp ort of lem ongrass 
oil to U S  m arkets has been ad ver
sely  affected recen tly ’

The Minister of Commerce (Shri 
Kanungo): No S ir O ur exports to 
U S A  have m  fact show n an in 
crease A  statem ent g iv in g  statisti
cal data is placed on the T ab le  of 
Lok Sabba [See  A ppendix I 
ann exure N o 4]

State Information Ministers’ 
Conferences

*34. Shri S C. Samanta. W ill the 
M inister o f Information and Broad
casting be pleased to state.

(a) how m any C onferences o f S tate  
Inform ation M inisters w ere  held since 
1947,

(b) the decisions taken in  the last 
Conference and w h ere  it w gs held,

(c) w hether according to the deci
sions o f one o f those C onferences a 
proposal to the effect th at b y  M arch
1956, a  total o f 28,500 com m unity 
radio sets w ould b e  installed b y  S tate  
G overnm ents under the su bsidy 
Schem e, has been carried out, and

(d) the num ber o f such sets in stal
led  in States so fa r  S tate-w ise ’

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Three

(b) The last Conference was held 
at New Delhi on the 8th January, 
1855 The topics considered and the 
decisions taken at the Conference 
<w«re incorporated in the press 
release Issued b y  the Press Informa
tion Bureau on the 8th January,

1955, a copy o f which is laid on the 
T ab le  [See A p p end ix  I, annexure 
N o 5]

(c) No decision to this effect w as 
taken  at any o f these Conferences

(d) A  statem ent show ing the num ber 
of com m unity receiv in g sets supplied 
to States for installation upto 3 ls t 
M arch, 1957 is placed on  th e  T able of 
L o k  Sabha [See A p p end ix  I, 
A n nexure No 5]

Registration of Handlooms

*35. Shri S. V. Kamaswamy W ill 
the M inister o f Commerce and Indus
try be pleased to state

(a) w h at is the final count o f regis
tered handlooms,

(b) how  m any of them  belong to 
cooperative and

(c) how it com pares w ith  the 
figures o f the K anungo Com m ittee’s 
report’

The Minister V  Commerce (Shri 
Kanungo) (a) 10, 15, 878, upto the 
end o f June, 1957, T his is not the flwqi 
figure as registration w o rk  has not 
y e t been com pleted

(b) This inform ation is not being 
collected under the registration 
order

I
(c) Does not arise a t  th is stage in 

v iew  of rep ly  to  p art (a)

Slum Clearance in *ĥ n State

*38. Shri D. C. Sharma: W ill the 
M iniater o f Works, Housing mns Sup
ply be pleased to  state

(a) w hether Rajasthan Governm ent 
have subm itted a n y  scheme fo r the 
clearance and im provem ent o f slums 
in R ajasthan State, and

(b) i f  so, the details thereof’

The Deputy Minister of Works, 
Houaiaf and Supply (Shri Anil K. 
Chanda): (a) and (b) In 1956, the 
Rajasthan Government forwarded 
swne tentative slum clearance pro
posals drawn up by a number of 
Municipal Boards The State Govern
ment themselves stated that the
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proposals required revision  and th at 
th ey  had directed th e M unicipal B oards 
to  rev ise  them  in  con fo rm ity  w ith  th e 
S lu m  C learan ce Schem e o f th e G o v 
ern m ent o f  India T hese revised  
proposals are  s till aw aited  from  the 
S tate  G overnm ent.

l a t e  Ind ustry

1. S h ri V . P . N ayar: W ill the
M in ister o f C om m erce and Indusctry 
b e  p leased to  re fe r  to th e re p ly  given  
to  U n starred  Q uestion N o 257 on  the 
27th M ay, 1957 and state w h eth er th e 
figures o f  profits h a ve  since been  
ask ed  fo r  or furn ished b y  th e Indian 
J u te  M ill A ssociations p ertain ing to 
th e  y e a r  1955 and 1956?

T h e  M in ister o f Ind ustry  (S h ri 
M «imhh»l Sh ah ): T h e inform ation is 
bein g  collected

C o a l M ine W orkers

2. S h ri V . P. N ayar: W ill th e M inis
te r  o f  L ab o u r and E m ploym en t be 
p leased  to  la y  on th e  T ab le  a  state
m en t containing th e  inform ation  a sk 
ed fo r  m  regard  to W age b ills and 
bonus p a id  to  C o a l M in e W orkers in 
U n starred  Question No. 249 dated the 
27th M ay, 1957’

T h e  D ep uty  M in ister o f Labour 
(S h ri A b id  A li) :  C om plete  in form a
tion  is s t ill not a va ilab le . A  state
m en t w ill  be p laced  on  th e  T ab le  o f 
L o k  Sabha w h en  a va ila b le

G rap h ite

,  f  S h ri V . P . N ayar:
\  S h ri E asw ara Iye r:

W ill th e M inister o f C om m erce and 
In d u stry  be p leased  to  state*

(a )  th e  q u an tity  o f grap h ite  p ro 
du ced  in  India a t presen t; and

<b) th e  estim ated  requ irm en t o f 
grap h ite  an d  grap h ite  products a t 
Che o l  th e  S econ d  F iv e  Y e a r  
F la n ?

T h e  M in ister o f In d u stry  (S h ri 
M anubhai S h ah ):

(a) 1954 . • • • • 1,479 tons
1955 ....................................................  1.613 tons
1956 . .  . .  . .  N ot availab le.

(b) G rap h ite: 3,000 tons p e r year. 
G rap h ite  products: 2,000 tons p er

year
(lik e  crucifle fu rn ace  parts e tc ).

V itam ins

r S hri V . P . N a yar:
' \  S h ri E asw ara Iye r:

W ill the M in ister o f  C om m erce and 
Industry be p leased to  state th e  posi
tion o f  the production  o f  V itam ins in  
India as a t presen t and the v a lu e  o f  
V itam ins so produced?

H ie  M inister o f  Industry (S h ri 
M anubhai S h ah ): 1. V itam in  ‘A ’ S h a rk  
L iv e r  O il w h ich  is rich  in  v itam in  ‘A* 
is bein g produced in  th e  cou n try  b y  
th ree G overnm en t factories situated a t 
B om bay, K ozhikode an d  T rivan drum . 
T he production o f  these factories 
d u rin g the last tw o  ye ars  has been  as 
fo llo w s —

Y e a r  Q u an tity  V a lu e  (Bs.)
1955 27,158 G all. 6,51,792
1956 59,500 „  14,29,416

G overnm en t h a ve  also approved tw o  
Schem es fo r  th e m an ufactu re o f  syn 
th etic  vitam in  ‘A ’ startin g from  lem on 
grass oil w h ich  is  indigenously a v a il
able. A  production o f 10 m illio n  m .u. 
o f  vitam in  ‘A ’ p e r  annum  v a lu ed  a t 
E s. 50,00,000 is envisaged in  each  o f  
these schem es

2 V itam in  B -12

O ne firm  has been gran ted  a  licen ce  
u nd er th e Industries (D evelop m ent 
and R egu lation ) A ct, 1951 fo r  th e  
m an ufactu re o f  v itam in  B -12  w ith  a 
cap acity  o f  1.2 K g  p e r  annum  v a lu e d  
a t  Rs. 12,37,000. T h e  firm  is exp ected  
to com m ence production  b y  M arch* 
1958.

3. V itam in  B l .  B2. B6. C  &  D.

A  schem e subm itted b y  a  A n n  fo r  
th e  m an ufactu re o f  these v itam in g  is
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th e  fo llo w in g  qu an tities is  n ow  u nd er 
consideration.

Vttamtn Quantity Value (Rs.)

B 1 15 tons per annum 85>3S»oco
B 2 2  ) M J 8,80,000

B f> 0 .5  »> I) l> 12,36,000
C 60 ,, ), |t 58,00,000
D 1 O )| » 11 27,00,000

Total i ,9M i.o c o

T h e  question  o f p ro du cin g  som e of 
these v itam ins u n d er th e  N ational In
du stria l D evelop m en t C orp oration  is 
bein g  exam in ed  

' N icotin ic  acid  and am ide

L icences u n d er th e  Industries (D e
velopm ent and R egu lation ) A c t to 
produce th e ab ove v itam in s w ith  a 
cap a city  o f 15 tons p e r  annum  has 
been  issued to  tw o  firm s O n e of 
them  has a lre a d y  started  production

H e a v y  In d u stry  P ro jects

_ J  S h ri V . P . N a yar:
I  S h ri E asw ara  Iy e r .

W ill the M in ister o f P la n n in g  b e  
pleased to la y  on th e T ab le  o f the 
House a  statem en t sh ow in g

(a) th e  p ro jects in  H e a v y  In d u stry  
started or a llo tted  to  each  S ta te  u nd er 
th e F irst and Secon d F iv e  Y e a r  P la n s,

(b) th e cap ita l in vested  b y  (1) th e 
C en tra l G overn m en t, (u ) th e  S tate  
G overnm en ts and ( 111) P r iv a te  S ecto r 
so fa r , and

(d ) th e  p e r capita  in vestm en t b y  
th e  C e n tra l G overn m en t in  H eav y  
In d u stry  in  each  S ta te 7

T h e  D ep u ty  M in ister o f  P la n n in g  
(S h ri S . N . M ish ra ): (a)  to  (c)  T h re e  
statem ents a re  la id  on th e  T a b le  o f 
L o k  S ab h a  fu rn ish in g  th e  req u ired  
inform ation  so fa r  as a v a ila b le  [See  
A p p en d ix  I, a n n exu re  N o 6.]

S tatem en t I in dicates th e  h e a v y  in 
du stria l p ro jects  started  o r  proposed 
m  e a ch  S ta te  u n d er th e  F irs t and 
Secon d F iv e  Y e a r  P la n s

Statem en t II  indicates th e  b reak -u p  
o f  in vestm en t on h e a v y  in d u stria l pro
je cts  b y  th e  C en tra l an d  S tate  G ov
ernm ents and b y  th e  p riv a te  sector.

Statem en t III show s th e  p e r cap ita  
in vestm en t b y  th e  C e n tra l G o v ern 
m en t in H e av y  Industries in  each  
S tate  T h e  p e r cap ita  in vestm en t is 
w o rk e d  ou t on th e  basis o f th e  to ta l 
in vestm ent div ided  b y  th e  population 
in  each State

H ousing Schem es

f S h r i  R am  K rish an :
I  S h ri R a d h ela l V ya s:

W ill th e M in ister o f  W orks, H ousing 
an d  S u p p ly  be p leased  to state

(a) th e  to ta l am ount o f loans and 
gran ts given  to  S tates d u rin g 1956-57 
und er various H ousing schem es, 
schem e-w ise an d  S tate-w ise  separate
ly ,  and

(b ) the total am ount allocated 
du rin g  th e cu rren t y e a r  State-w ise 
and schem e-w ise sep a ra te ly7

T h e  D ep uty  M in ister o f  W orks, 
H ousing and S u p p ly  (S h ri A n il K . 
C h an d a): (a) and (b ). A  statem ent 
g iv in g  th e  inform ation  sought is laid 
fS ee  A p p en d ix  I, annexU fb No 7]

Plan tation  L a b o u r H ousing Schem e

8. S h ri R am  K rish an : W ill the M ini
ste r o f  W orks, H ousing and S upply be
pleased  to  state

(a) the nam es o f  th e States w hich 
h a v e  introduced Plantation  Labour 
H ousing Schem e so fa r , and

(b) the total num ber of applications 
received  so fa r  from  individual 
plan ters S tate-w ise7

T h e D ep uty  M inister o f W orks, 
TTnm Hf and Sup p ly  (Sh ri A n il K . 
C h a n fa ) :  (a) T h e S tate  o f K era la  and 
th e  T rip ura  Adm inistration h ave  so 
fa r  introduced th e Plantation Labour 
H ousing Schem e

(b )  K e ra la  44
T rip ura  11
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Illegal Entry of Pakistanis Mica Mines

9. Shri D. C. Sharma: W ill th e
Prime Minister b e  p leased  to  state:

(a )  th e n um ber o f  persons w h o  
crossed th e border b etw een  W est 

B en g a l an d  th e  E a st P a k istan  w ith o u t 
passports d u rin g  1957, so fa r ,

(b )  th e  n um ber o f  persons co n vic t
ed; and

(c) th e  n um ber o f cases s till p en d 
in g ’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial
N e h rn ): (a)  to  (c)  T h e in form ation  is 
bein g co llected  from  th e S tate  G o v 
ern m ent and w ill  be p laced  on the 
T ab le  o f L o k  S ab h a  w h en  a v a ila b le

Conch Shells

10. Shri Kesha va: W ill th e  M in s te r  
o f  Commerce and Industry b e  p leased  
to  state:

(a )  w h a t is  th e  to ta l v a lu e  o f  im port 
o f  C on ch  S h e lls  in to  o u r c o u n try  fo r  
th e  y e a rs  1954-55, 1955-56, an d  1956- 
57; and

(b ) th e  steps G o vern m en t h a v e  
tak en  to  im p rove th e  in d u stry  lo ca lly  
in th e  co u n try ’

The Minister o f  Industry (Shri 
Mannfchal Shah): (a )  N o  sep a ra te
figures fo r  C on ch S h e ll as such a re  
a v a ila b le  bu t th e fo llo w in g  statem en t 
sh ow s th e im port o f C on ch  S h e lls  an d  
C o w rie s  co u n try-w ise  d u n n g  th e  years
1954-55 and 1955-56 a n d  1956-57:—

Countries

(Value in 1000 R») 
(Apr/Dec)

•954*55

Zaaribsr 174
Tanganyika 18
Ceyjon
Rett ia

Total *47

1955-56 1956-57
22 8
37 21

217 148
4* 3*

200 97
1 ••

5*6 306

(b) Information u  being collected 
from State Governments, and will be 
placed on the Table of Lok Sabha

XI. Shri Kesha va: W ill th e M in ister 
o f  Labour and Employment b e  pleased
to  state  th e am ount o f com pensation 
p a id  to  th e in ju red  an d  to  th e  h eirs o f  
th e  persons k ille d  in  th e  acciden ts 
w h ich  occurred in M ica M ines in Ind ia  
in  1956’

The Deputy Minister o f Labour 
(Shri Abld All): T h e in form ation  is 
n ot a va ila b le

Displaced Persons from East Pakistan

12. Dr. Ram Subhag Singh: W ill th e  
M in ister o f  Rehabilitation and Mino
rity Affairs b e p leased to  state  what 
fa c ilitie s  fo r  farm in g  h a v e  been p ro 
v id ed  to  th e  fam ilies o f d isp laced  p e r
sons from  E ast P ak istan  settled  on 
farm lan d ’

The Parliamentary Secretary to the 
Minister of Rehabilitation and Mino
rity Affairs (Shri P. S. Naskar): In
addition  to  a llo tm en t o f  a g ricu ltu ra l 
land, d isp laced  a g ricu ltu r ist fam ilies 
are  g iv e n  finan cial assistance fo r  con 
stru ction  o f  a  hom estead, p u rch ased  o f  
bu llocks, fodder, seeds, m an ure  and 
im p lem en ts T h e  d isp laced  fam ilies 
a re  a lso  g iven  m ain ten an ce assistan ce 
to  co v e r  th e  p eriod  fro m  th e  tim e o f  
th e ir  d isp ersa l to  th e  colon y sites t i l l  
th e  first h a rv e st

t v  iw W V : w  trai
srsfr r n  *3$  f r

( * )  «wrr $ f t  Wfert
s w  a % «iranr s fa p v
m r  firar % ;

(w ) w t  n r  sfiwm  * t  m r 
33T wm  fwftrnff *

sjw t 3  •mft $ fora
*  twnwiBr f a x  w tf

*rat % «wwr wit H r «rf

%. , OtK
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Quarters (or CIih  IV Servants

14. Sbri S. C. Samanta: Will the 
Minister of Works, Housing and Sup
ply be pleased to state

(a) when the decision was taken to 
electrify the quarters of Class IV 
employees m Delhi and New Delhi 
and

(b) the number of quarters that 
have been electrified so far7

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K, 
Chanda): (a) In October, 1952

(b) 3941

Quarters for Class IV Employees

15. Shri S. C. Samanta: Will the 
Minister of Works, Housing and Sup
ply be pleased to refer to the reply 
given to Unstarred Question No 902 
on the 13th December, 1956, and state

(a) how many of the 780 quarters 
for Class IV employees have been 
electrified,

(b) how many quarters other than 
class IV quarters in that locality have 
been electrified since December, 1955, 
and

(c) whether 25 Daftry and 22 Peon 
quarters at AUganj (Lodi Colony) 
have since been repaired and electri
fied’

The Deputy Mlnlstsi of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) 450

(b) Nil

(c) No

34x3 Written Answers

Smuggling of Animals to Goa
16. Shri Assar: W ill the Prime

Minister b e  p leased to  state

(a) w h eth er G overn m en t are  a w a re  
o f th e fact th at a  la rg e  num ber o f 
anim als are sent to G oa T errito ry  by 
u n la w fu l m eans, and

(b) if  so, the steps tak en  b y  G overn 
m ent to  stop th is7

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) T h e G overn m en t a re
a w are  that attem pts are  m ade to- 
sm uggle liv e  stock to G oa m  an un
authorised m anner

(b) S m u gglin g  has show n a m ark 
ed decrease in  recent m onths because 
o f th e strin gen t m easures taken  b y  th e  
S p ecial R eserve P o lice  and C ustom s 
authorities T hese m easures include 
constant p atro llin g  o f th e  fron tiers of 
G oa and strict su rveillan ce  o f know n 
sm ugglers

Second Five Tear Plan of Tripura
17. S h ri Dasaratha Deb: W ill the 

M in ister o f Planning be pleased to 
state

(a) how  m uch m oney has been 
spent du rin g 1956-57 u nd er different 
heads o f th e Second F iv e  Y e a r  Plan  
fo r T rip u ra;

(b) how  m an y new  posts have been 
created in T rip u ra  under the Second 
F iv e  Y e a r  P la n  d u n n g  the sam e 
p eriod , and

(c) w h eth er the progress o f  th e 
Second F iv e  Y e a r  P lan  for T rip ura  > 
has been satisfactory7

The Deputy Minister o f Planning 
(Shri S. N. Mbhra): (a) and (b) In
form ation  is being collected from  th e  
T rip u ra  A dm m istratation  and w ill  be 
p laced  on the T ab le  o f the House as 
soon as it is received

(cY Does not arise

Jute Mills

18. Shri S. N. Dwivedi. W ill the 
M inister o f  Commerce and Industry
be pleased to state

(a) w hether G overnm ent h ave  a n y  
proposal to  establish  ju te  m ills in  alF 
th e  jute»growu)g. Skates m  India, a n d
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(b) whether any licence have been 
issued for the location of a jute null 

an Orissa9

The Minister <ff Commerce (Shri 
JKanungo): (a) No, Sir

(b )  No, S ir

Industrial Development of Orism

19. S h ri Panlgrahl: W ill th e  M in is
t e r  o f  Planning b e p le a s e d  to  s ta te  th e  
sch em es fo r  in d u stria l develop m en t 
p ro p osed  to be u n d ertak en  d u rin g  th e 
Secon d F iv e  Y e a r  P la n  p e n o d  in  
O n ssa  S ta te  und er C en tra l, S ta te  and 

.p rivate  ausp ices9

The Deputy Minister of Planning 
(Shri S . N . Mishra): A  S tatem en t is 

l a id  on th e  T a b le  o f  th e  H ouse [See 
A p p e n d ix  I, a n n e xu re  N o 8 ]

Export of Hides and Skins

SO. Shri N . R. Mnnisamy: W ill th e 
M in ister o f Commerce and Industry
b e  p leased  to  state  w h eth e r exp o rters 
<of hides, sk ins a n d  k ip s a re  g iv e n  
fin an cia l assistan ce on  lo n g  term  
a rra n g e m e n ts  b y  G o v ern m en t9

The Minister of Commerce (Shri 
Knnnngo): No, Sir.

Displaced Persons in Tripura

21. Shri Dasaratha Deb: W ill the
^Minister o f Rehabilitation and Mino
rity Affairs b e  p leased  to  state

(a )  w h eth er G o v ern m en t h a v e  r e 
c e iv e d  a n y  n otice  fro m  th e  S ec re ta ry , 
T r ip u r a  U n ited  R e fu ge e  C om m ittee, 
K h o w a i B ran ch , m  th e  m on th  o f  
J u n e  1957 fo r  startin g  S a ty a g ra h a  on 
c e r ta in  dem ands o f  the D isp laced  P e r 
so n s;

(b )  if so, w h a t a re  th ese  dem ands, 
a n d

(c)  th e  a ctio n  G o v ern m en t a re  
ta k in g  th ere o n 9

The Parliamentary Secretary to the 
'Minister of Rehabilitation and Mino
rity Affairs (Shri P. 8. Naskar): (a) 
Yes

(b) A statement listing these de- 
'tnands Is placed on the Table of Lok

S ab h a  [S ee  A p p e n d ix  X, a n n exu re  
N o 9 ]

(c) T h e  dem ands a re  u nd er e xa m i
nation  b y  th e  T rip u ra  A dm in istration .

Imports

22. Shri Narayanankutty Menon:
W ill th e  M in ister o f  Commerce and 
Industry b e  p leased  to  state

(a) th e to ta l am ou n t spen t fo r im 
p ortin g  cap ita l m a ch in ery  and o th er 
m ateria ls  d u rin g  th e  y e a rs  1955-56 
and 1956-57, and

(b ) w h at am ou n t w a s  sp en t fo r  
im porting  lu x u r y  a rtic le s  in clu d in g  
m otor cars an d  p arts o f  autom obiles 
d u rin g  th e  sam e p eriod 9

The Minister of Commerce (Shri 
Kanungo): (a) 1956-57

1955-56 (A p r il— D ecem b er 1956)
(R s crores) (R s crores)

1101 108 6
(b ) A  statem en t sh ow m g th e  im 

p ort figu res o f  goods w h ich  a re  con 
sidered “ lu x u ry  goods" is la id  [See  
A p p en d ix  I, a n n exu re  N o 10 J

Manufacture of Salt

23. Shri Pramathanath Banerjee:
W ill th e  M in ister o f  Commerce and 
Industry b e  p leased  to  state*

(a) w h e th e r h e  is a w a re  th a t th e 
S ea-sid e  south o f C on tai in  R am n agar 
T h an a  is th e  fittest p la ce  fo r  sa lt 
m an u factu re  in W est B en g a l, a n d

(b ) i f  so, w h e th e r  a n y  action  is 
proposed to  b e  ta k e n  in  th e  m a tter fo r  
the location  o f  a  sa lt fa c to r y 9

The Minister of Commerce (Shri 
Kanungo): (a )  an d  (b ) C on dition s 
p re v a ilin g  in  C o n ta i a re  fa v o u ra b le  
fo r  th e  location  o f  a  la rg e -sca le  salt 
fa c to ry , and th e  qu estion  o f  estab lish 
in g  on e o r  m ore u nits fo r  s a lt  pro
duction  1x1 th e  area is  b e in g  examined 
b y  th e  S a lt  C om m ission er in consul- 
tation  w ith  th e  G o v ern m en t o f  West 
B en g a l
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Mill-made and Power-loom Cloth

21. Shri Jadhav: W ill th e  M in ister 
o t Commerce aad Industry b e  p leased  
to  state:

(a) w h a t differen ce G overn m en t 
m ak e betw een  th e  m ill-m ade c loth  
and th e  p ow er-loom -m ade c loth ; and

(b) w h eth e r G o vern m en t a re  con
tem p latin g  to  exten d  the exc ise  d u ty  
to  the p o w er-lo o m  m ade cloth?

T h e  M in ister o f C om m erce (S h ri 
Kannngo): (a) T h e  o n ly  distinction
betw een  c loth  produ ced  b y  M ills and 
b y  p ow erloom s factories is th at th e 
m a rk in g  regu lation s a p p licab le  to  the 
fo rm er do not a p p ly  to  th e  latter. 
E xcise  d u ty  is le v ie d  on m ill-m ade 
cloth  on sq uare y a rd  basis, a n d  on 
pow erloom  cloth  on loom  basis.

(b) D oes n ot arise, as pow erloom  
cloth  p roduced in  factories em p lo yin g  
m ore than 4 p ow erloom s is a lread y  
su b ject to  exc ise  duty.

K h a d i and V illa g e  Industries

25. S h ri K a lik a  S in gh: W ill th e
M in ister o f C om m erce an d  In d u stry
be p leased  to state:

(a) w h eth e r G o vern m en t o f  India 
h a ve  m ade a n y  ru les fo r  the g ran t o f  
loan s an d  subsidies to  institutions, 
societies an d  trusts fo r  assistin g th em  
to  start and run K h a d i and V illa g e  
industries, sp e c ia lly  th e n ew  A m b a r 
C h a rk h a  m an ufactu re  and production  
o f  y arn  th erefrom ;

(b) if  so, th e n atu re  o f  su ch  ru les;

(c) w h at loan s an d  subsidies h a v e  
so  fa r  been gran ted  to  institutions, 
societies, and trusts in  v ario u s S tates 
o f  India and how  th e y  h a v e  been  
utilised ; and

(d) w h eth er D istrict P lan n in g C o m 
m ittees, D istrict M agistrates o r a n y  
resp on sib le  a u th o rity  o f  th e districts 
a n  req u ired  to  rep ort abou t th e  status 
o f  su ch  bodies b efo re  g ran t o f  in«n« 
a g g . subsidies an d  w h eth e r th e re  a re  
su p e rv iso ry  agen cies o f  th e  A l l  India 
K h a d i an d  V illa g e  Ind ustries B oard  
o r  C om m ission  to  lo o k  in to  th e  p ro p er 
u tilisatio n  o f  su ch  fun ds?

The Minister of Commerce (Shri
K a n u n g o ): (a) Y es, S ir.

(b) A  cop y  o f th e  loan  ru les is  
[P lace d  in Library. S ee  No. S  101— / 
57]

T h e term s and conditions go vern in g  
subsidies o r gran ts-in -aid  h a v e  been 
la id  d ow n  fo r  d ifferen t aspects o f  
each  in du stry. T h ese  a re  adm issible 
m a in ly  fo r  su p p ly  o f im proved im 
plem ents, rebates on sales o f  kh adi 
an d  products o f o th er v illa g e  indus
tries, train in g, research  an d  p u blicity . 
T h e  recep ien ts a re  requ ired  to 
m aintain  p rop er accounts and to su b
m it in due course statem ents o f 
audited accounts to sh ow  th at funds 
h a ve  been u tilised  fo r  the purposes 
fo r  w hich th ey  w e re  sanctioned.

(c) The am ounts disbursed up to the 
31st M arch, 1967 w e re  as fo llo w s:—

LOANS SUBSIDIES
Kb a.'i Other Khadi Other
including village including village
Ambar. Industries Ambar. Industries.

(Rs. in L akh s)

875 21 229 17 1438 14 246*33

T h e am ounts in cludes those disburs
ed b y  the A ll  India K h a d i and V illa g e  
Ind ustries B oard  e ith er th rough its 
recogn ised institutions or its ow n 
agencies in certain  areas. The
am ounts a lso in clude the fund u tilis
ed b y  the B oard  fo r  trading
operations.

T h e  K h ad i and V illa g e  Industries 
C om m ission has a  system  o f internal 
au d it w h ich  checks th e  accounts o f 
th e recogn ised institutions and en
su res th at fun ds h a ve  been spent on 
purposes fo r  w h ich  th ey w ere
sanctioned. A ccoun ts o f some of the 
in stitution s fo r  th e years 1953-54, 1954- 
55, 1955-56 an d  1956-57 have been 
au d ited  and utilisation certificates
issued. F o r  the rest auditing is still 
in  progress.

(d ) D istrict authorities are  not usu
a l ly  con sulted about th e status o f  in 
stitu tions etc. w h ich  ap p ly for 
fin an cia l assistance. Such assistance, 
h o w ever, is m ade a va ilab le  o n ly  to
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the institutions recognised b y  the 
Commission and which are registered 
under the Registration o f Societies 
A c t  1860 The Commission ensures 
the supervision o f proper utilisation o f 
funds through its zonal officers and 
in tern al audit parties.

w w t f  foei, 

lihr Ttarorr m

(*>) srrnjsft fxm
fa s  artta vt ^  ,
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% fcw w r *Fmr^ «n 5 ?

«nr »q»hft (sft w fin r  w?>)

(* )  UK'S

(«0 I

(*r) CTWTpr TO
a mfWT «FTWTft t  1

Cement Factory

27. S hri D oraisw am i G oundar: W ill 
the M inister o f  Com m erce and Indos- 
toy be p h a sed  to state w h ether there 
1* a n y  proposal to start a  cem ent 
facto ry  a t K n sh n a g in  and at H arur 
ta luk, S alem  D istrict, M adras during 
th e  Second F iv e  Y e a r  P lan  period’

X&e M in ister o f Industry (Shri 
MsrafeftaJ S h ah ): A n  application
under th e Xndtunes (D evelopm ent and 
R egulation) A ct, 1851 for setting up a 
C em ent F actory  in  S alem  D istrict has 
been received and is under consider
ation

D EA TH  O F  D R A  N SIN H A

Mr. Speaker: I have to inform  th e  
House o f the sad dem ise of D r. A  N. 
Sinha who died on the 5th July, 1857,. 
at Patna at the age of 71

Dr Sinha w as a m em ber o f th e  
C entral Legislative A ssem bly from  
1935 to 1937 and m 1937, he w as 
elected to the B ihar Legislative A s
sem bly He becam e the Finance 
M inister m  the B ihar M inistry in
1937 and held that office till his death.

The House w ill jo in  w ith  m e in 
conveying our condolences to  the 
m em bers o f his fam ily  T he House 
m ay stand in silence for a couple o f  
minutes to express its sorrow

The Members then  stood tn silence 
for two minutes

18 tes.

M OTION S F O R  A D JO U R N 
M ENT

P ro p o sed  s t r i k e  o r  P  & T  em 
p lo y e e s

M r. Speaker: 1 h a ve  received notice 
o f an adjournm ent motion tabled 6 y  
S h n  Sadhan G upta It reads

“T h e failu re  o f the Governm ent 
to redress th e grievances o f  the 
em ployees of Post and T elegraph 
D epartm ent, as a  result of which, 
a G enera) S tn k e  o f such em plo
yees is to take place”

T h e M inister o f  C o  operatis e  (D r. 
F . S . D eshm nkh): M ay I c la n fy  th e  
position9 (Interruptions)

Mr. S peaker: I thought there w as a  
change o f  portfolios

T h e M inister o f  Transport and C em - 
— ( ghr i  L a i B ah ad ur S h ss- 
s l r i ) : I  h a ve  received  a  num ber o f  'c a ll 
attention1 notices and also a num ber 
o f  short notice questions on th is su b
je ct I f  y o u  w ill perm it n s ,  I  sh a ll
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m a k e  a fu l l  statem ent in  a  d a y  or tw o 
I  do n ot th in k  th e  adjou rn m en t m otion 
ih o u ld  b e  considered before  th e  House 
h e a rs  m y  statem ent

Mr. Speaker: T h e bon M inister w ill  
m a k e  a  statem ent in a d ay  o r  tw o  I 
d o  n ot k n o w  ho w  w e  can discuss an 
a d jou rn m en t m otion re la tin g  to a 
p rospective strik e  A n yh o w , m easures 
h a v e  to b e  taken  A n  adjournm ent 
m otion does not seem  to b e  a proper 
m ethod o f d raw in g  th e  atten tion  o f 
th e  G overn m en t O f  course, du rin g 
th e  period o f negotiations, th ere w ill 
b e  dem ands on one side, th e  other 
s id e  w ill tr y  to m eet them , b u t if  the 
dem an ds a re  excessive, it m ay not 
B oth  are  possible T h erefo re, it  is 
to o  e a r ly  to  cen sure th e G overnm en t 
fo r w h at th e y  h a ve  done or not done 
A lso , in v ie w  o f th e fa c t th at the hon 
M inister w ill  m ake a statem ent w ith  
regard  to a ll  the ‘c a ll atten tion ’ notices 
.and short notice questions, su re ly  he 
w ill  tak e  note o f w h a t is m entioned 
in th is adjou rn m en t m otion a lso and 
m ake a fu ll  statem ent, so as to avoid, 
if  possible, a n y  threatened strike

T h is  is a  v e ry  im portant m atter and 
I  am  sure th e G overn m en t w ill  g iv e  
sufficient in form ation  T h ereafter, w e  
s h J l  see w h a t is necessary

So fa r  as th e  adjou rn m en t m otion 
is concerned, I do not th in k  it  is 
necessary for m e to  g iv e  m y  consent 
to  it

Shri Sadhan Gupta (C a lcu tta -E a st) ’ 
It m ay be h eld  o ver till  th e M in ister 
m akes his statem ent

Mr. Speaker: It is u nn cessary He 
w ill  m ake his statem en t T h ereafter, 
i f  necessary, w e  w ill  h a ve  a discus
sion

8hri V . P. Nayar (Q uilon) F o r that, 
ano th er notice w il l  b e  necessary

Mr. Speaker: N otice o f a n  ad jou rn 
m en t m otion is  n ot th e  o n ly  course 
open T h ere  a re  m an y oth er notices 
th at can b e  g iven  u n d er th e  ru les

Shri Sadhan Gupta: T h e position is 
su ch

Mr. Speaker: H ie  hon M in ister has 
agreed  to  m ak e a  statem ent L e t  us 
w a it  and see w h a t w il l  happen It  is 
not n ecessary th at discussion should 
ta k e  p lace on an  adjou rn m en t m otion 
T h ere  a re  m a n y other m ethods w h ere 
b y  atten tion  can  be draw n  and a  d is
cussion can  tak e  p lace  I  w ill  certain ly  
consider a ll reasonable requests fo r  a 
discussion, if such a  discussion is 
necessary, a fte r  the statem ent is m ade

S h ri V  P. N a yar: D o w e  take it 
th at the M inister has accepted the 
short notice question s7

M r. S p eak er: Y es, he w ill answ er 
a ll o f them

S h ri L a i B ah ad u r S h astri Perhaps 
if  I m ake a statem ent, th e short notice 
questions could  be accepted as ordi
n ary  questions

S h ri V . P. N ayar: In regard to a 
‘ca ll atten tion ’ m otion, w e  cannot put 
questions I f  th e M inister is prepared 
to  accept the short notice questions, 
w e  w ill w ait

M r. Sp eaker I sh all forw ard  a ll 
th e  short notice questions and also 
th e ‘ca ll atten tion ’ notice to him  He 
w ill  m ake a  com prehensive statem ent 
I w ill keep  a ll these notices pending 
In case a n y  fu rth e r elucidation is 
n ecessary, I w ill  adm it them  as short 
notice questions, subject, o f course to 

, h is accepting them

P r o p o se d  s t r i k e  01 C T O  e m p lo y e e s

S h ri Sadhan Gupta: I am  not press
in g this motion, as it  is settled

M r. S p eaker: T he C T O  dispute is 
settled

P r o p o s e d  S t r i k e  b y  C e n t r a i G o v e rn 
m e n t  E m p lo y e e s

Mr. Sp eaker: I have received notice 
o f  an adjournm ent motion tabled b y  
S h n  S  A  D ange and S h n  A  K . 
G opalan  It relates to

“T h e situation arising out o f the 
reported decision o f various orga
nisations o f  C entral G overnm ent 
em ployees to  go on strike”
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The Minister of Home Affairs 
(Pandit G . B. Pant): S ir, th is is a
v e r y  v a g u e  sort o f  m otion— ‘a risin g  
o u t o f th e  rep orted  decision  o f  v a n o u s  
organisation s o f C e n tra l G overn m en t 
e m p lo yees to  go  on  strike* T h e 
M overs a re  n ot e v e n  su re  if  a n y  deci
sion  has been taken  b y  the organ isa
tion s, n or has an y  m otion been m ade 
o f these oragnisation s, n or as to  w h en  
and w h y  th e y  a re  go in g  on  str ik e  I 
p e rso n ally  hope th a t in  sp ite  o f  th is 
n otice, th ey  w il l  not b e  in cited  to  go  
on str ik e  I hope th a t th e  C e n tra l 
G overn m en t serva n ts fu lly  rea lise  th at 
th e  co u n try  is  a t p resen t en gaged  in  a  
b ig  u n d erta k in g  and th e  o n ly  w a y  to  
ra ise  th e  em olum ents o r to  p ro vid e  
ad d ition al am em ties an d  cam forts fo r  
th e p eop le o f  th is cou n try , in clu d in g  
those w h o  to d a y  h a v e  th e  p r iv ile g e  o f  
occu p yin g  offices as p u blic  servants, is 
b y  in creasin g  produ ction  A n y th in g  
th a t tends to  h am p er it, an y th in g  th at 
ten ds to  create  a dead lo ck  to  p a ra ly se  
p u b lic  life  o r to  in terfere, d ire c tly  o r 
in d ire ctly , w ith  th e  processes o f  p ro 
duction, w ill  com e in th e  w a y  o f  a ll  
th a t th e  G o vern m en t m a y lik e  to  do 
fo r  its ow n  em p lo yees In  fact, no 
on e e lse  is  m ore in terested  m  th e  con
ten tm en t o f  th e  C e n tra l em p loyees 
th an  th e  G overn m en t its e lf

S ee in g  th at th e em p lo yees o f  S tate  
G overn m en ts a re  g e ttin g  v e r y  lo w  
salaries, th e  G overn m en t h a s go n e out 
o f its w a y  even  to assist them  T h ere  
is such a  v a s t d iscrep an cy b etw een  
th e sa laries w h ich  th e  S ta te  G o v ern 
m en t serva n ts a re  ge ttin g  a n d  w h ich  
o u r C e n tra l em p lo yees a re  gettin g  
B u t  w e  a re  an xiou s to  rem o ve  a l l  
g riev a n ces a n d  to  do a l l  w e  can  fo r  
th e  b etterm en t and enrich m en t o f  th e 
l ife  o f  o u r em p lo yees N o G overn* 
m en t can  b e  m ore a n xiou s to  serve  
its  serva n ts  th an  ou rselves

0 8 a rt  S . A . D an ge  (B o m b a y  CM y- 
C e n tra l): M a y  I  p o in t ou t th a t w h en  
th e hon M in ister o f  C om m unications 
took  note o f  th e  n otice o f  str ik e  o f  th e  
Posts and T elegrap h s em ployees, i t  
w a s n ot a  v a g u e  notice, n or w a s  th e  
an sw er v e r y  vagu e? B u t w h en  m y  
m otion re fers  to  o th er organ isation s 
also, I do not k n o w  w h y  it  su d d en ly  
becom es ‘vagu e ’ A n y w a y , su ch  a  
re p ly  to  th is  serious ad jou rn m en t 
m otion  w o u ld  ra th er b e  m o re  o f  an  
in citin g  fa c to r  than a n y  a ctiv itie s  o f  
a n y  organisations

B u t I w o u ld  req u est th e  H om e 
M in ister to  ta k e  n ote o f  th e  n otices 
th at a re  r e a lly  b e in g  se rve d  I ju s t 
w a n ted  to  m ove it  b ecau se  th e  th in g  
should  b e  looked in to  in  th e  sp irit in  
w h ich  he  is proposing, before  such a  
‘vague* th in g  becom es a  con crete  fa c t  
o f a  strik e  I w a n t th e  G overn m en t to 
look  into th at before  a serious strik e  
ta k es p lace  T h a t is  w h y  I d rew  th e  
a tten tion  th ro u gh  th e ad jou rn m en t 
motion

M r. S p ea k er. It does not a p p ear 
from  w h a t th e  hon M in ister has 
stated th at he  has re ce iv ed  a n y  
notice o f in tend in g strik e  from  a n y  
organisation , n or does th e  notice o f  
the adjou rn m en t m otion re fe r  to a n y  
such n otice In  a fluid state— e v e n  
if  n otices should h a ve  been served —  
w h en  n egotiations a re  go ing on, a n y  
discussion on th e floor o f th e  H ouse 
accusing G overn m en t o f h a v in g  d o n e  
or not h a v in g  done som ethin g w o u ld  
seriou sly  stan d  in  the w a y  o f  an a m i
cab le  settlem en t Hon M em bers 
w h o  a re  in terested  m a y tr y  to p u t  
short n otice question s and tr y  to  
e lic it w h a t e x a c t ly  th e  G o v ern m en t 
is d o in g  o r  g o in g  to  do

S o  I  hope th a t w h ile , so  fa r  as th is 
ad jou rn m en t m otion  is  concerned, it  
is a lto g eth e r o u t o f  order, th e  a p p eal 
th a t I  am  m ak in g, I  b e lie v e  on  b e h a lf 
o f a ll M em bers o f th is H ouse, w ill 

b e  lis te n e d  to  b y  th e  m em b ers o f  ou r 
se rv ic es

In these circum stances, I  do n o t 
th in k  it is p ro p er fo r  m e to g iv e  
consent to  th is ad jou rn m en t m otion.

T h is disposes o f N o 6 a lso  g iv e n  
n otice  o f b y  S h ri V a jp a y e e
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H a r t a l o r  w h o le s a le  T r a d e rs  in  
D klhx

M r. S p ea k er: T hen, th ere is anoth er 
ad jou rn m en t m otion—

“ T o  d u ctu s  th e  situation  a ris
in g  out o f th e  continued h a rta l 
o f  w h olesa le  trad ers in  D elh i fo l
lo w in g  th e  G overn m en t’s  refusal 
to  exem p t th e  U nion T e rrito ry  
o f D elh i from  th e  p u rv ie w  o f 
In ter-S tate  S ales T a x ”

T h is has been g iven  notice o f b y  
S h n  A ssa r  I  do not k n o w  w h eth er 
people can go on a h artal i f  th ere  is 
a n y  m easure o f taxation  W hat does 
the hon M in ister sk y 7 

P a n d it G . B . P a n t: I  am  so rry  th at 
som e o f  th e  trad ers o f D elh i should 
h a v e  gone on  a  h a rta l I w a n t th e 
business in D elhi to th rive, and e v e ry  
trad er to m ake a reasonable profit 
too So, ap art from  th e m erits o f this 
question, I am  so rry  th at th ey  should 
h a v e  gone on strik e  o r h a rta l If 
an yth in g, the h artal has ham pered 
and not fac ilita ted  th e solution  o f the 
p roblem  I k n o w  th at h artals  h ave  
been  associated w ith  S a le s  T a x  im 
position m  oth er p laces B ut, here, 
th e hartal has been organised in 
ord er to  secure exem ption  from  a  tax  
w h ich  is ap p licable  to  th e  entire  
cou ntry

I h ave  been g iv in g  th ou gh t to the 
m atter and I w o u ld  lik e  to  m a k e  a 
reasonable concession in  order to 
enable  the trade o f D elh i to  be ear
n e d  on in a satisfa cto ry  w a y  w ith  
due regard  to  th e  in terests o f other 
S tates so th at a ll m a y  p rosp er and 
a ll m ay th riv e  E ven  i f  a n y th in g  js  
done it w ill  not b e  done becau se o f 
th e  h a rta l b u t m spite o f  it  A n d , if  
the h arta l continues, it  is ju st possible 
th at the atm osphere m ay n ot be a v a il
ab le  in  w h ich  one can  ap p ly  h is m ind 
dispassionately, in  a  detached w a y  
and in  sym p ath y w ith  th e  su b ject 
So, I th in k  thus concession th at is 
b e in g  sought can  be th ou gh t o f  in  a 
p rop er atm osphere B u t I  on  m y  p art 
h a v e  been try in g  to  g iv e  th e  utm ost 
atten tion  to  it

I h a v e  discussed it  w ith  th e  m em 
bers o f  th e  A d v iso ry  C om m ittee o f

D elh i w h o  a re  M em bers o f  P a rlia m en t 
f o r  d ays and d ays <miu a lso  w ith- 
som e rep resen tatives u i m e  trad e  1 
am  so rry  th at in sp ite  o f  th at the 
h a rta l should  h a v e  b een  organised and 
n otice  o f  th is m otion  should h ave 
been g iv e n  I t  is a lto g eth er o u t  o f 
order, a ltogeth er u n called  fb r and not 
lik e ly  to  h elp  those w h o  h a ve  e ith e r  
induced th e M over to  p u t it o r w h o 
h a v e  considered it a d visab le  to adopt 
th e course o f  h a v in g  a  procession or 
go in g  in fo r a  h a rta l T he cou ntry 
w an ts to  ta ck le  a ll  its problem s m  a 
rational w a y  and not under pressure

M r S p ea k er: In v ie w  o f the state
m ent o f th e hon M in ister I do not 
th in k  I am  called  upon to g iv e  m y 
consent A l l  th at th e hon M em ber 
w an ted  ev id en tly  w a s to d raw  th e  a t
tention  o f th e H ouse to th e fa c t th at 
p u blic  m ay su lfer on account o f the 
ha rta l I  am  sure, i f  th is is h is point 
o f  v iew , th e G overn m en t w ill  m ake 
arran gem en ts to  ta k e  o v e r a ll  trad e 

C onsent is not g iven  to  th is m otion

N o n - lo c a t i o n  o f  O i l  R e f in e r y  in  
A s b a m

M r. S p ea k er T h e re  is another ad 
jou rn m en t m otion b y  S h n  H em  B aru a 
an d  another hon M em ber It is t o  
discuss—

‘T h e  w ide-spread an d  grave  
unrest and h ig h ly  e xp lo sive  situa
tion in A ssam  consequent on th e  
u n ju st a ctio n  o f  th e  G overn m en t 
o f India refu sin g  to  locate the 
proposed O il R elfh ery in A ssam  ”

I f  G overnm en t takes a  decision to  
h ave  an oil refinery elsew here, then  
another S tate  w ill  go  on strik e  L ik e 
w ise  if  a  steel p lan t is not located 
som ew h ere in M ad ias th at p art m ay 
go  on strik e  and so on 

S h ri Hlem B k ra a  (Gfeuhati) It is 
not lik e  that. S ir  It is the legitim ate 
dem and o f  th e people o f  A ssam  to- 
h a ve  th e O il R efinery located there 
B u t n o w  inform ation  has com e th a t  
th e G overn m en t o f  India had m ade 
an a lte rn ative  proposal o f not locating, 
th e refinery  there

I find th a t  th e A ssam  A sse m b ly  
passed tw o resolutions unanim ously,.
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[ S h n  H em  B aru a] 

b o th  b y  th e  G o vern m en t an d  th e O p 
p osition, dem an din g th e o il re fin ery  
in  A ssam  becau se it  is th e  o il th ere  
th a t has to  b e  refined I find th at th e 

•G o vern m en t o f India h a ve  becom e a  
v ictim  in  th e hands o f the B ritish  
m on op olists as th e  A ssam  O il C om 
p a n y  P a rt ic u la r ly  th ey  do not w a n t 
i t  th erein  th at S tate  because th ev  
d o  not w a n t th e  p eop le o f  th at S tate  
to  benefit T h e re  is an agitation  th ere 
A n d , on th e 15th o f  J u ly , today, th ere  
is go in g  to be an  A ll-A ssa m  agitation  
— not a  h a rta l bu t an agitation — and 
th is  is a lso  th e  dem and o f  th e  A ssam  
G o v ern m en t A n d , it m a y  so happen 
th a t th e  M em bers from  A ssam  both 
o f  P a rlia m e n t as w e ll as th e  M em bers 
o f  th e  S ta te  A sse m b ly  m ig h t resign 

*«n bloc T h e  situation  th ere  is lik e  
th a t and th at is w h y  I h a v e  brou gh t 
th is  a d jou rn m en t m otion b efore  th e 
H ouse

Mr. Speaker: H as th e hon M in ister 
a n y th in g  to s a y 7

T h e  M in ister o f M in es and O il 
(S h ri K . D. M a la v iy a ) . I f  th e  in ten 
tio n  o f  th e hon M em ber is to  d raw  
th e  atten tion  o f th e  H ouse to th is 
qu estion , I w ould  w elcom e th is op p or
tu n ity  o f say in g  som ething on th is, bu t 
1 do not k n ow  w h y  the decision  of 
G o v ern m en t in v o lv in g  such h ig h ly  
techn ical and econom ic questions 
sh o u ld  create  a h ig h ly  exp lo sive  
situation  .n  A ssam  lead in g to d is
co n te n t and agitation

T h e  question  o f  lo catin g  a site  fo r  
th e  estab lish m en t o f a  re fin ery  fo r  e x 
p lo itin g  th e  cru d e  o il o f N a h ark h atia  
w a s  b e fo re  th e  G o v ern m en t to r  som e 
tu n e  a n d  th ey  g a v e  fu ll consideration  
to  a ll th e  aspects in vo lved  m  th is Q u es
tio n , e sp e c ia lly  th e v ie w s exp ressed  
b y  th e  A ssam  G o v ern m en t re ce iv ed  
g r e a t  a tten tion  T h e  decision, h o w 
ev e r, cou ld  no lo n g e r be postponed 
b ecau se  b y  do in g  so th e  p roduction  

o f  cru d e  o il w o u ld  be d e la y ed  I t is, 
th ere fo re , tru e  th at th e  G o vern m en t 
h a v e  ta k en  a  decision  to  lo cate  th e 
p ro p o s e d  re fin e ry  a t  B a ru m  m  B ih a r

K n o w in g  th e  w ish es o f  th e  lead ers o f  
A ssam  as w e  do, th e  G overn m en t 
w o u ld  h a v e  been  g la d  to  lo ca te  th is  
re fin ery  in  A ssam  i f  te c h n ica lly  and 
eco n o m ically  it  cou ld  h a v e  b een  a  
fea sib le  proposition

T h e  A ssam  G o vern m en t h a v e  been 
p ressin g  fo r  a fre sh  exam in ation  o f  
th is question an d  a  deputation  from  
A ssam  consisting o f im portan t C on g
ressm en m et o u r M in ister fo r  E d u ca
tion an d  Scien tific  R eserch  som etim e 
back, w h o assured them  th a t th e  G o v 
ern m en t w o u ld  be too w illin g  to  con 
sider a n y  fresh  poin t in th is connec
tion , and, at th e sam e tim e, G o v ern 
m en t w ould  w elcom e an op p o rtu n ity  
to  e x p la in  fu lly  to  th e  rep resen tatives 
o f  the A ssam  G o v ern m en t th e  reasons 
th at led  them  to ta k e  th e  decision in 
fa v o u r o f B aru m

I learn  th at an o th er dep u tation  
fio m  A ssam  is com ing to D elh i to  m eet 
th e P rim e M in ister I assu re  th e  
H ouse th at w e  a re  a lw a y s  open to 
con viction  and from  th at point o f  v ie w  
w e  sh a ll be ab le  to exch a n ge  v iew s 
on this m a tter w ith  the G overnm en t 
rep resen ta tives o f  A ssam

S h ri H em  B aru a : I f  ou r exp erts
m ade a report, it  does not m ean th at 
th e v  h ave  ru led  ou t th e  p ossib ility  o f 
G au h ati, w h ich  is on e o f th e  three 
p laces m en tioned in th e  R eport T h e  
E x p e rt C om m ittee rep ort sa ys th at it 
has taken  th e techn ical and econom ic 
factors into con sideration  an d  th e 
dem and o f th e people is w ritte n  oft or 
tried  to  be w ritte n  off lik e  th is 
bccau se  the A ssam  O il C om p an y does 
not w a n t th e oil re fin ery  th ere  an d  
th e y  do not w a n t th e  people th ere  
to  h a rv e st a n y

M r. S p ea k er: W e a re  not go ing in 
to th e  m erits  h ere

T h e  Prime M in ister an d  Minister of 
E x te rn a l A ffa irs  (S h ri Jawaharlal 
N e h ru ): S ir, w e  a re  not d iscussing, I 
ta k e  it, th e  m erits o f  th is qu estion  
w h ich  a re  la rg e ly  dep end ent upon 
techn ical, econom ic, finan cial an d  d e 
fen ce  reasons
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A ll  k in ds o f  considerations h a ve  to 
be considered. M ain ly , th e proposi
tion as to  h o w  th is can  be done for 
the advan tage o f  A ssam  as w e ll as for 
the rest o f th e  cou n try— th at is a 
question w h ich  w e  a re  a lw a y s  p re 
p ared  to  discuss and consider B ut, 
su rely , an econom ic consideration or 
a  consideration from  the point o f v iew  
o f tech n olo gy is not facilita ted  b y  
h artal, h o w e ve r strong the expression  
o f  v ie w s m ight be W e cannot change 
th e econom ics m th is w a y  In fact, a 
certa in  doubt arises if  a com plicated 
p la n t can be establish ed w h ere  h a r
ta ls  m ay con stan tly  arise  an d  p reven t 
such w o rk in g

Shri Hem Barua: It is not a qu es
tion o f h artal, S ir

Mr. Speaker: 1 am  not a llow in g  any 
discussion on this S uch  m atters as 
this, as to w h ere  a p a rticu lar indus
try  ou gh t to be located or not, can* 
not form  the su bject-m atter o f an 
adjou rn m en t m otion E ven  if  the 
H ouse is so in clin ed to  g iv e  its opi
nion or even  decision th at it ought to 
be located in a p a rticu la r place, the 
question is how  fa r  it can ham per the 
hands o f  G overnm en t w h ich  w ill have 
to take technical advice  and so on 
Inform ation  on such m atters can be 
elicited  b y  m eans o f C all A tten tion  
notice, th ey  can get a statem ent and 
then discuss w ith  th e G o v ein m e n t I 
am  not ca lled  upon to g ive  m y con 
sent to this

Shri T. K. Chaudhuri (B erham - 
pore) On a point o f o id e r  M ay I 
point out th at w e are  discussing here 
the question o f a d m issib ility7 A n d 
if  th e ch arge  le y e lle d  b y  the hon 
M em ber is at a ll true, th at th e consi
deration  o f  th e profits o f th e  A ssam  
O il C om pan y has p la ye d  som e p a rt in 
the decision th at th e G overn m en t has 
taken, su re ly  it is a  v e r y  sen ou s m at-

Shrl Jawaharial Nehru: In  fact, it 
has not T h e  G overn m en t h as absolu
te ly  nothing to  do w ith  th at In fact, 
G overn m en t w o u ld  a c t  a d v e rse ly  to 
a n y  such suggestion.

Mr. Speaker: N obody is  h ere to  p ro 
tect th e  in terests o f the A ssam  O il 
C om p an y S o  fa r  as the ad jou rn m en t 
m otion is concerned, the ch a rge  
again st th e G overn m en t is th at it h a s 
not located, or does not propose to  
lorate, the p lan t in  A ssam  T h a t is  
not a  m atter w h ich  should form  th e 
su bject-m atter o f an  adjou rn m en t 
m otion A s  a  m atter o f fact, e v e ry  
in dustry has to be located som ew here, 
and then w e  w ill h ave  a se n e s o f ad 
jou rn m en t m otions T h erefore, I am  
not called  upon to g iv e  m y consent to  
this

S h ri Hem Baraa: Sir, I w ant to a b 
stain from  the H ouse I ju st cam e to 
m ove this m otion W e w ith d raw

M r. S p eak er: T h e hon M em ber does 
not requ ire m y leav e  to absent him 
se lf from  this House

(S h n  Hem Barua and. Shn  Avxjad 
Al 1 then left the Rouse )

A l u g l j  H a r a s s m e n t  o f  B u d d h is t  
C o n v e r t s  -

M r. S peaker: Then S h n  B  C  K a m 
ble  has g iven  notice o f an adjou rn 
m ent m otion to discuss "the large- 
scale m ass harassm ent of the B uddhist 
con verts th rough social boycotts, as
saults on th eir persons, and dire 
threats to their prop erty and w om en 
fo lk  a t R ajura, H m goli and num erous 
v illag es  m North S atara  district m 
th e B om bay State, v io la tin g  the 
Fundam ental R ight o f Freedom  o f 
R eligion  ”

Is it not p u re ly  a  m atter o f  la w  
and order and a S tate  su bject7 Hon 
M em bers can go to the H igh C ourt 
th ere or to  the S u p iem e Court

S h ri B. C . Kamble (K opargaon): 
T he B om bay S tate  h ave not taken 
a n y  steps m  spite o f a ll these boycotts, 
assaults and harassm ent. T herefore 
I am  requ estin g that the House should 
ta k e  som e steps by appointing an a ll
p a rty  com m ittee to enquire into th e  
m atter Because, this question o f so
c ia l boycotts and other kin ds o f  
harassm ent is a  v e ry  serious one, and 
the entire  life  o f this com m unity is
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[S h ri B . C. K a m b le] 

b rou gh t to  a  stan d-still. T h a t is w h y  
I h a ve  b rou gh t fo rw a rd  th is a d jo u rn 
m en t m otion.

M r. Speaker: It is p u re ly  a m a tter 
o f  la w  and o rd er re la tin g  to  th e B o m 
b a y  S tate, h o w e v e r im p ortan t it 
m ig h t be so fa r  as F un d am en tal 
R ig h ts a re  concerned. T h e re  is the 
H igh  C o u rt an d  th e S u p rem e C o u rt to 
w h ich  cases can  be tak en  fo r  sa fe 
g u ard in g  th e  F u n d am en ta l R ights. 
P a rlia m e n t is not a court o f ju s tice  
so  f a r  as m ain tenan ce o f  F un d am en tal 
R ig h ts is con cern ed, nor has it got 
an  a p p ella te  ju risd ictio n  o v e r th e 
S tates. U n d er th ese circum stances I 
am  so rry  I  can n ot g iv e  m y  consent to 
th is. B oth  o f them , th at is A d jo u rn 
m en t M otion N otices Nos. 7 and 8, are  
re jected .

F o o d  S i t u a t i o n  in  E a s t e r n  U .P.

Mr. Speaker: T h e  n ex t one is in 
th e  nam e o f S h ri S h ibb an  L a i Saksen a. 
I need not h ear him  again . H e has; 
been ra isin g  th is m atter again  and 
a g a in — “ the u tter fa ilu re  o f th e  G o v 
ern m en t to  ta k e  a n y  su bstan tial steps 
w h a tso ev er  to  ta ck le  th e  e x tre m e ly  
tjrave  food  situation  in G o ra k h p u r. 
D eoria. B asti and o th er d istricts  o f 
iSaslern U .P .”  In som e part o f  India ov 
th e  O thej- th ere is a lw a y s  a serious 
food  situation  from  tim e to tim e. T h is 
has com e up before  th e H ouse on on** 
o th er occasion. F ood situation  g e n e 
r a lly  is a S tate  su bject. A n d  w h e n 
e v e r  a S tate  w an ts th e  aid o f  tht: 
C e ’V -v  and (h e  C en tre  has refused  it. 
and done so im p rop erly , th en  p ossib ly 
in som e o th e r  fo rm  th e  m atter ca n  be 
brou gh t before  th e  House. I am  not 
c a lle d  upon to g iv e  m y consent to this 
a d jo u rn m en t m otion— e ith er to  th is
(N o. 9) o r to No. 10.

Mr. Speaker: No. 11 is rega rd in g  
th e  n o tice  o f str ik e  b y  the N ational 
F ed era tio n  o f P o st and T elegrap h 
E m p loyees U nion, and No. 12 is about 
th e  h a rta l b y  th e trad ers o f  D elhi.

Shri S. N. Dwivedy (K en d ra p a ra ):
I do n ot p ress it (N o. 12 ).

Mir. Speaker: T h a t is covered  b y  No.
4.

The House will now take up normal 
work.

«nf

i  '
M r. Speaker: I h a v e  disposed o f  

both.

Hon. M em bers w ill  k in d ly  observe 
th is. T h ere  is n o tim e-lim it fo r  th e  
subm ission o f an adjou rn m en t m otion. 
T ill 11 o’c lo c k  an y hon. M em ber can 
hand o ver his notice o f ad jou rn m en t 
m otion to the S ecre ta ry  an<T t o  th e  
M in ister con cern ed and to the S p eak er. 
I shall try  to  dispose o f su ch  o f 
them  as I am  able  to b efore  com ing 
h ere— I h ave  to com e and sit here; I 
m a y  not h ave  sufficient tim e. T h e re 
fo re , as m uch as I am  a b le  to go  
th rough , I sh all bring on th at day. 
Such  o f them  as I am  n o t  ab le  to  go 
th ro u gh  in th e C h am b er I w ill brin g  
on the n ex t d ay . T h e  hon. M em ber 
has g iven  the n otice in H indi, I ta k e  
it. I am  gettin g  a tran slation . I sh a ll 
And out w h a t it is and disp ose o f  it 
tom orrow .

«r> TOift *  sfr#
t  rrr m :  r̂'f nit ?> r v > 7  t

M r. S p ea k er: V e ry  w ell.

P A P E R S  L A ID  O N  T H E  T A B L E

NOTIVif Y"0 \'-< UNDER INSURANCE Act

T h e M in ister o f F in an ce (S h ri T . T . 
K rish n a m a ch ari): S ir. 1 bv-g to la y  on 
the T ab le  a c o p y  o f each o f tJ w N o tifl- 

Nos. S.R .O . 16B« and S R .O . 
1667, dated th e 25th M ay, 1957. u nd er 
sub-section  (2) o f section 20 of the 
Insuran ce A ct, 1938. [P lace d  in  
Library. S ee  No. S-93/57]

Dt:crsroN S o n  R e c o m m e n d a t io n s  or 
D. V . C . E n q u ir y  C o m m it t e e  

• R e p o r t

The Minister of Irrigation and 
Power (Shri S. K. Patti): S ir, I b e g  
to  la y  on th e  T a b le  a cop y  o f  th e  
statem en t con ta in in g  D ecision s on R e - 
com m en dation s N os. 68 acid 68 o f  the
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Damodar Valley Corporation Enquiry 
►Committee Report. [Placed in Library  
J5ee  No. S-94/57]

A m k t o m i n t s  t o  A d m in is t r a t io n  o f  
E v a c u e e  P r o p e r t y  ( C e n t r a l ) 

R u l e s

The Parliamentary Sw rf'ary to the 
Minister 'of Rehabilitation and Mino
rity Affairs (Shri P. S. Nasker): Sir, 
on  b e h a lf o f S h ri M eh r C hand K h an n a 
I beg to  la y  on th e  T able, under sub
section (4) of Section  56 o f th e  A d 
m inistration o f E vacu ee P ro p e rty  A ct, 
1950, a cop y o f th e  N otification No 
S  R O. 867 dated  th e 2nd M arch, 1957, 
naking certain  am endm ents to the 

A dm in istration  o f E vacu ee P r o p lr tv  
(C e n tra l)  R ules, 1950. [P lace d  in  
Library  S ee  N o S-95/57]

A n n u a l  R epo r t  a n d  A c c o u n t s  o f  
H in d u s t a n  b o u s in g  F a c t o r y  

( P r iv a t e ) L im it e d

The Deputy Minister of Works, 
'Housing and Supply (Shri Anil K.
C h a n d a ): S ir, I beg to la y  on the 
T ib le ,  under sub-section  (1) o f S ec
tion 639 of the Com panies A r t  1956, 
a cop y of the A n n u al R ep ort and 
A ccoun ts o f the H industan  H ousing 
F acto ry  (P riv a te)  L im ited  fo r the 
v ta r  ending 31st J u ly , 1956 [P laced  
*n Library S ee  N o S-96/571

R e p o r t  o f  R e h a b il it a t io n  F in a n c e  
A d m in is t r a t io n

The Deputy Minister of Finance 
(Shri B. R. Bhagat): S ir. I b eg  to  la y
on the T able, und er sub-section (2) o f 
section 18 o f th e R eh abilitation  
F in an ce  A dm inistration  A ct, 1948, a 
copv o f the R eport 0*  the R eh a b ilita 
tion F in an ce  A dm inistration  fo r th e 
h a lf  y e a r  ended the 31st D ecem ber.
1956 [P laced  m  Library See  N o 
S-97/571

S t a t e m e n t  s h o w in g  p r o g r e s s  o f  
a c t i o n  t a k e n  u n d e r  s e c t i o n  34(1 A )  

to r  t h e  I n d ia n  I n c o m e - T a x  A c t

The Deputy Minister of Finance 
'(Shri B. R. Bhagat): S ir , I b e g , to  lav  
on the Table a copy o f the statement 
■showing p rogress of actio n  in  cases

dealt w ith  u n d er section 34 (1A )  o f 
th e Indian  Incom e-T ax A ct, 1922, upto 
31st M ay, 1957, in  p u rsu an ce r t  an 
assurance g iven  on th e 18th S ep tem 
ber, 1954 during the discussion on the 
Indian Incom e-Tax (A m endm ent) 
B ill, 1954 [P laced  in Library. S ee  
No S-93/571

A m f n d m e n t s  t o  t h e  C e n t r a l  E x c is e  
R u l e s

The Deputy Minister of Finance 
(Shri B. R. Bhagat): Sir, I beg to la y  
on the T ab le, u nder section 38 of the 
C en tra l E xcises and S a lt A ct, 1944, a 
copy of each o f th e  fo llo w in g N otifi
cations m akin g certain  fu rth er am end
m ents to the C en tra l E xcise  Rules, 
1944 —

(1) S R O  1591, dated th e 16th M ay, 
1957, and

(2) S R O  1767, dated  the 1st June,
1957
[P laced  m  Library See  N o  S-99/57]

C O R R E C T IO N  O F  A N S W E R  T O  S U P 
P L E M E N T A R Y  Q U E ST IO N

The Deputy Minister of Planning 
(Shri S N. Mishra): Sir, w ith  vour 
perm ission I w ould lik e  to correct a 
statem ent w hich I m ade m re p h  to a 
su p p lem entary arisin g out o f S tarred  
Q uestion No 12 today T he tim e-lim it 
fo r  the subm ission o f the annual 
p lans b y  the States m com plete 
details, is th r end of M av and not the 
end o f M arch

P R E S ID E N T ’S A S S E N T  T O  B IL L S

Secretary: S ir I la> on the T able  
the fo llo w in g  fou r B ills passed bv the 
Houses o f P arliam en t during the First 
Session of Second Lok Sabha and 
assented to  by the President since a 
repor* w as last m ade to the Hou<-c on 
the 13th M av, 1957 —

(1)  T he P io vision al C ollection  o f 
T a ^ s  (Tem porary Am end* 
m ent) B ill. 1^57.
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(2) T h e  C o p y rig h t BUI, 1957

(3) T h e  A p p ro p riation  (N o. 3) B ill,
1957

(4) T h e  C en tra l S ales T a x  (A m en d 
m ent) B ill, 1957

I also la y  on th e T ab le  copies, d u ly  
auth en ticated  b y  th e  S ecre ta ry  o f 
R a jy a  Sabha, of th e fo llo w in g  six  
B ills  passed b y  th e H ouses o f P a r
liam en t d u rin g  th e  F irs t Session o f  
S econ d  L o k  S ab h a  and assented to 
b y  th e P resid en t since a rep ort w as 
la st m ade to the H ouse on th e 13th 
M ay, 1957 —

(1)  T h e  Essen tial C om m odities 
(A m en d m ent) B ill, 1957

(2) T h e  L ife  Insuran ce C orporation  
(A m en d m ent) B ill, 1957

(3) T h e In d ustria l D isputes (A m end* 
m en t) B ill, 1957

(4) T h e  R eserve  B a n k  o f India 
(A m en d m en t) B ill, 1957

(5) T h e  C o a l B ea rin g  A re a s  (A c q 
uisition and D evelop m en t) B ill,
1957

(6) T h e  S ta te  B an k  o f  India 
(A m en d m en t) B ill,  1957

M E S S A G E  F R O M  R A J Y A  S A B H A  

S e c r e ta r y  S ir, I h a v e  to  rep ort th e 
fo llo w in g  m essage receiv ed  fro m  th e  
S e c re ta ry  o f  R a jy a  S ab h a  —

‘I n  accordan ce w ith  th e p ro v i
sions o f  ru le  97 o f  th e  R u les o f  P ro 
ced u re  a n d  C on du ct o f B usiness m  
th e  R a jy a  Sab ha, I am  directed  to  
en close  a  cop y  o f  th e  R a ilw a y  P r o 
tection  F orce  B ill, 1957, w h ich  ha* 
been  passed b y  th e R a jy a  Sabh» 
a t  its s ittin g  h e ld  on th e 29th M ay, 
1857 ”

B I L L  P A S S E D  B Y  R A J Y A  S A B H A  
L A I D  O N  T H E  T A B L E  

S e c re ta ry : S ir , I  la y  th e  R a ilw a y  
P ro tectio n  F o rce  B ill,  1957, a s  passed 
b y  R a jy a  S ab h a , an  th e  T a b le  o f  th e  
H ouse

R E S IG N A T IO N  O F  M E M B E R

M r. S p ea k er: I  h a v e  to  in fo rm  th e  
H ouse th at S h n  R  V en kataram an , h as 
resign ed  his sea t in L o k  S ab ha w ith  
effect from  th e  9th J u ly , 1957

R A IL W A Y  P R O T E C T IO N  F O R C S .
B IL L

T h e  D ep u ty  M in ister o f  Railways 
(S h ri S h a h n aw as K h an )* I  b e g  to
m ove*

“T h a t th e  B ill  to p ro vid e  fo r  th e 
con stitution  and regu lation  o f  a 
F o rce  ca lled  th e  R a ilw a y  P ro tec
tion  F orce  fo r  th e  b etter p ro tec
tion and se cu rity  o f  ra ilw a y  p ro 
p e rty  b e  tak en  into considera 
tion”

A s  M em bers are  aw are, R a ilw a y s  
h a v e  th e ir  ow n  W atch and W ard  D e
p artm en ts fo r  sa feg u ard in g  th eir p ro 
p e rty  an d  th e goods entru sted  to  them  
fo r  carriag e  T h e  W atch  and W ard  
D ep artm ents fun ction in g on th e R a il
w a y s  h ave  h ith erto  been handicappc. ' 
b> la ck  o f  adequate p ow ers and w e ll 
defined status as a lso  o f  a  p ro p er sense- 
o f d iscip line to fu lfil th eir p rim ary  
fun ction s o f p ro tectin g  R a ilw a y  p ro 
p e rty  and o f p ro p erty  en tru sted  to< 
R a ilw a y s  fo r  tran sp ort T h e  R a ilw a y s  
have d u rin g  these ye ars  in cu rred  
h e a v y  losses on a ccou n t o f  th eft and 
p ilfe ra g e  o f  R a ilw a y  p ro p erty  an d  o f  
p aym en t o f q u ite  a  la rge  n um ber o f  
com pensation claim s p referred  a gain st 
them

T h e proposed le g islatio n  is design ed  
to b r in g  abou t a  rad ical change in th e  
fu n ction in g  o f  th is D epartm ent, w h ich  
is b e in g  re-d esign ated  as th e  R a ilw a y  
P rotectio n  F orce, so as to  a ch ie v e  
q u ick  and e ffectiv e  resu lts It enable* 
th e p erson nel o f  th e  F o rce  to  b e  
brou gh t u n d er a  sp ecial set o f d isci
p lin a ry  ru le s  ai^d co n fers on them , 
u n d er certain  conditions, p ow ers o£ 
a rre st a n d  search  w ith o u t w a rra n t 
M oreover, th e R a ilw a y  P ro te c tio n  
F o rce  th u s re-organ ised  cou ld  p rovide,, 
in tim es o f  need, stiitao le  assistan ce t *

♦Moved w ith  th e  recom m en dation  o f  th e  P resid e n t.
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th e  G overn m en t R a ilw a y  P o lice  w h o  
a re  ch a rged  m a in ly  w ith  th e  responsi
b ili ty  fo r  o v e ra ll m ain tenan ce o t law  
a n d  o rd er m  R a ilw a y  prem ises

T h e  to ta l stren gth  o f  th e  F orce, in 
c lu d in g  officers, as i t  stood on 1st A p ril 
1956, num bered  36,630 fo r  a ll  th e 
R a ilw a y s an d  th e to ta l exp en d itu re  
in cu rred am ounts to R s 2 37 crores, 

p e r  annum  T h e  B ill  b y  itse lf  w il l  not 
resu lt m a n y  addition al exp en d itu re  
bein g in cu rred  on the m ain tenan ce o f 
th e  force, as th e intention  o f th e  p ro
posed legislation  is p rim arily  to g iv e  
th e  F orce  an im p roved  status so th a t 
it  can  function  m ore efficien tly

T h e B ill w as taken  up fo r  conside
ration m  th e  R a jy a  S ab ha on 29th M ay
1957 and passed w ith  som e m inor 
m odifications

S h ri M oham ed Im am  (C h ita ld ru g) 
M ay I seek a c larification 9 T h e  hon 
M in ister w as p leased  to  sa y  th at th is 
B ill  doe<i not resu lt m a n y  e x tra  e x 
penditure B u t accordin g to  th e B ill  a 
n um ber o f posts a re  going to be 
created  in clu din g an Inspector G en era l 
o f forces Do not a ll these ap p oin t
m ents com e under th e  item  ‘ Expend*- 
tu i e"> W hat I w a n t to  k n o w  is, are  
fie sh  appointm ents going to be created  
under the B ill*

S h ri S h ah n aw as K h an : Thebe offi
cers a re  a lre a d y  th ere  A s I said, w e  
a re  going to  c a rry  out a  la rg e  scale  
re -01 ganization  It m ay be th at w e  w ill  
reduce the stren gth  in  certain  places 
b u t a ll these w ill  be co vered  b y  th e  
re-organization

M r. S p ea k er: W hat he  says is th is: 
T h is B ill  has got the e ffect o f  in cu r
rin g  som e exp en d itu re  from  th e  C on 
so lidated  F un d and a statem en t to 
th a t effect ought to be m ade to  th e 
H ouse A  statem en t o f  th e financial 
e ffect and w h at *’ <• im plications are  
an d  so on ou gh t to  be g iven  T h e 
classes o f officers are  th ere  T h e 
H ouse cannot v o te  w ith o u t h a v in g  a 
k n o w le d ge  o f w h a t e x a c t ly  th e am ount 
w il l  be th at has to b e  spent O th er
w ise, th ey  m a y fe e l th at it is not 
n ecessary  to  h a v e  so m a n y classes o f 
officers a n d  so on

S h ri A. C . G uh a (B a rasa t): In th e  
F in an cia l M em orandum  o f th e  B ill  
as p resented in  th e R a jy a  Sabha, w e  
find th at in  addition to the exp en 
d itu re  bein g in cu rred  on the w a tch  
and w a rd  staff, th ere  is proposal to  
provid e fo r bu ild in gs o f the F orce on 
an a vera ge  R s 10 la k h s on each  R ail
w a y  and I th in k  th ere are now  6 or 7 
R a ilw a y s F or the n ex t five  years fo r 
th e buildin gs o f  th e F o rce  it w o u ld  
cost Rs 60 o r 70 lak h s

T h e M in ister o f R a ilw a y s  (S h ri 
J a g jiv a n  R a m ): T h a t does not arise  
out o f th is B i l l '  W hat has been m en 
tioned is this th at the men a re  a l- 
le a d y  there, and th e House ha& a l
read y  sanctioned th e exp en d itu re  fo r  
th at T h e secu rity  forces h ave  been 
continuing for the last 3 o r 4 years 
So the exp en ditu re  th at w e  are claim 
ing on th at has a lre ad y  been sanction
ed by the H ouse and it is  a lre a d y  
there

S h ri A . C  G u h a: I f  you  p ro vid e
Rs 10 lakhs fo r  bu ild in g  the force  in 
each  R ailw ay, it w o u ld  com e to Rs 70 
lakhs T h at is a new  item

S h ri J a g jiv a n  R am : T h a t does not 
arise  out o f  th is B ill  T h at is m y  
point The F orce  is a lre ad y  there W e 
a re  in cu rring exp en d itu re  o ver th e  
fo ic e  w h ich a lso  has go t th e sanction 
o f P arliam en t B oth h ave  been  
sanctioned

S h ri C  R  N arasim han (K n sh n a - 
g ir i)  So then that requirem ent is 
fu lfilled

M r S p eak er: I am inform ed th at
the Financial S tatem en t w as subm it
ted to the o th er H ouse a lon g w ith  th e 
B ill  In a ll such cases, the financial 
S tatem en t has to be appended to the 
B ill w h en  it is circulated to  the M em 
bers o f this House I am callin g fo r  
the B ill as w as introduced m th e 
other H ouse H ereafter this w ill be 
done I am  sure the financial state
m ent w ill be needed for verification. I 
sh a ll m ake the original B ill, as w a t  
introduced in the R a jy a  S ab ha a lso  
a va ilab le  to a ll M em bers I b e lie ve  
th at as soon as a B ill  is introduced in  
th e  other House, copies o f th at BtH
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a re  circu lated  to  M em bers o f both  th e 
H ouses

S h ri C . R. N arasim han: I  th in k  it 
w ill  be a b etter p rocedure

M r. S p eak er: O f co u ise  it is not 
th at th ey  should trea t them  in differ
e n tly  I shall see th at as soon as 
a  B ill  is introduced m  th e other House, 
w h en  it com es to this House, the 
origin al along w ith  the B ill  as passed 
b y  the R a jy a  S abha w ill both  be c ir
cu lated  Hon M em bers m ay kn ow  
w h a t changes h ave  been effected h ere 
a n d  so on

S h ri C . R. N arasim han: Is it propos
ed  to dispense w ith  it now h ere9

M r S p ea k er: A n yh o w , I shall con
sider th at W hen a B ill com es here 
from  the other House, w e  do not in
sist upon these form alities The 
difficu lty can be obviated b y  c ircu la t
in g  copies o f th e  B ill as in trodu ced  m 
th e  other H ouse T h a t w ill  b e  th e  
best m ethod I sh all p lace the 
M otion before  the H ouse fo r  con- 
sideiation

S h ri A . C . G u h a: I w o u ld  lik e  to
m ention here  about the tim ela g  b e t
w een  th e  B ill b e in g  in trodu ced  in  one 
H ouse and it«s b e in g  tak en  u p  fo r  
consideration  in  the o th er H ouse is 
som etim es v erv  considerable it m ay 
be 6 o i 8 m onths or even  m ore So 
it w o u ld  be better that v. hvn th e B ill 
com es from  the other House, the 
financial m em orandum  and the state
m en t o f O b jects ,n d  Reasons should 
a lso  be p rin ted  111 the BUI as. p laced 
in  th is House for on 'd ela tio n

I hope >ou w ill considei this sug
gestion  In th is ease, the tim e-lag  is 
s»o b ig  ju s t  a \ eai Som etim es, it 
ta k e s eve n  a year A  B ill m ay be 
in trodu ced  in one H ouse It is not
possib le  to keep  fo r one eai a copv
♦or re feren ce  w hen th e  B ill tom es up 
fo r  discussion m  this House

I  * iv e  m y  gen eral support to  the
p u rp ose  o f  th is  B ill  F ro m  th e
a v a ila b le  lite ra tu re  th at I cou ld  get 
fro m  the P a rlia m e n t lib ra ry , I  find 
th a t th e  e xp en d itu re  in cu rred  b y  th e  
JS ailw ay dep artm en t on com pensation

o f claim s has been in creasin g y e a r  
a fte r  y e a r  T h e H ouse w ill  re c o lle c t 
th at th ere  w a s a R a ilw a y  C orru p tion  
E n q u iry  C om m ittee A cco rd in g  to  th e  
rep ort o f  that Com m ittee, th e  a m o u n t 
paid  for claim s and com pensation in
1938 w as o n ly  a litt le  o ver fo u r la k h s 
o f rupees In 1953-54, it has gone 
up to n ea rly  th ree crores Som e m a y 
sa y  that th e gross earnin gs o f th e  
ra ilw a y s  had also gone up I shall 
re fe r  them  the increase in percentage 
In 1938-39 the p eicen ta ge  of the 
am ount paid is 0 04 o f the gross 
earnin gs w h ile  in 1953-54 the p ercen t
age  has gone up to 1 06 T h e p er
cen tage in crease is about 26 tm u s  So 
it is a sen ou s m atter

1 q u ite  agree  w ith  th e R a ilw a y  
M in ister th at his departm ent is q u ite  
conscious o f th e seriousness o f th e  
situation  R ecen tly, th ere h a ve  been 
th ree  enquiries connected m ore o r less 
w ith  this m atter O ne w a s th e  e n 
q u iry  b y  S h n  M u llick , another, b y  
S h ri B row n  and ye t another b y  S h ri 
R am asam i A y y a r  T h e R a ilw a y  C o r
ruption  E n q u iry  C om m ittee has also 
d ea lt w ith  these m atters So, th ere 
h a ve  been fou i enquiries in recen t 
tim es

I  h a \e  not b ic n  ab le  to get a copy 
o f the M u llick  •. report T hat C om 
m ittee w.i'. cop iously quoted in the 
course o f the debates in th e R a jy a  
Sabha I w io tt  to you  a lso about it

M r S p ea k er Is a copv a va ila b le  in
th e  h b i c i iv ’

S h ri J a g jiv a n  R am . M ay I in te r
ven e ’ P erh ap s it w ill cut short the 
a igu m cn t T his w o rk  w as en tru sted  
to S hri M u llick , D irector o f  th e  IntellU  
Kent i* B u reau  in th e Hom e M in istry  
T h e le p o rt w as o n ly  fo r official use 
It is a se c ie t docum ent T h erefore, 
w h en  the hon M em ber w io te  to  the 
R a ilw a y  M inistry, w e  said that w e  
could  not g iv e  a copy I do not kn ow  
h o w  a M em ber o f  th e  R a jy a  S ab ha 
quoted from  it

S h ri A . C . G uh a: N ot o n ly  a  M em 
b e r o f  th e  R a jy a  Sab ha q u oted  frq m  
it T h e R a ilw a y  C orru p tion  E n q u iry  
C om m ittee a lso has re ferre d  to that 

report, on abou t a  dozen occasions.
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Mr. Speaker: Is it not necessary
that the documents referred to in re
ports which are made public should 
also be made available to the Mem
bers of Parliament? If there is no 
reference, that is a different matter. 
But, when it is referred to, one should 
know whether any particular recom
mendation is wrongly based upon that 
report or whether the report has been 
misread. The hon. Railway Minister 
says that it is a secret document. 
Then, it ought not to have been 
placed before a Committee for one 
purpose.

Shri A. C. Gnha: That report was 
also available to the Members of the 
Estimates Committee and m its 26th 
report there are references to this 
report.

Mr. Speaker: The hon. Minister will 
kindly enquire and find out.

Shri Jagjivan Ram: I will look into 
it. If excerpts have been quoted by 
the Corruption Enquiry Committee or 
the Estimates Committee, I shall con
sider whether copies should not be 
made available to the Members of 
Parliament.

Shri H. C. Mathur (Pali): It has not 
only been quoted. It has been stated 
cleaily that the entire Bill is based on 
Shn Mu! lick'* leport and that as a 
matter of fact he prepared a draft of 
the Bill and that this is just verbatim 
copy of that Bill This has been 
stated by an hon. Member who had 
access to that report

Shri A. C. Guha: That is what I was 
also soinp to refer The report was 
also available to the Railway CorruD- 
tion Enquiry Committee and the Esti
mates Committee For the last six or 
seven days I have been trying to get 
a copy The Parliament Library nas 
written to them. They have not given 
any written reply but on the phone 
they have said that it is a secret docu
ment. I do not want to block the 
discussion on this Bill on this account. 
I place this matter before you for your 
consideration so that at least in future 
such reports may be made available

in sufficient numbers for reference by 
Members of Parliament.

As I have said, the railway depart
ment is quite aware of the seriousness 
ot the situation and four enquiries 
were made into more or less the same 
matter by four different committees. 
But, this Bill may not quite meet the 
purpose for which it is meant. There 
arc already four departments working 
111 the railways for checking corrup
tion and other things: the Government 
railway police, the watch and ward, 
the investigation organisation and the 
special police establishment. The last 
one may not be a railway department 
but it is also working in the railway 
depaitment. In spite of their working, 
the claims and compensations have 
been increasing. Almost everybody 
i.us su^gosted that there should be 
some strict discipline enforced. This 
Bill is inadequate for the purpose.

1 find one passage in the Brown 
Committee’s report. It said that there 
should be some drastic punishment in 
the ca*e of corruption or connivance at 
or collusion with corrupt acts The 
report says:

Stoppage of passes or mcre- 
p.e'V- moan1, little or nothing to 
them They n.fn" to s.n.n punish
ment- almost with contempt ”

That is the language used m that 
leport So. the Committee suggested 
that there should be some drastic 
r>r;nshment m case anyone was found 
'ngaged in corrupt practices The 
Railway Corruption Enquiry Com- 
mittf*.' -tV* Knpalam Committee—also 

d that the punishment should 
be deterrent, but here we find m some 
clause*. th?t the punishment proposed* 
is only three months simple imprison
ment, which I think is quite inade
quate for the purpose.

By this Bill thev are amply trans
forming the watch and ward depart
ment into the Railway Protection 
Force. The quality of the watch and 
ward department should also be 
examined in this connection. If the 
watch and ward department as it 
exists now has been condemned
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re p e a te d ly  b y  d ifferen t e n q u iry  com 
m ittees as u n su itab le  fo r  th e  purpose, 
s im p ly  b y  g iv in g  th em  a  n e w  n am e o r 
g iv in g  th em  som e a d d ed  p o w e r I  do 
n o t th in k  th e  re a l o b jec tiv e  w o u ld  be 
se rv e d  T h e  B ro w n  C om m ittee  sa ys

'T h e  p ra ctice  o f tra n sfe rrin g  to  
w a tc h  a n d  w a rd  d ep artm en t to ta lly  
u n su itab le  staff fro m  o th e r d e p a rt
m en ts w h ere  th e y  h a v e  becom e 
red u n d a n t sh ou ld  be e s c h e w e d "

T h a t w a s th e process b y  w h ich  staff 
w a s  recru ited  to th e  w a tch  an d  w a rd  
d ep a rtm en t, u n su itab le  s ta ll  from  
o th e r  d ep artm en ts w e re  ta k en  m  T h a t 
w a s  n o t th e case  o n ly  m  th e  case o f  
th e  lo w e r staff, th at w a s a lso  th e  case 
a s  rega rd s those w h o  can  b e  ca lled  
officers T h e  rep ort o f  th e  B ro w n  
C om m ittee  sa ys

"T h e  in sp ectors do not e v in ce  
d u e  sen ce  o f resp o n sib ility  m th e 
d isch a rg e  c f  th eir duties, an d  th is 
le a d s  to  th e  in crease  o f com pensa 
tio n  claim s "

T h e  sam e th in g a p p lies to  th e  lo w er 
s ta ff  as a lso  to  th e  in sp ectin g  staff 
B y  s im p ly  ta k in g  o v e r  th e  w a tch  and 
w a r d  d ep artm en t and g iv in g  th em  a 
n e w  nam e I do not th in k  th e  re a l 
p u rp o se  w o u ld  b e  served

T h is dep artm en t w a s  con stituted  
a b o u ' 35 v ea rs  ago  T h a t w a s  a lso  on 
th e  recom m en dation  o f  a C om m ittee , I 
th in k  th e  R a ilw a y  P o lice  E n q u iry  
C om m ittee , in about 1921 M oreo vei 
th e  M u liick  C om m ittee  h a s sa id  ttiat 
a b o u t 80 p e r  cen t o f  th e  cla im s and 
com p en sation  cases a re  du e to  in tern al 
c a u ses, th a t is to  say , due to d is
h o n esty  am on g th e  ra ilw a y  official* 
in c lu d in g  th ose  o f th e  w a tch  a n d  w a rd  
d e p a rtm e n t T h e  K r ip a la n i C om m ittee  
h a s  a lso  u p h eld  th e  v ie w , th a t n e a r ly  
60 p e r  c en t o f  (h e  cla im s and com  
pensatfcm  cases axe  d u e  to  in te rn al 
cau ses T h e re fo re , b y  s im p ly  ta k in g  
o v e r  th e  w a tch  a n d  w a rd  d ep a rtm en t 
1  d o  n ot th in k  th e  re a l p u rp ose o f  th e  
G o v e rn m e n t w o u ld  b e  se rv e d

T h e s e  a r e  c erta in  o th e r  th in gs m 
r e s p e c t  o f  w h ic h  I  h a v e  g iv e n  n o tice  o f

am endm ents. F o r  e a ch  R a ilw a y  th e  
e n tire  recru itm en t o f th e  staff is to  
d epend on on e official It is th e  C h ie f  
S e c u r ity  O fficer o f each  R a ilw a y  w h o  
w il l  re cru it th e  e n tire  s ta ff I th in k  
th at is a  v e r y  bad  p ra ctice  R e ce n tly  
w e  h a v e  had  occasion  to  n otice  in  
a n o th er organisation  th a t posts a re  
b e in g  created  sim p ly  a t th e  sw e e t w il l  
o f  th at organisation , w h ich  is an  auto* 
nom ous b o d y  I f  th is statu te  g iv e s  
a u th o rity  m ore or less s im ilar to  th at 
o f an  autonom ous b o d y  to  th e  C h ie f  
S e c u r ity  O fficer to re c ru it staff I th in k  
th at w o u ld  be se ttin g  a bad e xa m p le  
and it w ill  n ot le ad  to  a n y  efficient 
w o rk in g  o f  th e organ isation

C lau se  7 o f  th e  B ill  sa ys th at m em 
bers o f th e lo w er staff in th e proposed 
P o lice  F orce  w ill  c a rry  a  certificate  
sh o ' n g th at th ey  h a v e  been em p lo yed  
in Ihis ''o lic e  F o r te  I do not k n o w  
w h eth e r su ch  a certificate  is ca rr ie d  b y  
th e  p o lice  or m ilita ry  p eop le  E ven  if  
th at has to be don e in th is case, I do 
not k n o w  w h y  th e sen ior officers 
sh ou ld  be e x c lu d e d  fro m  th a t T h e y  
a lso  sh ou ld  be g iv e n  such a  certificate  
to be e a rn e d  w ith  th em  and su rren d er
e d  to th e office w h en  th ey  q u it th e  
service  I d o  not th in k  th ere  should 
b-' nnv q u a lita tiv e  d ifferen ce  in tr e a t
m ent r e g a r d in g  m em b ers o f  th e  lo w e r 
ra n k  and officers

W  th  these fe w  ob servation s I gene
rally  give  ni> support to th is B ill  I 
hope in th e cou rse  o f  th e second re a d 
in g som e o f m y am end m ents and th ose 
su bm itted  b y  o th e r M em bers w il l  b e  
sy m p a th e tica lly  con sid ered  b y  th e  hon 
M in ister I e x p e c t th at th e  B ill  w i l l  
be im p roved  d u rin g  th e  co u rse  o f  th e  
d iscu ssion  m  th is  H ouse, so th a t it m a y  
a ch ie v e  th e  re a l p u rp ose  w h ich  th e  
hon M in ister and th is H ouse h a v e  in  
com m on

M r. S p e a k e r : M a y  I  k n o w  h o w  m a n y  
hon M em bers w o u ld  lik e  to  p a rtic ip a te  
m  th e  g e n era l discussion? I find  th a t 
th ere  a re  e le v e n  M em b ers M a y  I h a v e  
a  ro u g h  id ea  a s  to  h o w  lo n g  th is  B |U  
w il l  ta k e  f o r  g e n e ra l disc ussio n and. 
f o r  c la u s e -b y -d a u s e  con sid eration ? 
T h e re  a re  a b o u t St am e n d m e n ts a n d  1 1
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clau ses. X th in k  w e  m a y  f i v e  tw o  
h o u rs lo r  g e n era l discussion  a n d  one 
h o u r f a r  c lau se-b y-clau se  con sid era
tio n . L e t  u s see  i f  w e  can  finish th is 
in  th ree  hours.

S h ri Bfana l G h o se  (B a rra ck p o re ): 
T h e  im pression  w e  h ad  w a s  th a t th e  
tim e fix e d  w a s  s ix  hours.

M r. S p e a k e r; T h e re  is  no question  o f  
g iv in g  s ix  hours fo r  th is  B ill. W e shall 
t r y  to  finish it  to d a y. W e w il l  h a ve  
fo u r  h ours in  a ll. W e can  h a v e  2 i  
hours fo r  ge n era l discussion  and 1} 
h o u rs fo r  c lau se-b y-clau se  con sidera
tion. T h erefo re , th e  ge n era l discussion 
w i l l  con clu de b y  15 30 hours I w ould , 
req u est hon. M em bers to  tr y  and be 
b n e f;  o f course, th e y  need not leave  
a n y  im p o rtan t p oin t th a t th ey  w o u ld  
lik e  to* point ou t

B hri T an gam an l (M a d u ra i): M r.
S p ea k er , S ir, th e hon D ep u ty  M in ister 
fo r  R a ilw a y s  w h ile  in tro d u cin g  th e 
B ill  has stated  th at th is B ill seeks to 
co n v e rt th e  e x is tin g  w a tch  an d  w a rd  
dep artm en t into the n ew  organisation  
w ith  added p ow ers T h e  purpose, I 
subm it, ib v e rv  la u d ato ry , b u t the 
m ethod suggested is not at a ll go in g  to 
en d  m success A s  the p rev iou s 
sp ea k er pointed out, th e idea o f g iv in g  
en la rg ed  p ow ers to the w a tch  and 
w a rd  d ep artm en t w as con ceived  b y  
th e  M u llick  C om m ittee  and, if  I m ay 
sa y  so, th at C om m ittee m su ggestin g 
th e  B ill stated  th at th e  com pensations 
claim ed from  th e  ra ilw a y  auth orities 
v. ere m ain ly  due to  losses w h ich  m ay 
b e  ca lle d  ‘in tern al’ 80 p er cen t o f 
th e  losses w e re  not d u e to  e x tern a l 
cau ses b u t d u e to  in tern al causes 
C orru p tion , in efficiency am on g the 
staff an d  vario u s oth er factors w h ich  
th e y  h a v e  m en tioned h a v e  le d  to  these 
lo sses W hen  th at is th e  case, m e re ly  
b y  g iv in g  added  p ow ers to th e  w a tch  
an d  w a rd  staff w il l  th e  pu rpose be 
served ?

T h e  G o v ern m en t o f  In d ia  a re  n ow  
se rio u sly  th in k in g  o f  a ssociatin g  the 
w o rk e rs  in  th e  m an agem en t o f  th e  
v a rio u s in d u stries. R a ilw a y s , a s  one 
o f  th e  h igga st n atio n alised  in dustries, 
m a y  b e  ttie sta rtin g  p oin t. O n ly  to d a y

d u rin g  th e  qu estion  h o u r th e  hon. 
D e p u t, M in u te r  fo r  L a b o u r w a s 
p leased  to state  th at m  associatin g th e  
w o rk e rs  n ation alised  in dustries w ill  
a lso  be in clu ded T h erefo re , m y  sub
m ission is th at th e  B ill  a s  it is con
ceived  o f is  not go in g to  se rv e  th e  p u r
pose w h ich  has been m entioned in  th e  
S tatem en t o f O b je cts  an d  R easons

A s  th e  p rev iou s sp ea k er pointed out, 
th ere  a re  fo u r  departm ents, th e  R a il
w a y  P olice, th e  W atch  an d  W ard  
D ep artm en t and tw o  sp ecial dep art
m ents I f  a ll these fo u r D ep artm ents 
a re  not a b le  to  ch eck  these th efts  an d  
losses due to th ese causes, I am  a fra id  
g iv in g  m ore p ow ers to  th e  W atch  and 
W ard  w ill  not se rve  th e purpose.

13 hr*.

H avin g  said th is I w o u ld  lik e  to go 
in to the deta ils o f  th e vario u s clauses 
of th is B ill T h is  m orn in g I had sent 
notices o f fifteen  am endm ents and I do 
not k n o w  w h eth e r those am endm ents 
w o u ld  be a llo w ed  to be m oved  In 
an y  case, th ou gh th e  am endm ents m ay 
not be a llow ed , 1 w o u ld  lik e  to  m en
tion certain  pom ts a ris in g  from  those 
am endm ents In the first place, there 
ap p ears to  be confusion  abou t th is new  
protection  force  w h ich  is going to be 
set up C lau se  3 deals w ith  th is R a il
w a y  P io le ctio n  F o rce  n h ic h  is really  
ra ilw a y  p ro p erty  p rotection  force 
From  su b-clau se (2) o f clause 3 it is 
not clea i w h eth e r these superior 
officers w o u ld  be the existin g  officers 
or a n ew  ty p e  o f  officers C lause 4 
adds fu rth e r  to  th is confusion because 
w e  find th ere  is th e post o f an 
L isp eclo r-G en era l w h ich  is being 
created; then th ere are separate C hief 
S ec u rity  Officers, S ecu rity  Officers and 
A ssistan t S ecu rity  Officers How co
ordination  is go in g  to be brought about 
am ong th e Inspector-General, th e 
C h ie f  S ecu rity  O fficer and the various 
S ecu rity  Officers and the G en eral 
M an ager is not v e ry  clear in this B ill. 
S o  i f  this Department is  created  
d irectly  und er the G en eral M an ager 
w ith  an  Inspector-G eneral and certain  
subordinate officers it could b e  u n d er- 
stood. B u t ho w  th is force  is  go ing to
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operate as it is proposed to be consti
tuted is not very clear

The next point I would like to 
emphasise is the enormous powers that 
are being conferred upon this new 
force These powers are mentioned in 
clause 12 They are given powers to 
arrest without warrant, they are given 
powers as if any offence that is likely 
to be committed would be a cognizable 
offence They are also given powers 
to effect a search without taking the 
necessary precautions When such 
powers are given they are likely to be 
abused I may, in this connection, 
mention one instance A worker, or 
e> 'n a passenger when he crosses over 
from one side of the railway station to 
the other side may use the track This 
Bill confers power, as a precautionary 
measure, to arrest such persons These 
extraordinary powers which are being 
conferred makes me feel that the rail
ways are now sought to be converted 
into a military zone So, the mili
tarisation of the railways is taking 
place .

The settled policy of the Govern
ment is that even in nationalised 
industries the employees should be 
associated, but in the case of the 
railways militarisation would take 
place So, it will be keeping a watrh 
not only over the empIo\ets, not only 
over those people who are likely to 
pilfer, but even the bona fide 
passengers.

Having said this about the new 
powers thal are being conferred upon 
this force, I would also like to add 
that this aew force which is going to 
comprise about 36.000, is going to get 
no protection at all, like any other 
ordinary citizen of the country When
ever a Central Government employee 
or a railway employee seeks protection 
for collective bargaining, he has been 
given protection under the Indian 
Trade Unions Act and the railway 
employees have formed themselves 
irito several trade unions Here this 
new force which is being created is 
more or less exempted from all those

Acts which give protection to the 
employees I would like to refer to
clause 10 which says that “nothing 
contained in the Payment of Wages 
Act, 1936, or the Industnal Disputes 
Act, 1947, or the Factones Act, 1948  ̂
shall” apply to the members of this 
force What are these Acts? The Pay* 
ment of Wages Act, 1936, merely gives 
protection to the employees to the 
extent of the payment of wages No 
employer whether it be a Government 
or a private employer, is allowed to 
keep the wages of those workers for a 
longer period than is necessary If 
the wages are approved for a 
particular month the worker has to be 
paid the wages on the 10th of next 
month Where the worker has not 
been paid his wages, he gets a remedy; 
he can approach the Labour Commis
sioner through a petition and the 
Laboui Commissioner will make an 
order that the unpaid wages or the 
delayed wages shall be paid Even 
that piotection which has been extend
ed to the ordinary worker is being 
domed, as soon as he becomes a mem
ber of this force 

The Industrial Disputes Act which 
has been amended from time to time 
is being extended to Central Govern 
ment employees Recently it was also 
extended to the Posts and Telegraphs 
employees When all the other sec
tions of workers, whether thev are 
Central Government employees, or 
Provincial Government employees, or 
employees under pn\ate management 
are getting this protection, I do not 
know why these 1 lRhts are being taken 
away so far as these workers are con
cerned

Again the workers, or members of 
this force have to submit themselves to 
any order of a superior which is more 
rigorous than obtains in the military 
My point is that while giving indefinite 
and enormous powers to this force you 
want to deny them of even the rights 
which are extended to an ordinary 
citizen

Lastly I would like to submit that 
already the Watch, and Ward is brfnf 
looked upon with suspicion by the rest
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of the employees The real thing that 
is needed is the cooperation of twelve 
lakhs of railway employees for the
protection not only of the goods 
entrusted to them but the protection 
of the railway property also I would 
have been happy if the definition of 
railway property included not only 
the goods and many valuable property, 
etc, entrusted to them but also 
materials in the nature of fixtures, in 
the nature of machineries, spare parts, 
etc For the protection of this pro
perty the real thing that is needed is 
the cooperation of the employees The 
willing cooperation of the employees 
alone will be the real protection 
against these thefts and other losses

la conclusion, I would like to say 
that although Government’s purpose 
is laudable, the way the Bill has been 
brought will only cause suspicion in 
the minds of members of this force I 
would m this connection like to 
mention clauses 13 and 22 I suggest 
that these clauses will have to be 
deleted If the amendments that I 
have given are allowed to be moved 
such of the amendments as can be 
accepted may also be accepted when 
the Bill is taken up for the second 
reading

Shri D. C Sharma (Gurdaspur) The 
fir>.t observation that I want to make 
on this Bill is that the general provi 
sions of the Bill are not so significant 
as the provisions given under clause 
21, so far as the rule making power is 
concerned I feel, therefore, that this 
Bill suffers from a great deal of vague
ness I should say that it has been 
prepared 111 a hurry and the various 
implications of this Bill have not been 
taken into account

For instance, I find that there is no 
provision as to the classes, grade ,̂ 
remuneration of the superior officers, 
etc All these have been left to the 
rule-making power of the executive 
I believe this rule-making power takes 
away greatly from the legislative 
power of this House, to which I and 
many others have the honour to 
belong There is also no provision as 
to what are going to be the powers, 
duties, etc. of the officers. The th in g  
has been 10 ft vague Again, we are

not told what is going to be the period 
of service of the superior officers Most 
probably they will be taken from the 
existing police service and they will 
be retired officers given another chance 
of service I, therefore, want that all 
these points should have been made 
clear in the Bill Nothing has been 
mentioned about the punishments that 
are going Jo be awarded and the 
appeals that are going to be made All 
these things have been left vague 
When these things are left vague, »his 
Bill loses much of its value and signi 
ficance I wish there should have been 
a memorandum giving us all the 
details

I come to clause 1 One omnibus 
word has been used here— “goods” I 
wish that the word goods” should 
have been adequately defined At least 
the main headings of this word ‘ goods” 
should have been given here so that 
we should have known what aie the 
things which the railway authont * 
want to protect and what are the 
things which the members of the rail
way piotection force are going to 
guard This Bill does not say what 
they are going to guard and what thev 
are going to be careful about I feci 
that this most important aspect of the 
Bill shou'd have been carefully 
elaboiiud upon m order that the rail- 
wa\ protection force would have 
k ow n what to do and the public also 
hould hive known whit it can expect 

from them There should be an 
elaborate clanfication of the word 
‘ goods

I find that in clause 4 we have given 
a very imposing list of the oftkeis and 
other ranks who are going to cor ti 
tute this force In the present Gov 
enment w»e find a strange habit of 
multiphing agencies of the evoiutive 
This tendency of multiplying depart 
ments and officers has gone into the 
soul of our Government The other day 
I was discussing the Copyright Bill on 
the floor of this House and there I 
found that ample provision had been 
made for the appointment of officers of 
all grades Here also we are falling 
into the same trap We are going 
along the same path and we are going 
to commit, if I may be permitted to
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say so with due respect, the same mis
take The multiplication of depart
ments, officers and other things does
not constitute efficiency I think it is 

.a wrong idea which has crept into our 
3iead> that these things are conducive 
to better functioning of our Govern- 
jment I would say, therefore, that all 
Jheae officers are not needed, because 
thi railway protection force is going 
to get assistance from the railway 
prlice It is also to be linked up with 
the anti-corruption department and 
with the special intelligence staff that 
we have got I can understand if they 
had scrapped all these departments 
and given the entire thing to this force 
with different cells to deal with differ
ent problems I do not see any reason 
how thio is going to help When it 
comes to co-ordination between one 
department and another department of 
Government, there are inordinate 
delays There are so many procedural 
defects and roundabout processes and 
what I may call red-tapism, creating 
all problems of co-ordination between 
one department and another There
fore, I would say that so many officers 
are not needed

There is one thing which I find in 
the railway protection force It is a 
strange mixture of Hindi-English 
co-opreation Some officers have been 
given English names and others Hindi 
names I welcome all those Hi.idi 
names, but I wish the Government of 
India adopt a general policy Either 
they should give all the officers Hindi 
names or they should call them by 
English names which are familiar and 
well-known Now, we call it 
‘Rakshak”

An Hon. Member: It is a gradual 
change

Shti D. C. Sharma: It is gradual 
change, but I would like this change to 
be made in some rational way and all 
along the line We should not have 
one half of our house labelled as one 
thing and another half as another 
thingt

I now come to the powers which 
have been given to the Chief Security 
Officer Of course rules will be made, 
but I do not want that anybody should 
have autocratic powers even subject 
to rules, so far as appointments are 
concerned We have Public Service 
Commissions Sometimes they func
tion very well and sometimes they do 
not function well at all All the same, 
I think that it is better to have a 
Public Service Commission which 
should make the appointments than to 
vest thib power in one officer how
ever good, exalted and exper.enced he 
may be After all, m the matter of 
appointments, we have to face the 
public When the appointment rests 
only with one person, I thmk it 
becomes very difficult to make out a 
case for the appointment which any 
person makes

I do not understand what is meant 
by saying that everybody will carry a 
certificate I should have thought that 
like the Members of Parliament, they 
should carry an identfty-cum-railway 
pass which will enable them to travel 
fro n one place to another We Mem
bers of Parliament have to carry that 
and we. are not very unhappv about it 
Bui. I do not know in what way this

tificate is going to be a magical 
thing which will open all the gates to 
them how it is going to help them and 
ho they are going to benefit by that 
I thmk that between the committing 
of an act and the apprehending of a 
person, the showing of the certificate 
may take such a long time that the 
purpose for which the certificate is 
meant may altogether disappear I do 
not know why this certificate is to be 
there Are they not going to have a 
uniform which will show that they 
belong to the Railway Protection 
Force7 Are they not going to have 
any insignia like that7 Are they going 
to be in plain clothes’  Is that the 
reason why we require this certificate’
I do not quite understand what is going 
to be the value in effectiveness, in 
efficiency, m the prompt discharge of 
their duty, of the certificate which has 
been given I am not yet a socialist
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to that extent that 1 should say that 
everybody from the Railway Minuter 
to the rakshak should show a certi
ficate of that kind

ghrl Jagjivan Ban: No harm in 
having a certificate

Shri D. C. Sharma: As far as we
know, it is going to be cumbersome 
We should adopt a less difficult method 
for revealing the identity of the mem
bers of the Hailway Protection Force

It has been said on the floor of this 
House that Committees after Com
mittees have made a plea for a drastic 
approach to this drastic problem A 
desperate disease requires a desperate 
remedy Desperate remedy means 
that we should make the punishment 
as deterrent as possible But, I find 
that the punishments which have been 
prescribed in clause 9 are child’s play 
seven days’ pay, reduction in pay scale 
and all that As it has been said on 
the floor of this House, some of the 
members of the Watch and Ward have 
been accomplices m the commission of 
these very offences which they are 
appointed to guard against Taking 
into account that fact—and this face 
has been mentioned in the floor of this 
House and m the other House also— I 
wish that more drastic punishments 
had been prescribed for both persons 
who are found to be careless in their 
duty or negligent in their duty and 
those who are found to be accomplices

It has been said that the powers that 
have been given to these persons are 
too much While discussing clause 13, 
an hon Member said that the powers 
vested m these persons are not normal 
and that they are powers given to per
sons who are operating in a militarised 
rone I do not think so I believe 
that on the railways, there is a danger 
of sabotage and there is the danger of 
having property tampered with We 
are sometimes told about railway 
tracks being tampered with and so 
many other things done to the rail
ways I believe that, without using 
the word militarise, we can say that 
this is our sfccred national property 
and that we have to deal with those

persons who tamper with the sacred 
national property in a way which* 
proves to be deterrent in the case of 
other wrong-doers I, therefore, believe 
that the powers which have been given 
under clause 13 are justified and that 
the law should be administered in such 
a way that no one dares to do any 
damage to railway property, which is 
our national property That would 
give the people the conception of 
national property and how we are 
keen on protecting and guarding it

In clause 17 it is said that a person 
bhall be liable on conviction, to simple 
imprisonment or a period not exceed
ing three months All these things are 
there But I would say that they are 
not going to serve the purpose Im 
the first place, it becomes very difficult 
to prove negligence of duty Our 
lawyers are there to protect the people 
Our courts are there to protect the 
people I am glad that they protect 
the people But, I would say that the 
period of imprisonment should be 
enhanced in this case, because, we are 
not dealing with normal dereliction of 
duty, with normal offences, with a 
normal breach of the law, but with 
things which are beyond the pale of 
normal law

When a Bill is presented in this 
House, there are, sometimes, cross 
references made to other Acts which 
are already in force I remember it 
was said once on the floor of the House 
that whenever there aYe any cross 
references to other Acts which are m- 
force, those cross references should be 
included in an appendix to the Bill 
In clause 19, there is reference to three 
Acts Of course, we can consult the 
libraiy and all that But, I think that 
for purposes of ready reference, it 
should be the duty of the sponsors of 
a Bill to give those references as an 
appendix

Therefore, while I welcome this 
Railway Protection Force Bill, I do 
not know if it is going to stop pilfering, 
thefts and all those offences about 
whi^h we have been talking for such 
a long time here and also outside, and 
about which so many Committees have
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been appointed I think that it is a 
very mild measure which has been 
brought to deal with a virulent du- 

<ease It is a measure brought for a 
localised disease whereas the disease 
is to be found m an epidemic form 
I wish the sponsors of this Bill had 
devoted more time and attention to 
the framing of this Bill and had given 
us a Bill by means of which railway 
property would have been adequately 
protected and all these pilfenngs and 
other things could have been stopped

13.28 hrs.

{M r  D e p u t y - S f e a k e r  in  th e  C h a tr ]

Shri B. S. MurUiy (Kakinada— 
'Reserved—Sch Castes) Mr Deputy - 
Speaker, I consider this Bill is a Bill 
of duplication and complication It 
duplicates the work of certain depart
ments that are now already carrying 
-on the work and complicates the work 
'that has so far been normally earned 
on The object of this Bill, as stated 
m clause 3, is to create a Railway Pro
tection Force for the better protection 
and security of the lailway property 
Nothing has been said about Ue pro 
tection of passengers The passenger  ̂
are being protected by local police 
known as the Railway Police now If 
there is a conflict between the Railway 
police who are always available on the 
platform and sometimes bv the side of 
the railway property, and this new 
Railway Protection Force, who is to be 
the arbitrator as to the rights and pri
vileges of each force? That has not 
been stated here I do not know whv 
the Government should have thought 

<of establishing a protection force to 
be administered fiom the Centre by a 
newly created Inspector-General for 
this purpose I do not know why the 
Government have not thought it fit to 
■entrust this work also to the Railway 
Police who have been doing good work 
for a long time, who have not only 
given protection, but also been able to 
find out some times cases of corruption 
thefts etc Therefore I consider that 
it would have been a wiser move on 
the part of the Central Government 
and the Railway Department if they

had given a trial to the existing Rail
way Police to see whether they could 
not give, as has been stated here, 
better protection and security to rail
way property

Having said that, I would like to 
know from the Deputy Minister how 
this force is going to be administered 
Here at the Centre they want to have 
an officer known as the Inspector- 
General of the Railway Protection 
Force, and his subordinates are the 
Chief Security Officer and Assistant 
Security Officer, but this Bill says in 
clause 8(2) that everything will be 
under the general supervision of the 
General Manager of Railways There
fore, if the General Manager of the 
zone is responsible for the super
intendence of the force and its activi
ties under the Chief Security Officer, 
why should there be an office' known 
as the Inspector-General of Railway 
Protection Force Whv should not this 
work of co-ordination, if it is 
co-ordination, be entrusted to the 
Member in charge of staff who is a 
Member of the Railway Board or one 
of his subordinates known as Directors 
I consider it is a rather very unhealthv 
sign of creating new posts when the 
whole country is trying to practise 
austerity to economise and see that 
eveiy pie available »s spent for the ful
filment and fruition of our Second Five 
Year Plan Therefore, I would like to 
know why this supernumerary post of 
the Inspector-General of Railway Pro
tection Force is being created when he 
is not directly m charge of the 
administration carried on in the differ
ent rones bv the Chief Security Officer 
or the Assistant Security Officer This 
post may be done away with

Again, most of these governmental 
undei takings, such as the one coming 
into force, have become pinjrapoles 
where a number of sinecure jobs are 
being created for those people who 
have either been debilitated or retired 
prematureh £01 some reason or other 
I hope that this Railway Protection 
Force will not be a protection force for 
corruption, but that on the other hand.
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it -will really protect railway property 
and see that better security is pro
vided

Then, about these names, my friend 
Shri D C Sharma has already spoken 
Why borrow two type* of names’  For 
■*'A” Class officers, the names are 
Inspector, Sub-Inspector, Assistant 
Sub-Inspector etc Immediately after 
for the “B classes of other ranks”— I 
cannot understand what that is—the 
names are Head Rakshak, Senior 
Rakshak and Rakshak In Andhra 
“Rakshak” means God That is if one 
is a “Rakshak”, everybody will call 
him God I cannot understand it 
After all, having borrowed an English 
name like Inspector etc, what is the 
harm m calling these people Con
stables7 I think the originators of 
some of these names in Hindi do not 
understand how Sanskrit is being used 
m different parts of India Sanskrit is 
a common heritage for all people m 
India I am told the Wireless Office is 
known as “Vitantu Karyalay” “Vi” 
means without, and “tantu” means 
wire But in Andhra “Vitantu” means 
a widow Suppose some one goes to 
the Wireless Office, he says “All 
widows are here” I want these pro- 
togamsts of Hindi should be careful 
and consult literatures of other langu
ages before rushing in with words like 
“Kant langot”, "Vitantu” etc In 
Andhra "langot” is never used for the 
nock

Shri Shrec Narayan Das (Dar- 
bhanga) What 1*. the Telugu name’

Shri B. S. Mnrthy: If the hon Mem
ber wants the Telugu name as pure 
Telugu or Sanskntised Telugu or 
Sanskrit Telugu, I can give him three 
tvpes of names if he meets me m the 
lobby, but I do not want the time of 
the hon House to be wasted

Mr. Deputy-Speaker: That is good 
counsel

Shri B. S. Mnrthy: Therefore, this 
name “Rakshak” should not be given 
to these people “Rakshak” means 
always God. I do not know whether 
Ibis roan comes as a God to protect the

property or protect himself or protect 
the corrupt officials.

As has been already stated, the 
appointing authority should not be 
either the Inspector-General of the 
Force, who I thmk has no work 
because the General Manager is doing 
all the work, or his Chief Security 
Officer Nowadays there is a lot of 
nepotism and favouritism It ts true, 
I know, because there is a lot of 
unemployment and people who are m 
a place of vantage would like to use 
their influence to get appointments to 
their people There may not be any
thing wrong in it, but taking the situa
tion as it is, we must see that no scope 
is given to any officer to exercise his 
discretion in his own favour There
fore, I say that neither the Chief 
St>.uril> Officer nor his Assistant nor 
his superior, the Inspectof-General of 
the Railway Protection Force, should 
be given any authority to appoint any 
of these Members of the Force There 
are the Railway Commissions, one at 
Madras, and the others at Bombay, 
Calcutta and Allahabad If necessary, 
some more may be created, and this 
task of selecting the Members of the 
Force, the senior officers of the Force, 
may be left to these Service Commis
sions which will certainly infuse con
fidence m the public as to the mode 
and method of selection of these 
officers

I think clause 12 is rather serious 
because it gives enormous powers into 
the hands of all people It does not 
sav anything about a senior officer, or 
a superior officer It says any Member 
of the Force can without a warrant 
arrest any person whom he thinks is 
suspicious I think such powers may 
be.n^cessarv under emergent circum
stances. but in the normal course of 
affairs such powers should not be given 
in the ha ids of these Rakshaks etc 
All these people should not be entrust
ed with such powers

I am surprised how the Minister of 
Railways, who is known for his 
thoroughness, has been able to bring 
forward a Bill of this nature, without
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CShri B. S. Murthy]
giving us any inclination as to the de
tails of clause 21. I am, therefore, 
very much anxious that the rules 
should always be such as would not 
make this Force a Force for g i v i n g  
protection to corruption, lethargy and 
indifference.

With these words, I support this 
Bill, and I would urge the Minister to 
see that the defects that have been 
pointed out are rectified, and this 
Force is brought into existence so 
that the properties of the railways 
may be better protected and better 
secured.

5 w< (fswrc)
Tfayfr* *rry?, ijit *i«R«rt*r 

^ viWT w r  3 fo  3ft fo r  9*1*
»nrr t« £ 1

S*T *  3ft sfTff jfrfr <rrf£(T xfjr fo? qr 
OT ?T3flr *  fTTt ^n%(i sfi, # j q
*  1 1 fsrsr % ^rfnj ^  ?rf
<stf vt T$t f.

fir <»k>T V 535 HTPSfaro irtr ’RT'Srwt
W €̂{ fa* 5, ’tfipT % *T?rr*T 3ft

?*rir ft fr  ^if?a
«ft, * ?rjt 5 1

fw<* $3 vnn fafozft 
tfrt vm  *>r | 1 JT*t

vnff ir*? 5 1 -?*r k art Tqrra
f t  | f  $, 3 *  *  sfr i —

(!(*) WT̂ TrnTHT inr
vrwTfiH1 % *t%t **rr?. T̂-Trf̂  
ip !Tfr 3TPH fa «FI*’rfi*i WT f, Wtfa 
fo r  f*T v f t v  *rry^? § rfh- *=tf 
*s??r«pr JTjft ?fr frt g — k *  7«r 

*fr »i< t  ' **r ^  5>n?R m  $  fa
w t >  wprfcrsr f a f o w r  *rnr* w ?  f a fa -  

tfr % wpft $t wtr fafor tfr £
f t  I 5TTZTC p ft ftr.T lf$ fiR  fSFTpERT 5TF 
Tuffrft «rr.. *r  ̂  * *  mrr # 1

X* fir̂ r *  wr % wrfaratf vT
fr^we sft sfr̂ franc ffcrr ^ q ; «it,

fcfar f*r wrt 3  k? f w  firff 9T 
t  > ^.fwr ?rrft5t;#

*f̂ t f q  JTjff-
f p w i  1 we^re «rra* viwirfr^ q;* 
< N w r ^  «p?t »rtrr ^ f p  * t f a i r  

? f? r  ^F?ft ^  |  v ftr *rr«r tnnr arrr

% «T15 vr ^  t- W
f^rtr * 5  fin* *rrar »t<it 1 1 ^Tnsw  

sr*rfr v t  f r f i t  v t  

«wrr ^ - r r  f  Fc w ir r  ▼ tfnrr 

■̂rreB k  * r * m  »r fftm  f — ^  

% *rnf»fr ft \ «j*f w  f<m h «wr
sft^T5*  f tw r  3TRTT f v  3ft  ?K*K fp *ff XRT

% *TTfasr 5tn, w  ?t Tb4  
sft xfjr <r<rr ^  ir f«r̂  v r t  

*T̂ rr *-«f, 3rf?fr, n t  ^  »m*nTi %  

?rwi ?»t »rnr5r «r *f(f»u»i jr i 
A v * *  * r * x  f f j fw  ^ t t  ^  ’ w  

f  1 r[fir *TT̂ *r jfs?rr |  fa  •-
^rr v  a m  v t t  r̂r r m  \

FT it *zi% ^t ?fR *snfafafr?T?3r vt 
#— $ n fw T  w tfw i-.

WPC T i* ' I VW  l  i f t r  »\s n  WRW 

WPR <ST*T % T̂TPTIT ^  »T4fWt T\
ftwr iwr 5. «rif«-

*r^ -* f"T0[ T i t  «frr *r<?rr **r*7r 

?T t̂ ^ 1 s r m  *rH tT 5T r*rOrwr 

*r&t PWT ^  WHW ^it fV ^T% f^rr 
wrfyjKi ?TT f  q V  ^'r «pra?t f  1 
’Tfipr 4 T̂«TSTcTT f  f̂ F HTfipTft <TT ?T 

?ft f«RT 51#  iff ?PfW

ffirr ^  ’sn^Rpr vfr rm  
mrr f  1

stirpc Pp w  fiw  ^ ij<F*»rT 
?fk «p" ?*r v t  *rf wtut arrrr f r  faff
3T? fr^ R T  WT ^   ̂ *flr «m
f^rm w t  T ^ n r f ,  \ 
^bt ?  ̂ »rf £,

n im  rr&n  g fw; ^tvr f.r 
^ *nf?w % f w  *ifif
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f W  xfhc sfts'wpr sJtafr w  vpt $ sr̂ nfT 
4^ ^ w ii ^ mif ®(pwt
| i  f * % t arcf f  %  *n$ 
w r r T ^ N 'm > fk fg ta r  *  
tnf *tf f  «ftt n r  % «rawT %fr* f i t  
mfam *$ $  f  i

f v  ^  ^  «rr %
tt«c tr*  % *fr »n*# n t

gwr *  urn w t  fcw r* nsr «n? f  1 
*w fK fl em  nmT $
«aw fcqf# 5 * * 1  taw | f r  «rt fa*ff 
q r s t f

^  *TT ^  I $  tar ^  T| *I>TT fa  ^T
^wf t -. ** fa  fartff «rra> ft

^ WRT 1̂ ^ l̂ i
f  1 vm, iMwk tmv xftr. 
*N T*r*t*tqw#*fisrrT#£ *fa*fr

*  fatft «nf^R * t ^  it *i* f  t 
■̂t * t s^w Sr nft ®*n?nr qr«r* st sit 
t$ $ 1 aw?n?^Fffe^?rt!R?r«f«r- 
v i t  *r forc ^nr fa*ft *ft 5TW O c t  

Pwt t t  w ^ j  ̂ 1 »jir *TnjR 
f a  i & m ,  m -it f tz r  tfir vfm zz
*r*-%($+z< WT VPT VTTT I 51T*W ^  
m  «H[ *T$f *̂IT fa  *  fgyf^ -i]w»T 
^  1 *|t m A swam f , 5* fa?r *  
**r v t  ̂  q m  * $  *t *if t  ftp* *  * % £ -
TOTT «hf I *TTT JW5T f ,  ?ft ^ 3|T̂ TT 
^ T  f  fa  *1$ C t *T fiw ftftft 
mfswnf w r vnr w>fn 1 36 *rff jmj*r 
1% * r f  *m  ^
'TT'TT JJT ^  | 3r$T ?W 4  tfHWfll
](, w ^ T s r a i ^ t f a r a r s q s t f a  
v r ft vnm s f^Rnnr #  fw f 

^ srt nr? wft 5T$r

■tartv w  *15 |  %  ?m *fMr ^  ?rw-
tps <un$ lr ami ^  h tt  

% 'ftr? ^ «fK w<ft arrveur a n  
1|wrwr n ft ^  wpfr

34ft jURmw

w n p n v fpFR RI I *BT*T w

»ni T O fip rtr  i m  *  t |  |  ftr ^  farar 
^  r̂t| vk  t i, m *  ^ r  <i5t  fw ft 
frcr % w  t z  f t  1 h * r  w T«»r»t 
*f *iw l tar f , eft «mr *?t # %»• 
*n<v Kft srar ts h  ^ t% , ftw ^  
faf*M*r rfRfhrc v t r  h  fwT 
n̂rr $ t sf »if ffhrr flwrsr ^ fa r  

f  fv  w i  Srat cnf*Mi< «Bt «nhc
t^ tirt  ̂ i vn€h^$nr »̂V to t 

% »rrâ r *n ftSrfiw fvB’snr ijh?; 
to w  % w rp r  ?rw (i«i in r̂ ftSsnr 

«pn? v t  sn fim  ^fipr ^ r % «wwt 
# f  w  j r t  «^r: fipr ti&n 

ftarr T̂«<wr f  1 vfeSspmr «A 
fRift t  « w r # ’ fir *r̂  

** ftair nm t  % vfc&: f̂ tT an# % 
*Wfcr ii % m  *m  ¥t 

^r ftpTT arw 1 «rM 
anH: Pwft <te*r

^  1 w%
5TT v[ ^  m jtto  t  | firfipTH rffeffcTC 

TOT n?, kv, u  «ftr w  5Tn  
vr- fins f  1 f̂iw s»mf *Pt 

^  vm  vr vT ^ it  aw ?w 
ftp «r »f̂ Rr *r mT 3 1 imrr fiw #
^  WSfW irfWTK fim  f  ft? ^  v r
ftnrr arw «<k Pr.’: ^  «mr ^ «j>» 
f̂ nn 3rnr 1 *Pt t̂f3R fr Jft »mr <ri*r 
f̂ TT  ̂ 1 vtt mfear’pr 1̂  
<frc qhr f f i r  w r  fa*rsr ^  1 to  
frasr # 5ft qw wr ^  £ fa ift 'mr 
«nw $»rc w i «r 1 qwi
f» #  jftw  HlflWR: % «trt f  1 

 ̂♦(PC VRIT j  ft» Vtf ftp
fiWT V fet  ftS^'Pwft VT W

1 1 ^ «jhwt jf l>p m   ̂
f , ^  utsb f  1 *  vwr 'nrfjrr 
f  filf ^  *TT*RT r«l*i<n WW fif ^4^*W 
w  t  f f m  f& w t  w i  $1 vrt* 
w fa  itrc <«M #  ^  ( ,



3463 Railway 15 JULY 1957 Protectidh Force Bill 3464

[gfiar T 5T*r v m ]  

art f% ft*ft *ft ft*ft *ft mftare
* t  fif^ r  h$  i  1

ir m t  f ^ zik |  fa  «r̂ Rr *ft 
I r̂fti’T % »Rr WT *TCrTT

irtaT 1 1 % 5ttt fftrcfe %
ffPTT ^r sf!T®Tr ftar & I

% <mr foft£ flcft £ <ftr 
^o^iWf )̂n I  ̂ f t  *tHI ®T
i?TfZ fiwr t  * WTR fsrafftr fifCTR 
rnR: anrm | 1 ?̂r% ’ft «rr»r *

f a * T  $ %  Grounds of arrest most be furni
shed to that man as soon as possible. 
1PPC t^FS ftpTT T̂T” TT

aw at *rm ^  f̂ wr t ft* ^stft 
% «n*r faff# vt arnrifl- 1 

«r»R ftaft ftz’T ftwT srr̂ n eft sRft 
?ft «jm «̂ t fa*rr t  ftr ftsRt % 
fsn* OTTt firr̂  ftwr vr 1 *w 
eft %rm w  % wft * fq tiff 
t «ftr i r t  wpt *  *n̂  *  fa* 
ift f t  at *ft A jf ftf *nr 5PT t̂-
z y R g f t  T F T  f t m  w l f t f  v t  T O  

ftŝ t *t s t̂ | aw a* ftf 
ftwT^mr i w r  *n ^  fa*T i

“Whenever any superior officer, 
or any member of the Force, not 
below the rank of a Senior 
Rakshak, has reason to believe 
that any such offence as is refer
red to m section 12 has been or 
is being committed and that a 
search-warrant cannot be obtain
ed without affording the offender 
an opportunity of escaping or of 
concealing evidence of the offence, 
he may detain and search, and, if 
he thinks proper, arrest any person 
whom he has reason to believe to 
have committed the offence” .

w*wr»r * *  «rm  ftw r *  •—

“has reason to believe that any 
such offence as is referred to in 
section 12 has been or is being 
conunitteed”.

jf aft ? m  ^ His res son to bslive to have 
committed, or been committing 
the offence’.

jt $Nf qr Trfi^f ?n#t
Hlf&W; JRflT t ,  ^  fit 5T̂ t TOTT t  I
^h:, * il ?rt Tpf unprc $  \ A r t  

Tin «rr ft? ^  « r t  art «nwrc
Vt fa? f  $ UTOTT 

ffogfiTR n  fttft *IW ^  | , ?T 
5fa*r wfaffT v t  «J*tr *  $t «fiar?f z  
Tt 1 $ W^TTT ? ft? ^
fatfff «rre ?t ssrfae ^t irw  t̂rtY 
| n r r r q f r < T T ^ T | | %  ^  
arr *  firfffr v r  *  t * m  «n»r
fttr»R?r JTRfhsrT Vt* V 
wXvfiTw f  3? y t  ?r> wmrvt

feTT w  1 3R  ?t ariTj 1 forr f«Rft
^ f t » r ^ t ^ n u e f r f  i ^ f?
SPT »W5W  ̂f«P % FUR
5r arnrr anrj 1 erftur *r?r *r? 
f  ftp % »mr srnf ^t
q^t 1 1 firrspr ^  imr ^
|  ftp fttft % «mr ^nr 3r̂ T?r ^  i  1
j t t  jftrar writ v t  fW M i( wi*ff *r  
FRT WRT ft«T ?PP ftT55T̂ FT ^  W ff ^rr I
Xftx ttTZWXW 9FT̂  ^rr t *0rr aw 

v t «nrm¥ »t ter ftraT armT
1 5fi 3T O  «|V tftfTJRT *T ^tft
| «ftr %finar *t eft vf

1 ^  *r?ft sft
»r£ ̂  ftr fî !T ftwr *ptt m  i vr 
f a  wtf *gf $ v m  f c  m r i z t f
arr t |  1 1 f*r 4  w* «wr % a w  
%(i VSW ftr «TT JTPTtntlim
vrw 1 *? oft ftsiR ̂  sr *narr-
JTf f  • WWWrWTT!ft«IW»W<FflBT 

Vt w i v
tc wrr v s  «r«Rjnr v t  1h fim  m v
^t % f  I «W VT H W R  Wt $;
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it *  *  4  $  «r# w «rr 1 « m

t f s e  ft  m
% wnw t o  f a n  sm? 1 *rnr *> 5 *  
vrsf *rr Tfc g  w i t  rft *rff % fTfir^t 
v r  7 5 *rr t f t  sn^ f5w *r 3rnj«ir 1

fir P fB T  ’ETRW *  * t  

V?T $ 3 3 % fatr W ^T '̂t 
^vrfTWR1 &rr£ 1 T ? r | f t p r  
qSfcf V> W  #  W T W  ?TT 3f t  t

$  * s r ? t  w n jjfr 1 *nn:3*rrfw r< r'} 

wrnfr«rTr t̂f«Rrvr|t<ft 1 «Tff5nmr? 
% r̂ft *̂r stf «r»K i?srr $m 1 
art ^r t t  «Pfr 5 f* 3ft sfta1 
^  3rre«r *  *rjvr $t<T 1 *r»rc «rr? 

i * f t  » f t w  *ft ^-T'S’rsn: ^  ^  5ft i f f  ^

tj*r ofa ̂ 51 ww  1 tft® *rrr® tV® *ft® 
$ qtfr vtf 3rrf?Rr#r ^  i fsrcr % *n?r̂ r 
* / h  T f ^  % § t  * r  f s f s n r  ?fi 

3iitt ij^r w m  4  *nr T^rr f  fa  
*m r * w >  ^ i¥ i» p r apTPf 1

«rrr¥> ^  3f t  srrftry^r 5  ^  o t -  

«prc£te8j5Fm 5PTTT ?  eft s m tft  * m  

S * w t gsfirr v \ i  *  «f srrar w  1 

t r m f t  sr^ ^ r t f t  ;*$■ f  1 s r m

3ft  «rer i r  |  * f  * p s t  f  *IT Jf^t, 

^  *nfr fcnp j f w  1 ?rf^ T 

3ft *<ur u  *rf |  * f tr  ** p t aft 

f is r s R  *?t t r t  *rro# s t  f  «r§ v r ^ i  

£, <m fa i ,  tn v ra tfe r  t ’ l w  1TTT 
w  ^  v t  & ?  ?ft w r o r t  <rar ^ * t t  f»p 

3ft ? n m  |  |  1

«n»r̂  fsrerr i  —

“Any superior offcer or member 
of the Force may, without an 
order from a Magistrate and with
out a warrant, arrest—

9 (a) any person who has been 
concerned in an offence relating 
to railway property punishable 
with imprisonment for a term ex
ceeding six months— that is a

cognisable offence— “or against 
whom a reasonable suspicion 
exists of his having been so 
concerned”

*i?r ?rer <ft wpt *rgt <n*tf S f  
3ft ftp ijwf jfcrcr nTfo»sT vt ?ft orrcft 
£  ra r  *■* % »mr^r 1

« > r « p n r < i ; :  (»rp«ryr) ^ 

T O  ?ft *W Wf«B jfsm  v t
?rftr*r£, «fk'i '̂r ^rft 1

*firer vt̂ K ?r?r r̂rf̂  : fa) * sfr 
’TTT7 * t f ^  sf?rcr «rrf?B»n:

^Tf^r ^ 1

«ft : #frJT ^ tR R R

qftw s  v r a m  : 5 ^  ?rrV
*p- *fto WfTo «fto *r,o *T T i t  Tjtfi-

f’ Tftpr 1 *r t̂ 5Pfr » rt t  Pp srnsr- 
W  5^T3f $  m  t^To «fto ^t 1 
?r^ T  3fr q m  wre (# t) j f  w  srr t |  
| v «rra# ̂ ro tr̂ o «ft<» % ftwnr faaft
^ t^ * t#  v.v<r^ ^

i  \ vst v< *  r̂̂ Rr m lw c  t
VST StK. Jf %qg rriTo (r^0 «fto ^t 
V m  i  I xr?o ?rfo ^  |  ^

»T

He must be above the rank of 
Constable

W\X j f w  ^ 5PT *f ?W %?TWT 
*\ irtr ^  ?ft s?iTt ^
KT̂ UTT f?OT »m |  I TOfTT W
«nfa?HT ^t ftWT *m  f  JTPftft «lK*ft 

r̂t *i^t ferr w r  |  1 «tt snv

i r c u r  Tsnp v t  ^ ^  t  fa iw t ^ 5Rnrr- 
ftnr sr t̂ mnnm f  1

Aft < in fn r  w  « m  ^ r v t  ^ 

W?R*TT̂  «T̂ r W  «fr fww anFTff 
^  3rnjift 1 a t  v% V9r?mx $  

t̂UT 1
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«Hter *n<f * •• w t  ftrer
A rt ^  *shrr rft n w r 

s w  «nwfw ^ rr  i vwr #  * w  
«wt *frft »r *5?r ®*nsr
^m €n f tw  i srfan
M̂ r»TT fa  WPT SFfR?fcrqjFT %
*r srw, tfto htto <fto tft® % ftrars 
h ̂  14 ftwff «tsp *nrfye ft 
5JTKr gftforc. v|t 'WW fmfz m- 
wm g i  ̂OTTvt *T<rfrvwre *̂1*
<rrT?<fir u  TTfoff <t m  unrrwnf
***t *rftw «Ft fan: sift i tfr fa*r

nrcr«im vt twt
tft JTf % fa?rrc» ft*rT,
f w f  *p * i t  sa fo r % ftrarro; f>rr i 

TOr % «p*rc wm T«fnrf vr 
«FF?«ra" % 3*n*T «TWET
I  > ynt wnrtwr ffr t̂ PrftfaT sfw 
^ «Ffr t  ft? T9TP #*r aft ftp *j?t
(< iw r  f t f  i m t *t* t f> ?ft $  wn̂ T 
g w R rq # w « u  i
*rom fa  w ft fcren f t r  i ifrn tft f m  
ft? «pp: *tp swr #*R % »mr sr?r #*u 
f t  TO*t jt| ^  forr amfTT ft; *| tfpr 

î Tt^5T#ftB*rr ,̂qm*r# 
*t»rr *ft *rr *Tft f̂tsr *?f fen n̂xpn 
ftp srm r i  f s *  ? w  «n i firissr 
*r ** sr$*rr wtfa *j?r % r̂ *  * f 
jjftrw lift nfrf *ft  ̂h%»tt i

# ^ T O r« ftT « R r< R ? U ^ a T j i 
wro ftwft jmpft <*r w ra wx i
f  ̂ psrr % «mr v t f  wpit ^ r  % ftrtj
«pnf ?ft f t f  ^  f  irtr * f  vftm  #  
jtm i, itft vpz w v*n sw t «wj?
fcjW *nj»IT tfbC SS|T ̂ 1X5*1} ft! ^  ftpw
« t v tftw  v r  x p  v ,  3 t  o t w  w r 
W#*rr I w$ TT ^ 5#t ^  ?> *PRTT t  * 
urirw i^r^rr^ i

4  tn v  lr w# «wnr ftr «fht «t»t 
iR if# $  fa  i?«t % ftra #

ww ft arwnr «rt ♦  *if ff?  «rc »npp 
f  ft? ^ ^  ftw  % %«rpt n  
^*wf^rnr^T^t^NnT»iffj i 

14 hrs. C

wn*ir ^nini ^ rf^ rr  wt-
JTR̂ r ft* % <PR ^  WW *!f ?TO| 
«pt tw t 5 aft tot | «ftr 
ftw qr T̂F fRRT *ftW*W«T (  I
? w  £ *rtr ^  ^ PraOnw, r<^% 
«nw «rra> tft st^ nftr

#4î h  <rra> ^jft fih| w ftw 
«n*tr | *??t to m ®  ^  !®!w t xpp 
fiw rw t i % in ĵr
% jncftrarsf i ’TfT ifpjjt | 
ftp vffT vtf wnfPw *rr# ^f^r< 
srfevr vr w tt *trt t t  ftwt vt 

w* ̂ ?it f  ?ft vti «rreNr twr 
srr fWcrr | fefw vti *67# 
^t w it % *re?n f «*RRr y w  *?t ?rnft?T 
im r arf v w  | ^  ^ ’s^rm r 5fTRT 
zmm ffk *T5RT ^  <S7*ft?T  ̂wtt 
^  ftRft vt *fteft m  ^  i ?ft ftrftrer 
*ti to  H?t
?T3|T ?m frail* TÔ  '>'H "MT T̂ 
}W »IHT I ff?$RTH T̂ «FIJJJT »Tf f  ft?

was m  t t  sfte 
^  fipfwisr irK f*#« wr tpj»t ^  
5  ftt *«Tt**r «n® ?TT « r̂ «fte t;«RP^r 
qj(t<rw5T i w r^rr^T^T^ft^ftTO vr 
^g?r « rw  sra^T ftnaPiT fltr «M<|i» 
%n«ft vraswrftwt ffrc ^
q? v*- y**r i  w  rfK #%  %
to w jw ^ ith iW  i ^  r ^ «  *rarar 
^  | «ftr ?(fr%T v[ 5 ftp *$r

A *rom n*n^f tr^y ¥t 
tot v»̂  v»t *̂t feiwr îffli
I  fa  w n  vrtf w h  vi^*r t* ip i f t v  
fr)f «pr*r f t  ^t TO^t qftf TPf *)T#

f i f  « r  w f ’ w  *ft
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*roir af wt$ «w? *(t #ifr #Pft 
fW !* arppr *>$ jt?  ^  fa

iffKtrc % w r  yw *?t antor *t*t 
w *  *r$f *t«ft at u? *far *raa $ 1

FffgPTPT % VUJJT ?tft TT
t a  $ *Rr aft tft «rnr *r at 
«n»ff q ŝr  ̂ ^ t 1 ^
30 i f  fite jH  tpp «rft f̂t̂ T fTR̂ T <TTVT

vnr faw r «tt ^ tt *m p r ftfiT  $  *rr<ff 5% 

iff*  % i T O  ^TTT fa*lT W

% ««F*TUa % «Tf*5R:
% *1*7 ^rrr ffFj* i ^ n i  ^ r  fft 
sr? «rf55PF 5> *tt x m v  *tt  s r m 't  ^ n r

spr# arr% *T ^?T«Tf¥ *$ t fa*TT
«rtr r̂crtfT *r*i f«r t̂ t* i wrc 
fasfST 5TT faf»T «FT 1  Tt *?nft f  I
^  fapT sp <^r TPPT 5T ^tr-fT I fm r 

■jt̂ t at 5? f̂nsr fr?fiT mq; f  fa

Unlawful orders of any superior 
officer may be disobeyed; even the 
orders of the Minister may be dis
obeyed even by the smallest man if 
:hey are illegal.

f?r?nr % *m  ^  |  fa  ^sr
snWt *rrc sew % «FTft?r ^  t 1

fasr v t *<Rr £ A ar?

t
“Subject to the provisions of 

article 311 of the Constitution and 
to such rules as the Central Gov
ernment may make under this 
Act, any superior officer may—

(i) dismiss, suspend or reduce 
in rank any member of the 
Force whom he shall think re
miss or negligent in the dis
charge of his duty, or unifit for 
the same; or”

4 W H  ^  XÎ TT gf
fa *w  *r? rftanti*  i  fa «nrr *t*  

t a t t n t e  {  vr «Mt 
*f<ft *  fa^rr# 3  »n Wwr

34169 Railway

*nwr sfiar $ a> qpftfw* v«rtt 
ÊTffr fmfim <pt ?nrar | tw *  **  

x *  * r  *prtt $

There is no course for an honest 
officer but to dismiss an unfit man. 
Are you putting a premium on un
fitness and inefficiency?

A it? *nm s^t *waT fa «rrq- ^  aro 
?ft aft 'SRfa? ^  «it<t w  v r
t  ^  ^TT fa  *T3W5T ^TKt
w f e  ^prat t  fa  w  ^  ^?r
ftwa w  | *ftr <Tf55T5r % HT«r aifa
T O  % TOI |  ?ftT 3T?1 |

fa  f̂n*i v  *r jsj ?ft*r ^ta
| at f w m  «nc »r^nr ir% ^  
"̂t -3?? snr? ^ ^  rwft̂ r vx

?ar i  HHt $5r*r ^  3TWT far 
^fr foRFT ŴTT fafJT ^t
ĵjHTfftPTT SR5IT « jt?^  <WWI g 

fa  art ?  ^PFt T5PTT t  
7*RTt STN «ri?T f̂ T̂ Tfprq' I *13 ffW 
?T? ^3T t  fa  f̂t fa  <rw>
yj f̂t «n «pr<Kn<*i % anf ^ fa v m  
faq1 ^trit 3̂ ^ 1  w r  ^pit ftro ’trrfaro 

trra f̂irennf| i vNrf^r 
qror s i M  ^  r̂n? sjpr z  «rfqran¥cr 
5t>rr, ^rr ?vs A *wr f  i
*rsr ajftf if r nfim , ^  n :
f f̂ir r̂ ?r̂ t fanT nm f  i A v s *  % tfi 
•FMT fa  '^Wt fM iiA W ?  T̂T
«rr at ^t arfls> v k  t*ft
T̂ffc; «ft i A nmfr pprr j  fa 

m *  fiRft VW'tft fâ RITT VK f?WT
«t*tt ?ft w r ft»rr ? ^

«n fa  P rcjm  % 
stk f^ t amnrr ’

Start H. C. MaUior (Pali): To the 
Police.

iffor vri*-. wwnrr
arm fa  v*cc v t f  f  fa  fftwr



3471 Railway 15 JULY 1957 Protection Force S ill 3472

(n trsrjr) \ *

1

«ifai s f r m  wnt* gfero vt 
wf* t *  $ srfr <pf qrartf f  1 fa r  %
H K X  *Tf ^ f T  T^WT ^  r*P W T O T  mWT-

sifti ym $  ^ t t  1 **r% *rsr* *rf 
*rt ftreft srtft ^ i t  «ft fa *rr«r wr
ft»TT W  ft*IT I 3TfT
fasr % *pp*t<? * t ?r̂ Tvr |  ijff *rm
S*t ^r?f t  wtfa  ̂s®rw f  fa srm̂  
& r *  sfr ^rrraf =̂ rfr srRft f  

sftNe ft #fa?r *rw ̂ t 4 «Tff ̂ r r
$ fa  fa«T ^ <TCf «Ft n T**ft
3TPT f a s t  wnr ^ r  nsstft *ft s*t- 
^ r  f t  w t f a  * * *

5^ w  «flr ^?w $fa?r rfcrt *rritft tftr 

5̂T% w etth  A «rm *  inm  
«s *sfST f t  *r*<-rr t  1 *ra *tpt
T̂fffTT TOflWfa VSA ^  faSTT f*T f

a n y  p e rso n  c o n c e r n e d  in  a n  
o ffe n c e  re la tin g  to  ra ilw a y  
p r o p e r ty  w*rc fcrc# &  efasr ^t 

?ft I t  is a n  o ffe n c e  
a g a in st ra ilw a y  p r o p e r ty  

v t  a f t w m y f t  f tc f t  t  

*Tf^F*T f t  ^Tcft f  I ^ ?W

vpm rt t a t o *  f 1
» rf f a s  <A f  f a  s n £ f  s t o j w

rnft t r ^ m  1 mar w w  ^  

q r  q *  # » r *r<n f  t h *  3tr^  f  
fa *t*m *T®r f, AA w n : f  

wnr t t  Tfr 13*srr ^ t  <fcit *?t
sft*TcT «frr ^fa W5B5T f*FT 3TM f  tftT 
T tW  * f  * tW  W#»r TRT f t  3TRTT t  I 
nw 5sft*r f̂t fa  ^ r <r*f ^  #t»n^wr 

fa*$ten: t
^ q r v ^ o ,  y «  ̂tftr ?*ri

vbfti# hi:^ ri$ arM f v t  fir<y n<. 

f^ 3 n w « fk ^ r? * rf  TOfiri- f  
“ reason aW e su sp ic io n  e x is tin g

o f  h is  h a v in g  so  c o m m itte d ’, 

«t»f f  ?ft A  w ^ v r a r
5 fa  *r? tt̂  t o  ?r̂ t f  fa  trfr wretf 
f a * f t  f̂t ^ t f t  ^ t t  ?ft ^ r v t  w
#*IT I «ITT 3 *T tftr

* n w i r̂t 3ft Ttsr ^f*n«ft 

t  I irsr TTHFST ^  f̂!T «ft» WI
f  *rfa!T fessfl *  w m  ^ r r  % 

«tt»t % *r&x % ^  s r i  t  ' ^  
5[fan jft gr^T v f t  A  to s t  
t  1 3rt ^fa*r %ftr *i&\ f 'w  f  ^

W R ^ t m r  w^ f3it ^?t ^mr

1 1 A v t  *  *ft ^  3rr*rar g i ?nr 
?rar w  fa n  «̂ t 3rt t  ?rr̂ >ft 1 ? m  fa^ft
5Ft U f  W t  f t  3JTTT f a  fa » ft  ^ f a » r

im; A # f * r n f t  i. ^ 1?  * f  ^  « p f t  

? f t  f^T jr *ra r  f t ,  ?rr s r w  H i v ^ n r  

fa^r 3rr ^rcrr f  1 qT3r ^nn- 
^ 4  % 7̂  f  ?ft A  ? m  % ^

f, <ptt ?rr A wpt % f̂ rnt «mr t  fa 
%m 9RVTT v t  s r ro rf  ^ t  fgm is Rr « f t  ?ft 

3hft ^fsrrr \ # fiR  AA  * m  «n«ft 

srrr̂ T *pt fo srsrcr ^r xrm vc f ,  f t  

fT  C[» «K*ft Jpt T̂Tsft m f f  ^  ff^ R T
t̂ f ^  t  1 wnr f * r  A f i ^ r  A -w*f»fc 
*̂ftftnr rrfawr A j fifaifiw-K fira 

«mr farr fanr ^t ^ ^ f t  A w<t
f  I SETT^pr « p  «F^ f a

wr j w  fa$ n̂w vftr ift ^ r A
f3W Tt T̂| f̂ TT'T ^

^  ^t ’Ffpft g?ft I *tW‘X <rt w>t fl̂ T 
?ft, ^  f̂ arT, * f  farr 1 %m

»pM*U ’5TR *PT3T v t  *fTT HlflTV

SR *lt f , «Tf m fv rct t  fiPTT^T
1 1 prsr f»r ^  % wf?trrc

^ t ,  3TPT f f f  T T  ^ T | f ,  ?Iffa  t*W

s m ^ f  ^  f t  ^  i f i w f « T ^ r  

^  t  fa  ^  ^  f*rf^Rfr
^ ti  f , «r«nWfe ftw R  1? »nrt^e 

1 1 «nra wrr aft ^r# tprrt ^rt 
fttesciP jT  * *  % * t s t t  | ,  ^fa»r
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*1 * * t  *? r error 1 1 «rrsr A 
w  *$t, ^ptt-
fo ipr % ftraro *  t|
^ 1 v m  t o w :  «rtr sn**? 'J^r & ft  
q?r sr^rr « m t srrrff v t tfowTq vr
^clTR  *Tf*P5T W T  ’ ft fa*TT
fa  fa tft «rrc*ft % ?ra *  t
sN r fttft *m*fr % ?r«r 1 1 , ^  ^  ^ 
w  z*f •f̂ r vr srasrr i q * *mr v t 
$rr Wr^rn: | , %m Jpr * w  sar #  f*P 
T ^ r *rr iz  fa»rr wm % *tt«t ?, far* *rr
isrqo 35S3TO JCTRo f?WT |*JT f , <17 3 % 

"fitrr Pt” r t r  ftnrr arr «r*dT % 1 ftrapft 
;t tmr w i  fa  TT̂r *rnr?fr ^

Ŷ?T %?TO iJ'B f̂ TT 3TPT I ^TO 
1̂ jfl % flJfd T̂I?n ITOCTR ft*-? 3TRT %, 

^ P T  f 3HR WTT ®Pt S^TR fcl?
srrar 5. ^  f[t u rr ^ t wt̂ gmr xgn 
£r«rr 1 ?*t ^  < rw x  s^t fatr s 
|  m fa v t ^frr to r ^rr q^err t  •
5fTTt % *TRT 3TT# |  ifo: * t
wrr ê rr <reaT 11 A t^tst g fa 
$ rr t fn fw c  *n^r t£r *rta ?*i 
w r  aft  ̂i ■'T ^ ? $«« %
jjwftrc; fas*i % ff r̂ 1 t o  5*r 
|  fa  aft ?ft»r flTfo ire tr^o eprc? A 

*?gwt A arra- |. *nr *m z  
1 1A swfte % fa  ¥t n f 

5FT*fr « r^ t # ,  f̂â T 3»T A $TTC 
l?faq? spt *T 5T%H faJTT 3m? faRT vr 
wrr ts»t 11

t«m  ^ m. ^  firaT t
%  fo?T ^  «Rt̂  ^r»ft 1 s im  
W  ?r^r % f5wn i  faw v t f  ?r>m v t 
*T(ft P̂FfiT I

'‘‘regulating the punishments 
and providing for ajqieals from, 
or the revision of, orders of 
punishments, or the remission of 
fines or other punishments;"

^  t o  ^  « ri1 ft: 1% 1  %tt< ?» 
% fa *  $ ? «T<t gflw t % WTPW %

fa *  ftpnr ’T'TT 1 xft7 w r 
u r n  .
“regulating the powers and duties 
of officers authorised to exercise 
any functions by or under this 
Act”.

eft qm sfh \ ffit eft wft % 
*rerrftv i ?fr m%r f?r i&z *  wr 
w r  t  ’  fa s  ^  ^  w l f e f f  
eir? % fsrRrsr ^  1 A «P^r g 
vnpt gm i «rr<r t̂ ̂  *rnr-r ftw 
^ ? w  spTif r̂rfkT «r—if t*  %fa5r:

“All rules made under this 
section shall be laid for not less 
than thirty days before both 
Houses of Parliament as soon as 
possible after they are made and 
shall be subject to such modifica
tions as Parliament may make 
during the session in which they 
are so laid or the session imme
diately following.”

A «(3h7 =37?ffiT jf ft: *tfn* 5RT 
jt  ̂ % ^rnr % 7 ^  w
% f'vrn fsp^rR |  fv

'< srrf^r q? ?T^r Ph^ ^ f t  m 

?r̂ t ? n?P r w  s h *  m  ^  ft*
5PT5T A  (R lfh r ^ t t  1

!HIT eft̂ f ’TST'ff % 9FT hfi’TT siPimH? 
% ipor vr ’rerr ?r«T fa  rg ^ rn r 
% arnEfi ,sPT̂ r 4?t ^  strt t  eft 
«Ft w ^ k  s rftfa ^ O T W ' |5?er 
?r% i 5*r erTf ^ qrtlmnT? ^  *n^ir v t 
F5HT f w  arr t? t  § i ^  w n x  
| f a  *jrtfiw w W M ?nrfiw »ftw n, 

#fa»T ??? ^RT ^  ^  ¥ t ’TFT 5t€ % 
ePRt^t f̂ rrsrer ?^t ^eft i ?err 

sp*r ^  *rr*r %  wti'QTm
^ JJT 5 ^  ^  ^  ^  *

% fa s  4 *  ^  1 ^
ere? % 1 ^  ^
jjf t  «ir faq; ? r  t jr  v t w *rrr

|  fa*>ff ^  w  w  *
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[trifff s m  m  HTfa]

fan * <wV arj?r M  tft 
w r a f w ^ r f s n i f  1
«w ^ n r  w r  fw»̂ rr
*nrr t  1 # «f?ctt g fa  art frra- *i$r fcr 
t» w r  % «Br?TRT «rtr f *

1 1 aw qrerr $t ^
f t p « w r t ? r t w c r ^ % ^ r « n T r ^ %
w m H t f ?  ^n-^sTTTOTamr^rr.̂ ftR 
fHTt >»?t *ft SRIT *T# W IT fa
w  w t w  1 w r  *nrs % ijsnrfro 
ir?T i t  tw$ f ,  #faq qr <rP»r- 
*#5PT 5?TCT ^IT t  fa  % TRT

|Xr ?ft &T Sctft $»fa ^

fa  «nj v  3rnj 1 $*r 4  *nj
v f̂it fa  *jy W P T f % *ftr MlF̂ Ml-
*T? % f t  WMKq,'fc<l<'4 f  F̂ff v t *TfT 
T O  % arrctf %m * t  ^  $ ernfNr
*FT*ft ^Tfftr tftr *ft ^TTt
fafaser ? m  fiwrns*? % #  ^  
t t  i f^nra i j * r v  feqig fe  f , *w 
tf% *T T O rf i *Hrw*s faFww 
t  aft ^ x tt  arc# c r  £ 1 xtpt t o  
f fw ^ r  * t  t o  ^tfsnr fa  f t  *?*r 

t w  ant*, * s  $ t  #  fa  fatft *ft * m  
<re Trf^raw? ^  % wit n  v tf

VT 1̂% |

ijh  mp *ftr *frx *rf TT̂ ft 1 1  **w 
sn 2 f ernfa; p r r  *rnre v r f  £ .

"including—in the charge or in 
possession of a railway adminis
tration”.

4  tFW T O 1T ^!TT g fa 4 f  q?

* w * T O r t  ftf 1 *>w
Sftfapj qjfr yfffa< fcw  *fafaar *  % 
*raT $ i swfft ttw  v  v f f  *ft* far
q ft t ,  fa#  Wrft gf*W # 3 O T  n #  | , 
fatft
tft ftifa o r s#sh  *» ?# $ , ?rt 
t e w ^ % # a r $  i fsfirct $ r f?=rwT 
$ fa  fftf m f f  f t  i f * # *  $

?>, % ff!Tfc5PF <T^?R f w  antr,
sm € f^  ^rt fa fa f-m  «T|ft i

w t f  ‘F T ^ jfrrr ' f W T  f  I ^ ift  ^

'n #  ’ ft «r# t» *» ^ t» Pnroft
5mt»r r r  fir ^ r '   ̂ i 4  ^ i t  g  f a  
w  *faf;r m  »> <Sfa f t w  am? i A 
^ i t  ^ f a  «rrq- v fs r  t o t ^  i

*^T ?PF «T¥ *FT# «FT flTTR-
A q«F t̂ar «tt #  wr % ®srar w t r  
VTSTT 'JnpT f ,  *T% *lf fa  efqsr 

4  f t  i ,  3 «t vr €fv 
fâ TT ^  i srrr r̂r feqriqz r̂

VX #  fa  1 % 5N ?r *T JTfST I 
?w  ? r t  v t f  y n r t f  fa«rT arT

w tot v fe z  ?r i f, «ftr
fssfpr ?ft #  !T# I ^rfarj 
JKt nanft^r *t v t  i f a  t o

% fatT t 1

Shri Naushir Bharucha (East Khan- 
desh): I am afraid it is not possible 
for me to appreciate the justification 
for this Bill as given m the Statement 
of Objects and Reasons or the scheme 
of the Bill as has been explained At a 
tune when this House is considering 
anxiously ways and means lor effect
ing economy everywhere, I am afraid 
the hon. Railway Minister’s proposal 
laid before this House would mean 
addition m the recurring expenditure 
of the order of Rs. 2*3 crores and a 
capital expenditure of Rs 3*5 cron* in 
the course of five years. At first, it 
may be necessary, it would appear, 
that some sort of a drastic action is 
taken to check the growing thefts and 
pilferages which take place and to 
safeguard the Railway property. 
Nobody is opposed to th* principle of 
it but the method and manner and 
the coat of it are such that oM feels 
that this Bill were better irKM nw b.

In the first place, if you turn to the 
implications of the Bill, it will be 
found that a totally new A r m  it 
sought to be created and for this
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Force buildings, offices, police stations, 
residential accommodation, etc. will 
be required. I would like to ask the 
hon. Railway Minister this question: 
how is it that we have so far manag
ed to get on without this additional 
expenditure? It has been mentioned 
in the financial statement that each 
railway will get every year Rs. 10 
lakhs making a total of Rs. 70 lakhs 
of capital expenditure on offices and 
buildings, that is, Rs. 3-5 crores in 
five years. I am also not satisfied 
that creating a Protection Force of 
this character is going to solve any 
problems. As some hon. Member 
speaking before me observed, merely 
changing labels is not going to create

likely to serve the purpose the hon. 
Minister for Railways has in view.

I would ask the hon Minister as to 
how he is going to reconcile, what I 
might term, the conflicting jurisdic
tion, flrstly of the State police, 
secondly of the Railway Police, and 
thirdly of this new Force that is going 
to be created. I am of the opinion 
that far from improving efficiency this 
division of responsibility between 
various forces is likely to lead to fur
ther relaxations. Take, for instance, 
the case as my hon. friend Pandit 
Thakur Das Bhargava pointed out. 
Supposing a member of your Protec
tion Force arrests a person, who is 
going to collect the evidence and who 
is going to conduct the prosecution? 
I presume, from the scheme of the 
Bill, that the provisions of the Code 
of Criminal Procedure will apply and 
the Protection Force will simply hand 
over the arrested person to the State 
Police. If that is the case, then where 
does the State Police come in? In the 
matter of investigation who is going 
to conduct the investigation? If 
investigations are to be conducted by 
the Railway Protection Force— which 
Should be the case for the simple 
reason that they know the circums
tances under which tibte arrest was 
effected and they karat from where 
wiftMpws will be available and other 
QyJdenoes might be available—-ere we 
going to leave the investigations of

offence in the hands of the Protect 
tlgin Force or the State Police? The 
gtate Police may not be interested in. 
Prosecuting such cases with dilig«»nr»- 
l 0jr the simple reason that it is not 
accountable for the arrest. Secondly, 
wpo steps into a witness box in a 
CQurt of law assuming for the moment 
^at the question of arrest is to be 
_roved or it is challenged that the 
arrest is illegal? The State Police- 
wfll not be interested in defending the 
case for the simple reason that the 
arrest has been effected by the Protec- 
ti<m Force. Therefore, one set o f 
police conducting a case and another 
set of police trying to justify the 
ai'rest will make a mess of it. I am 
^the opinion.that instead of creating 
a totally different Railway Protection 
j*orce a separate department within 
tpe Police Department should have 
b£en organised charged with the pro
motion of railway property or what- 
ever else the hon. Minister desires to 
j,0ve. I am convinced that there will 

conflict of jurisdictions, because we 
j n̂ow that even between Government 
departments there is rivalry or in
difference. The State Police will not 
pother to go into the case diligently, 

•̂hey will not go into the details of 
Investigation of a case which has 
peen passed on. And, since your Pro
motion Force cannot do anything 
peyond effecting the arrest, I am 
^fraid the powers given in one’sense 
^re too inadequate and in another 
g*nse they are far greater, as has been 
pointed out by my friend Pandit 
^hargava. Therefore, taking all these 
4*cts into consideration the desir
ability of creating such a Force at 
^uch a cost at this time is open to 
^erious question.

I
If you go into the details of the 

^ill, flrstly there is the question o f 
discipline of the Force. I am surpris
ed that these sections relating to dis
cipline have been framed in such *  
planner. Take for instance clause 17. 
■ft says:

“Without prejudice to the provi
sions contained in section 9, every 
member of the Force who shall-
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[Shri Naushir BharuchaJ
be guilty of any violation of
d u ty ..,.”

The categories of offences which are 
sought to be punished are:

“ . . .  .violation of duty or wilful 
breach or neglect of any rule or 
regulation of lawful order made 
'by a superior officer, or who shall 
withdraw from the duties of his 
office without permission, or who, 
being absent on leave, fails with
out reasonable cause, to report 
himself for duty on the expira
tion of the leave, or who engages 
himself without authority in any 
employment other than his duty 
as a member of the Force— ”

If any member is found guilty of any 
of the above offences, what is the 
punishment prescribed? He is likely 
to incur punishment of simple 
imprisonment for a period not exceed
ing three months. What I want to 
point out is that in clause 17 the hon. 
Minister has mixed up very grave 
offences with minor offences. Over
staying one's leave is not so serious 
an offence as wilful breach or neglect 
of any rule or regulation, or violation 
of duty. Violation of duty may con
sist in actually organising a band of 
pilfering dacoits who may commit 
thefts on railways and that may be a 
very serious offence. To provide a 
punishment of three months simple 
im p riso n m e n t for such an offence is 
totally inadequate. What should have 
been done is, the categories of offences 
should have been clearly separated. 
Grave offences should have been given 
greater punishments.

What will happen now is, suppose 
a member of the Force is guilty of 
violation of duty, in fact, he actually 
connives at a gang of pilfering thieves 
in breaking open wagon, or receives 
stolen property from the gang as his 
share, that is a grave offence. If he 
as taken to a court of law he will 
/•lei™ to be tried under clause 17 of 
this BUI, because there is a specific 
statute which provides punishment for 
a  specific offence. That man has 
therefore to be tried under the specific

law and not under the general 
law; otherwise there is no meaning in 
having a specific statute for a sped- 
fic offence. Therefore, for the gravest 
offence the offender is given only a 
maximum punishment of three months 
simple imprisonment. He cannot be 
tried under the Penal Code or any 
other law of the land, because under 
article 20 of the Constitution no man 
can be tried twice for the same 
offence. Therefore, the mistake that 
has been done in clause 17 is that all 
grave and simple types of offences 
have been lumped together and one 
common punishment prescribed. That 
ought to be rectified.

Similarly, clause 9 says:

“ (i) dismiss, suspend or reduce 
in rank any member of the Force 
whom he shall think remiss or 
negligent in the discharge of his 
duty, or unfit for the same;"

Here also, various categories of 
offences like remissness, negligence in 
the discharge of duties are all lumped 
together and one set of punishment 
provided. What should have been 
done is, simpler offences should have 
been set apart and simpler punish
ments provided. That would have 
been reasonable, because, if a man is 
unfit for a particular post by reason 
of the fact that he has been found to 
be taking bribes or conniving at pil
ferage, or he has been remiss or negli
gent, remiss in the sense that he 
actually connives at pilferage, then, I 
submit, the punishment provided vis 
very inadequate. I am not satisfied 
with the punishment provided here, 
to suspend or dismiss the man. He 
should be prosecuted and sentenced.

Therefore, the creation of this new 
offence and a new punishment under 
a specific statute takes away the sting 
from the offence altogether and 
entitles a member of the Force to fad 
that he shall not be exjposed to that 
grave punishment which normally 
would be due in ease of any oiher 
man guilty of a similar offence. 
Therefore, I submit that these penal
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clauses require to be very carefully 
cone into and modified

We are told that a new Force of 
nearly 36,000 parsons will be created.
I should like to know what is going 
to be the present position of the Pro
tection Force and how the recruitment 
4s going to take place. Why is it that 
power is vested in individuals and not 
fiven to anybody whether you call it 
<>y the name of a Public Service Com
mission or Recruitment Committee? 
Vesting powers in the hands of an 
individual or a few individuals may 
lead to various types of corruption, 
particularly nepotism. There may be 
people who may be inclined to draw 
members of the Force from their own 
community. There may be people 
who may be inclined to recruit mem
bers from their own relations. These 
things are common; we have noticed 
them in bigger institutions where 
recruitment has to take place on an 
enormous scale. The powers of 
recruitment should have been vested 
in a body totally independent, a body 
which has nothing to do with the 
management of the Protection Force.
I should like to know whether this 
recruitment is going to take place 
Independently from outside or within 
Four own existing Protection Force 
Dr within your own existing Police 
Foice. Let us consider for a moment 
that there is going to be recruitment 
partly from outsiders or from the 
existing force and partly from the 
Police force. I ask this House to 
consider whether it would not be 
much wiser if the people who are 
tclected have the necessary experi
ence in crime detection. The State 
Police has got at their disposal cer
tain resources for detection, and an 
entire machinery. Is it not desirable, 
I ask, that people experienced should 
be placed on the job instead of people 
with limited experience in the Watch 
and Ward personnel of the Railways? 
We are going to spend Rs. 2\ crores 
by way of recurring expenditure to 
detect crime and would it not be bet
ter to spend it on experienced Police 
personnel with the naources that 
they command, who know what is

crime detection, the modus operand! 
and things like that?

Is it not desirable to make this 
Force a part of the regular Police 
Department because in addition to 
their experience, they have resources 
at their disposal? I am not at all 
satisfied with the Bill. That is why 1 
am objecting to the creation of the 
Protection Force. The reasons given 
are not sufficient to justify the expen
diture of this order in these stringent 
times.

It has been stated that the claims 
for compensation paid by the Railways 
came to Rs. 4 to 5 lakhs and I would 
like to know that after spending this 
huge sum, what are we going to gain. 
Is it cAntended that thefts and pilfer
ages will totally subside? I have got 
my doubts. There may be some im
provement, because 36,000 people are 
going to be employed. But will the 
improvement be commensurate with 
the incurring of expenditure of 
Rs. 2i crores? In these days when 
people are asked to impose voluntary 
cuts on their salaries, when the Gov
ernments are going about begging for 
coppers for running the administration 
of a huge sub continent, I am not pre
pared to say that this expenditure is 
legitimate or justifiable or that the 
hon. Minister of Railways has made a 
case for the constitution of a Protec
tion Force. I still appeal to the hon. 
Minister to think over the whole mat
ter again, and if necessary, refer this 
Bill to a Select Committee and the 
various defects pointed out may be 
considered more closely and a few 
months' delay in constituting such a 
force will not make any material 
difference, and I suggest that all these 
suggestions may be looked into with 
thoroughness and accuracy.

srr *r jit t

«>n#

1JVTOT 'T57TT &
f t  w h w  ’ranr
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(«ft «frnrnr»r *ro] 
f  fa qjrr sro* ft, aft fa 

w  Tfa-*mr ^  1 t  %
*rc*?r$ q fw t  v t ?Rf ^ r '  *f

^ WV*ft fiWT ̂ (|
faff *t *r* tr* «?ri | iflr art
ff*  fe-ff $ ^  $ i w  t?»
*w  «fa T5W * *  if ,  * t  fa  w  >ft^t 
% tPot ?T <nrfeer f«mrr stt ^r |, 
sew ft | fa t?y arri swr 
Ft ^  «rra*' are q$ | %fr* 
Kfr ts p f *?r v t g fa ff 'rrcr* 'V a riT ftf. 
far? % w fffR  3*  *rt f*R*Kenr *rr#, 
*ra ^  ?w t V  t s r

>pt vfsvtx. 1 4hrr fa f»r w
*  > r  & *?w % hwpt *  t**u-
irCt *5 ^  f  v t r  *err ^ v t 
3 fa w fa <m $ 3it r̂tfrqt freft |
«H %F* JPPK % f̂t O T U  JPTfar
|, *t % wr r̂w 11 ?ffajf
i%  *  ^ rm  fspcr 3JT T f t  V«?nTR
nft sfhrrfV i?eft *t 11 v&tt 
|  fa  *rf anperr $■ m  ^ft wit 5«rr 
«Ft 1 wrfr % ?frr * f  |  fa  *5IW
*  T t  vtfrzrr ffc ft | ,  *ft «it err ^ ?w

Wl f, UT * T?T' T̂5ft *ft 
fRTWf % fteft 1̂ % awi *T
T f*  it  fte ft $ i w  farfrer t*w f
?rw 'FfiT $ fa $■ ̂ tfWT T̂ft TT(T 
$ I v r  «Bt 5T »FST % %tj qjr
5WT flWSST f m  faqT *T T^T $ * f k  

3W * t  V fW R  fa* *T & * t  fa  
%W jftW <ft*TCT £ I T̂TSTOWTT W-
*rt, «ffc a»fw svrfn *t 7m
•FT f̂tmPR’T^ra'Vt *ftqT »WT $ I
5&ra w rr «f* * r  *  
wewit ft »jt *  £t, s* m  11 
fa*3 m  m  |  fa  w r m  % ^  
n f w  ^  q* »rt»r v ?  fa  w f r  «*n%

^rr wts t̂ ft, fjRr v t  vt—  
f r o i R  ifrr vr# v h ? # — «rnrt 

^f, ?ft #  ^wfl^r f ‘ f a  f a r  **r «ft

<Rf ^  *RT n(f $t

iTTn̂ hor <rft <ft  ̂fa  
t  ?>-t arnfr v t ffaT am ri 

^  ^nr^r v^P*r
*Ft ^  3TPT ^  JT? w  vff
* n r f r $ t  w  x*w*r q  %* v t  ^  s its t 

* f t ^ r t ^ w r c f t t
% tft ire # r m  vtt  <t »

5Tf jffar w  >R TPft *ft5C cft̂ T TPT 
t ^ r5 r r« F T 3 S T v t^ ^ i  r̂rTwnr 
*  *ft«rr fa  jfhFT r̂tO1 * m  & &r vt  
f̂ TKT'ft y r#  % f?r<T ̂  t* t t
5 rR i5 T ^ s rr^ ? w f< P ^

w f a  «r?«n-
5 iH t ^  w THt ?r fo n t* i > ^ t r  
ftiT eft &r H *H55T 5^«T TT PvHT̂  T*ft, 
*TfaT fa r  «I??T *ffa^ ^  ^r%  T5T -^T  
<rx fa n  t ih  z x  v t  <*& fa  w t  =x*r 
^ ?fH  S f f  i t  SCK 3T?!T ^  £t, 
5»r i f t  qnr i r  |«r ftw r fr<r, f*r 

«mr « t̂ am? *tw  ^  't t#  fim  firsrr 
^T»r 1 Tprrr ?t ft<r 5r»m 3^ 
«r̂ »rw # *w fa 75# ?ft qnr 
k x  qT#fr «ftr e f k  <n* &  fa^rr ^ t  * t ,  

anr fa  *w faincNt %■
qnfr Ht *rm  *r  *rf 

|  <rtr ^  ^ « r m fr R T  i f t n f  «np 

ert? fa tit* «nw quft ftwsr \ <ftt 
ipF w  j( r  f*j*raT (̂ , s t 3 !r ? ^ p r  
faqr fa  WTT ^ far % 3W  ̂ J[fRT 

W f-j&KX,
v A k k  ^Nrw iwrlH

t iw  a w w  «np | » 
f w  ^ m p rrfw  w w w  v » i f t  3 ^ v  
f t *  f t  wem (  fa  ««nfiw m m
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fflpflf f t  f K t  « m  % Tl%*TT, #ft»r 
g*r f t  q * aira f t  w r w  T«pfr 
%  srT*r TflpF $t » ro f w  1 1 
^ rr f r t t  ar»r{f # f t  #Ppt fc r f  *  
t o t  % iron? wrt % *jer s s T fr r  

£  1 €to wrf o t t  vn r |  ft. ft*rr 

■fiws qmrr w>7# * i f t  f t  trtr 
3*r *  v n u  ar^r «ft % *nsnr 
% wan# *r ^pit frriTT, # ft^  

f  ft* | I f*T
i t *  *ft® w far« f f t  it *  f r o  f t  

*nwr an# f ,  ^mnx 
^  T ?  t  #fti5T % snrrr

*  *<rar *r£ *rerr $1 f»r *r<r* 5^  

fo rm  f t s w f i  ?*r^r%HJr w -  

^ ifa ft f t  ftfST 1 $>
«w?rr $ fa  3*r *  ft *rrcft trsflj 
5), Sw ror ft, #T*ft «mr ft»rt w r^ m  

i i f  t  ftr sfarcr * r  f t  *t*t $ «r«rffT 
«lft?T, ?RT3r tftr ^RVR f t  *T*q% f t  

TOT V^TT, W  f t  * ?  X $  I  f t *
*n*f fr ia r  qrapr ngt ngf $1 
ir M ta  *rft f t  # ^rtptt $ ft; t o t  

it * 1# *rar «r{t |  
f ^ f t s p r f  sr«KR *nm * e t a r ^ , ^  

v r  *rcr a m r r r fk  v f g f W  «r?r 
« w  ^  $»rr 1 f a r  tft « m  *pw»r ?r 

* n *  w j w ' R s P T ^ t .  **ft v w
^T^^OTfiRTSTft, ffTOITftWHTCtft 
*T W  f t  »«T%SW fc, f t  q̂r-TSfT I

*raft « m  <5# wit * f t  q* 

f t  S f t  fnrcr # wr ?rcf % ftsr f t  

f t !  sn e ^ sr^ t^ ^ m n fitftT J ifv rm  
•tnftRr ^  fftrr 1 #^H?rr j  ft> 

f t  *P*T% f t  f t f t  $t* % f t w  *T f t  

w w  |  *r?w T̂ rar 1 1 n rst 
Xt«CT % fan  MK4ta n it  f t

w w m  «f*wr^ t .  ^
* 3*
^  f t  f f t w  f  wr »rr ♦ * $
KT'Enrarrgi ^ f^ r^ w n sra r j

tsr# ftKW vt ?niww «rfwn: 
ft<? «V Prt ̂ rr ftwpr if1 *3r fu iten 

| jtt f k  fpr ftwro  ̂ ^  
^ it ft? <mr «»q% t̂ xwr tt# %■ 
ftre fT t̂ VftTR fir̂ r aiTJT
=rff̂  1  ̂ft wr wp#  ̂f» 5# ft  z*
T&1 W vfw r ftfkPnWSR fTW
vf«»ftvR >1 ?»T̂ Tf̂ mnfr¥iJt«per 
sup ftr «rrw 1 1 %mk Pf t$ 

^  ft^r f t  ?t r  warm, *«r f t  

«rfra *t o w  55T f t  H  % Jnrrar, t5 if  
% f t  f r t  fn N rft g?R!TSTH w  
«p̂ «t ft  fft femn nm  1

inft ^  *TR<ft«r ^ %

PF fRTft f t  sr«m»r 5^ w  |  %ttr f t  
cffsr ts*  «rn? | , fY r̂ t o w  t^ tt 

£ iwjzrar t^tt  ̂ ftr sW $  ^  
^ f t« r ^ t  % :r|f n̂m% | fk
s>fr $  ^  i  ftf i*nr m   ̂

5 « w ^ i T t <  f  f t  *i? 
ft*r *n £ fc  firr w R

fitFC 5f%fT % ^JIT T O T f f c f t
jpr *ft 9TSR®r y n f t v
^^rr #̂>rr, gwft $<r 4 n̂wjr 

ftr Ijrt ^atr ? t<̂ k  f t ?  *(̂ l f t
^TT I

ft̂ T % «RT̂ T TSff *91 ft  ft 
^frt % vNvr ^  ft wr *rf I,
^rft 4 ’TtnV n̂ t V79TTI f̂f’PT 
N̂nff «rftcT 3TVT SJRT ft  # ffT ft* ft 

<rfwx ftr? 3tw # sr#r %rrtr(Rf?rq 
(̂TT ftr # Îf3T 5 ft? *3 JT<ft»r ft 

#tf ^^ ftfrw vTTt^cft «r*sir 
<prTi w«r*rft’^ w n rft^ ^ ^ ,5
^r^ff»TT5T f¥arR *T WW’  ̂f k  ̂
<r^ t  ftp *rf flraw v h p r  f w  | w   ̂

tfuftfhftwawitWTfrfftwl* 
A wro^r^ftf ?t <*i* ^

7 P it *  W  H <  
tpsr iwftr % êr anf > »w *n
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(>ft «fcrrtm?r «rcr]

. «npr «rc ftr^rtro «odV 5*f 
^  yr »ftaT fimcTT fy  3ft ;$fa3r <rfWi < 

f?<? t  w w  w t a  w  #*p 
=rqr t  ftnrr $ «rr sijft» * p r  <wf*r 

% *t* ^  tfrfira gm  ft;
WT *PT*T fiPtT |, f?t ^PTftl

«r«rnr? f t  m  y*r
5>«rr fa

**T TTfT ^  *T*rfsT * t  JIT <ft m i

* ht fa* % *w?t vr^fr^t a*? ?r
v s  ^rnrr ?r «mr 1

<rfer s w r  *r*r 3ft ?f *»*rt ? m t 
*M h  * t  1 1 3*wt «r9

3JTKT *r£t TrTT $ 1 
*w  t  *  r̂?<rr g fa n H 'ttsjtr 
% ftror ftnir am? 1 n$r <rt ^  w

'BT7TI fsp m  JHftfl # 1  ?VS

# faiTT TOT t  I 4  f
#ftrsr # ?nm<jr | ft: »r? wq«e *tt 
sras |  iftr 5*wt f?r fezrr an?rr ^rrffij 1 
*r?^ i ^#ftsr s *  $ *ftr *fe i w  wtor 
sr ftarr w  star srt xfw  t^ ti  

*rm  jm ii y t yfafcsrc *
« t ?fr % ftWT |  ^ftwr aft ***r 51%
5 a w f  tr m  «ts ftqrr $ 1 * im  
*pnr w ts wr sratn f w  * 3*ro 
«pk r o r  *rr ?HRt f  »ft irftoranft, 
^  f t ’ ITT t  «T fPW s  1 ’ ft at

<Mt i ,  f t *  ift at tot i t  
«rmft *-^ t *rrf$ *n 1 *rcr* ^
3TFCST Hft |« ft T[fnqCT tft 3HR«T
s n £ $ $ » f t * j * s * w r * r a M i  %*  

’f t *  vt $ vmfi ftwrrw xm r g 1 

«ftin^«nr i t  i  w
3n%t 1
Mr. Depaty-Speaker: You have pot 

in there; why should there
not be birds also, (interruption).

Shri A  C. Dasn^a (Bangalore): 
Why not fish also be put inT

«ft*rro<R? m v t f t w  
K T5?T VTT arr ^[T | ,  W #  %■

^  #, A ffRwwr f ,  r̂jcr f r  
w ^ » w r  f  1 f t f  aft x m n  §t,
W 3>* H i % 5tvT Sfl%, ĴTTftor
*5̂N r  » n f w  ynr »t irofr tn$ t
^ y r ? w a  j i w ^ T % o f t v ^ H r r f t '  

^  ^  ^ tvtv ifr,
’STIS 5«V <  ^TTfT ?f, m w  ¥t- 
^^ft?m  j t j t  m  % fta't r̂TffT 1
snrr <rs  ̂ ?ft»r ^  fin; *min 
ift ¥ t vmn |  f% y f  wrr *rft
M  an% ?ft ^  n̂rsH * r  v tf t i w  

?>rr 1 *rr*ir«reraT f^rT vt 
y4^rKt wefF Pk[ 3it% f , fapwft 

ft-jftsprr ^t arRft |  ir w«s5t ?nc? »t 
it$  1f3IT %, 5 *^t d’tij ^ 3|T̂  
wrfsrfti^ffm ^ r «ft% ?̂Tf *rf*rr 
yf^rer 5RT m y fw ft ?m  
f tf IT  ftr«T ^  i  f’HT aft 
?»t ^jnrr ^r% |  ^  yift ^  
■farran ?t ?feft f  1 * r t  ?i|t ft: x* 
*pt$st y  ftwfrfv^t WpPTr v t 
^rftrwtfe'i w ftw  vtafT fsmfterve
?rftf!nT f w  »rq ?, # *rcr«rc: 
ftr? r̂*r 1 arwf «nr< W ?r«T3̂  
^ fa ffiaqft t t  yw  ^  fTmr y  

k ftxrT arm 3ft f*rr^T *iV 
t̂cT, fft^^r ynf w«®{t 

*T VT «TT *PT8* »TOW
vft Ift *PP5T ^ I ^
»trtt»t * ftjjpra tart T̂ t ^
fa ftwft wfevt «t t̂eft f, «ft # 
?n m ?n g ft: * if  «r ?ft ft*rr «rtr 

qr̂ t»T5TTftW 1 «>

3TfT m  aft  ̂ *ft # •SWjfr 
HW^STfft • ^ ft1
« n ^ v  Pw it  fiwT arm; j
vjff <̂«srr *r #  ftr arsiw i* I p r  f 9
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HfiWT ** ** Vt *# &\i
$  ftpem; $ ,  *nf?rv 

«rf«rpn3f v  f t r a r o  | f  w r  t o  

w fairff «pt spwt # swtor *  f t  i
irfe xim* # $rr *  M r *fr wtct 
Him *rf ft<iT ftp wt ftorrfr vm i 
* f  «ftr * ?  arrjrift i *rnr ftw  a r?  
vr jM r m  arangrr ?rWf % srfa i

faff flTf ffr ftf>5T tfpft Vt t t f f f
<rcft $, ftrcr arf *?i «*rr
*mprr vivn <rrm $, rn% wt
«r*f»T * f«t *n Tfr eft # *nra?ff

ft? fff «TW aft ’TIT «TPT 5TW *«rt
htst f*wt v  a*iT qr ^
to t t  t  $ ( srrft to t  arra
nt iftHT <f«TF̂ T *̂T# fa  »TT3rTlni
tftr # h t ^ r 3! ?rnifw  v<  T<sr̂  sh  

stttt <r»r f-w stfT 1 *rm f (  KT«T * *
flTW *?f «TT<T TOT 5TRT n̂f̂ T 
f a  <p|f # *  * *  ari# 1 ^ranr

* fa  *rfc «n w T  i t  * tr  f t  ?it Tsprrsf)
1 *t ST -PCH

*WT £1 ^  ^ f '  ^  ^mapi TJTI
^ T  *  C W en t  1 TS TR# aft pRRT-
ftr^nr f t *  t |  ?, # * *  ft^rrc *
arrc f t  ft#  3fpf *rff# 1

W * #  # ??PTT $  JpfJTT ^RTT 

f? f a  *W fa*T «CT aft t-  ^HlfT
?ft v m  fi #fa* *s
*w 3ft *T*f«T $, 3*H?t <frr *# # 

frr ft*T WtJ *ftr tfta *# V flrer f«ST
w  t c  f< ^ rr fts*n ar [̂ iftr  srrtt
fa  WT$Wf**T#35to*!TS# VRT VJ#
fa*rr |  *nr sr̂ t ftwT 1 1

Shri A. S. Sufaadi (Ludhiana) Mr 
Deputy-Speaker, there are two aspects 
from which this Bill can be consider
ed The first is the intent and the 
object of the Bill and the second is 
the power* that it confers on the 
members of the force that it creates 
Taking the first aspect, the intent or

the object of the Bill is only to pro* 
vide for the creation of a force witfau 
a view to better safeguard and pro
tect the railway property But the 
functions of the force which this Bill 
seeks to create are contained in clause
14 and these functions only limit it to* 
the extent that the members of thi* 
force will, after making the arrest, 
without unnecessary delay, make over 
the person so arrested to the police 
officer, and no further The machi
nery provided by the Criminal Proce
dure Code will come into application 
the moment the person is handed over 
by the members of the force to the 
police This means that the function 
of the force that is being created will 
be only to the extent of the arrest 
Can this object be met otherwise than* 
by this Bill* I submit that it can 
otherwise be met with under the ordi
nary law Under section 59 of the 
Crmmal Procedure Code, even a 
private person has got the power to 
arrest a person who is concerned inr 
the commission of an offence which is 
cognizable and which is non-bailable 
Even if the members of the Watch and 
Ward force of the railways are consi
dered to be private persons they can 
arrest the culprit m the commission 
of an offence which is cognizable and 
non-bailable If the offences which 
pertain to railway property are made 
cognizable and non-bailable—most of 
them are already cognizable and non- 
bailable— the object of the Bill can be 
easily met and a member of the Watch 
and Ward can easily arrest a person 
and take him to the nearest police 
officer Where is the need for a Bill 
like this’

Clause 12 of the Bill gives powers 
to a member -of the Force to a great 
extent It also empowers the mem* 
bers of the Force to arrest an indivi
dual about whom they have got a> 
reasonable suspicion It also em
powers them to the extent that they 
can arrest a person who, according to- 
them, is trying to conceal himself with 
a view to commit an offence I would 
submit that these powers are far too* 
high These powers have not been* 
conferred even under the Criminal*



3491 Railway IS JULY 1957 Protection "Force B ill 3493

[S in  A. S. Sarhadi]
Procedure Code. As my hon. friend 
.Pandit Thakur Das Bhargava put it, 
-section 55 of the Cr. P.C. only confers 
power of arrest while a person is try
ing to conceal himself on a S.H.O. or 
•Officer in charge of a police station. 
He cannot be a person less than a 

Jiead constable. To confer these 
powers under clause 12 (a) and (b), 
^ ter part, is too much. I think this is 
Infringing the liberties of individuals. 
It is, I submit, empowering the mem
bers of the Force to a far greater 

•extent.
The Bill postulates that all the 

'members of the Watch and Ward will 
tbecome members of "this Force which 
Is purported to be created under this 
Hil). But, the persons who are 
recruited in the Watch and Ward are 

•of a different category. To empower 
•them to such an extent, I submit, 
-would be very dangerous. My submis
sion is that -the intention of the Bill 
1 can be easily achieved, if we make 
r$*e offences relating to railway pro
perty cognizable and non-bailable. The 

-members of the Watch and Ward can 
.arrest them.

Coming :to the second aspect, as I 
said, the powers conferred under 
■clause 12 are 'too high and they are 
’very dangerous. But, the Bill goes 
■farther. As has been very strongly 
.and seriously put by the hon. Member, 
Pandit Thakur Das Bhargava, clause 
'13 empowers the Senior Rak^hak to 
•detain a person and search him. No 
1 limit is laid down as to how long he 
•can detain. According to the deflni- 
ition of arrest, detention comes within 
sanest. According to the Constitution, 
t there cannot be an arrest for more 
.than 24 hours, and the person must be 
taken before a magistrate. This clause 

•does not provide a period for which a 
person can be detained. Of course, 

.clause 13 (2) says:

"(2) The provisions of the Code
4  Criminal Procedure, 1888, 
relating to searches under that 
Code shall, so far as may be, 
apply to searches under tills sec- 
Hbsi”

This provision only governs searches 
and not detention. Any detention 
which is contrary to the provisions of 
the Constitution would B? ultra virus 
and illegal. Therefore, as the hon. 
Member Pandit Thakur Das Bhargava 
put it, this would definitely be held to 
be unconstitutional and ultra vires as 
it does not lay down the period for 
which there can be detention.

I would go further and submit that 
the provisions of this Bill are vary 
vague. This has already been discuss
ed by the speakers who have preceded 
me and I need not go into that. I 
submit that there can be no objection 
to the principle of the Bill. There 
has been a lot of loss of railway pro
perties and that is a national loss. 
That has to be met with and «net with 
even by emergency legislation if it is 
called for. But, the question is, do 
the circumstances call for a legislation 
of that kind? Do the circumstances 
call for a duplication of the Force 
without a division of functions? This 
Bill concedes that the Police force will 
have the overall supervision. The 
Police force will be the investigating 
agency; the Police force will be the 
prosecuting agency. For the purpose 
of only arrest, we are having a dupli
cation of authority without division of 
functions. Naturally, as Shri 
Bharucha put it, there will be conflict 
between them, and this conflict may 
lead to confusion. I submit that this 
aspect should be looked into and I 
hope the hon Minister, the sponsor of 
the Bill will see whether it is at all 
necessary to have this Bill.

Shri Parulekar (Thana): Mr.
Deputy-Spefker, I rise to oppose tills 
Bill. The object of the Bill, as has 
been stated in the Bill itself, is to pro* 
vide for better protection and securi
ty of railway property. So far
as the object is concerned; It is
laudable. There can be n» two opi
nions as regards its importance. Ball
way property is national property and 
measures have got to be taken to pM*. 
ted  It and secure it. But, the aonoMt



we pass on from the realm of the 
Objective as stated in the Bill to the 
realm of the provisions which are 
contained in the Bill, three questions 
which are very pertinent arise They 
need to be carefully scrutinised and 
considered These questions are: (!) 
whether the provisions of the Bill are 
such as to achieve the object of th# 
Bill; (ii) whether the powers confer
red under the Bill are such as to give 
scope for abuse and open a field for 
corruption to flourish; and (iii) 
whether the rules of conduct for the 
members of the security staff which 
have been incorporated in the Bill are 
reasonable I will take these three 
questions in the order in which 1  have 

.stated jsnd .deal jsilh Jhejr*

As regards the question whether the 
provisions of the Bill are such as to 
secure the objective of the Bill, I will 
not speculate I will leave it for the 
future to judge and it will be judged 
by the results it yields But I can 
anticipate the results I do not think 
that the provisions are such as will 
enable the object to be realised in 
course of time Because, I do not 
believe and it is not true, that the 
members of this Force are unable to 
protect the property of the railways 
because they do not possess the 
powers that are being conferred on 
them by this Bill It is not the con* 
tention of the Government that for 
want of these powers it has not been 
possible for the members of the secu
rity staff to protect the property of 
the Railways That cannot be the 
contention I leave it at that I do 
not want to enter into greater details 
of this aspect

I pass on to the second question
namely whether the powers conferred 
on the members of the security staff 
are so wide that they are likely to be 
abused, that they are likely to be 
used for harassing people, for perse
cuting them That is the question X 
would like to go into briefly Hue
clauses which relate to this question
are clauses 12, IS and 14. I would
like to draw your attention to sub*
clause (b) of clause 12. I admire the
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**|*«nuity of those who have drafted 
^ clause. It says:

"any person found taking pr^ 
f̂eutions to conceal his presence 

Within railway limits under cir
cumstances which afford reason 
*0 believe that he is taking such 
Precautions with a view to con* 
**uttmg theft of, or damage t% 
Railway property” 

fH h  a person is liable to be arrested. 
** inember of the staff can arrest any* 

°4y who is found to be in the rail* 
limits, and it is enough for him 

say that that person was found to 
ta*te precautions to conceal himself 
W1th a view to commit theft The 
ar*est of a person found within rail* 

way limits depends entirely on the 
suSjective factor, that is the subjec- 
tlvS satisfaction of the individual 
^ tnber of the staff who will be an 
° mary constable, though new names 

been given, who has only to say 
”*at he has arrested the person 
ecause he believed that he was tak* 

precautions to conceal himself 
^ h  a view to commit theft of or
2®use damage to railway property 

phraseology of this whole clause 
18  ̂ novel one, and it confers powers 
so wide on the entire staff that they 
are bound to be abused, and people 
are bound to suffer because of these 
WJCle powers

hrs.
"Vow, I will refer to clause IS I am 

not a lawyer, but applying my com- 
mohsense I must say that this clause 
“  ‘tgam a novel one It gives power 

certain section of the members of 
staff to arrest an offender, to 

Hun him, to search him and then 
Sase him, if they think that it is not 

P^per to arrest him What will it 
mebn in practice7 They will arrest 
“y'ocent persons, they will detain 
jjeta and as soon as a bribe is given, 

t“ ey will release them, and the clause 
"f^lf gives them power to release 

clause even does not take the 
^caution to say that they are entitl- 

to detain a person suspected of 
“ “Emitting a theft, or committing an 
£~|Wice There, the word which has 
®*̂ n used is 'the offender" When an
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officer has reasons to believe that a 
person has committed a certain 
offence, he has been given power to 
detain that person, search him, and 
then afterwards the clause says that if 
he thinks proper, he can release that 
person. Now, you can well imagine, 
knowing as we do how such depart' 
ments function, how this will work as 
a licence for releasing offenders after 
taking bribes from them.

Now I pass on to clause 14. This 
elauae takes away th? protection which 
has been given by article 22(2) of 
the Constitution. If it remains there, 
it is bound to be declared ultra wires 
by the Supreme Court, but I would 
like to read article 22(2) before 1 
comment on this clause. It says:

“Every person who is arrested 
r.nd detained in custody shall be 
produced before the nearest 
magistrate within a period of 
twenty-four hours of such arrest 
excluding the time necessary for 
the journey from the place of 
arrest to the court of the magis
trate and no such person shall be 
detained in custody beyond the 
said period without the authority _ 
of a magistrate.”

What does this clause say? He will 
be arrested, he will be detained. I 
will not labour on the point of deten
tion, because the hon. Member Pandit 
Thakur Das Bhargava has pointedly 
pointed out how unjust the provision 
for detention is in this clause. How 
long he will be detained, nobody 
knows. The Bill does not say any
thing about it. It is silent about it. 
Then what will be done to the person 
arrested? He will be taken to a police 
station and handed over to the police. 
Can we not under the provisions of 
this clause conceive that a man 
arrested by a member of the staff may 
be detained for four days? It may 
take two days to take him to the 
poMce station after his arrest.

Sferl Bh v p k  May I say in clause 4 
tt is stated specifically '‘without un
necessary delay"?

Shri Paralekar: I would like to
point out to the hon. friend who hat 
intervened that “unnecessary delay”  
is capable of being interpreted as one
likes.

Mr. Depaty-Speaker: It is better to
point it out to me.

Shri Parulekar: So, he may be
detained for a long time and then it 
may be argued that the delay was 
necessary, and this plea will be accept
ed because nobody can define what is 
unnecessary delay and what is neces
sary delay, what I want to point out 
is that this clause is a violation of the 
protection given by article 22(2) of 
the Constitution. That article says 
that as soon as a man is arrested, he 
has to be produced before a magis
trate within 24 hours and without the 
order of the magistrate he cannot be 
kept in custody. In this clause the 
same word “arrest” is used. What 
difference is there between the arrest 
which is contemplated in article 22(2) 
and arrest which is made according to 
clause 14? There is no difference.
I cannot say whether this clause has 

been hurriedly drafted or purposely 
drafted. It is very difficult to imagine 
the motives of those who have drafted 
the Bill. But at the same time, it must 
be said that it has been drafted in 
such a way that even the sanctity of 
the rights which have been conceded 
by the Constitution has been violated.

Now I come to clause 20. Clause 20, 
curiously enough, gives a free licence 
for the abuse of these powers. See 
how the sub-clauses (1 ) and (2) read:

“(1) In any suit or proceeding 
against any member of the Force 
for any act done by him in the 
discharge of his duties, it shall be 
lawful for him to plead that such 
act was done by him under pro
per authority or order.*'

As soon as the plea is advanced 
he has done a particular act under the 
order of an authority, whatever he 
may have done his act cannot be an 
offence.
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Further it aayr.

"(2) Any aueh plea may be 
proved by the production of the 
order directing the act, and if it 
1b so proved, the member of the 
force «h»il thereupon be discharg
ed from any liability in respect 
of the act so done by him, not
withstanding any defect in the 
Jurisdiction of the authority which 
Issued such order”

I do not know whether this clause 
can be interpreted to mean, and per
haps it means, that even the courts 
are bound under this clause to dis
charge a person when any proceed
ings either of a civil or criminal nature 
are taken against a member of the 
staff if he produces an order of a 
superior officer Will it be right to 
take away the jurisdiction of the 
courts, over offences committed by the 
Members of the staff9 It is a very 
serious proposition for this House to 
consider

I will conclude by saying that the 
potential capacity of this Bill for doing 
mischief is enormous and immense 
The powers are so wide and so vague 
that they are likely to be abused and 
ure bound to be abused, and there are 
no safeguards against any abuse of 
these powers which have been confer
red by this Bill upon the Members of 
the staff The common man will be 
the victim of the abuse of these 
powers It may be that we Members 
of Parliament or Members of the 
Legislative Assemblies or the gentry 
will not be the sufferers, but it is the 
common illiterate man who will suffer 
Because a member of the security staff 
enjoys all powers to detain Mm, to 
arrest him, to search him and do all 
the other things under the Bill

There is another point which I 
would like to make, and that is that 
the powers are so wide that they open 
a new field for corruption to the staff 
These powers are given on the 
assumption that the members of the 
staff are honest, and they are not 
likely to abuse these powers for 
supplementing their incomes, but these 
assumptions have been proved to be

untrue and baseless by reality. The 
truth is that in conditions when 
mercenary considerations are the 
motive force for discharging duties, 
corruption flourishes where the coer
cive powers of the State can be easily 
abused Applying this principle which 
we have learnt from experience at a 
very great cost, we can safely say that 
the powers which are being given to 
the members of the staff are so wide 
and so vague that they furnish them 
with the source for supplementing 
their income by bribes, particularly 
so, when the salaries drawn by them 
are so low that they are not able 
to live, unleu they make money by 
such means I do not approve of the 
ways by which they will make money, 
but nonetheless, the reality is such, 
and the reality has to be faced, it 
c a n n o t be ignored

15.09 hrs.

[Shki Barman m the Chairl

I can anticipate the reply of the 
Minister He will give us assurances 
that these powers will not be abused. 
Whenever criticism is levelled that 
the provisions of a Bill are likely to 
be abused, the common answer, and 
the most fashionable answer m this 
House has been that they are not 
intended to be abused, and that they 
will not be abused But assurances 
are no safeguards against abuse of 
these powers Assurances of the 
Ministers will not come to the rescue 
of the man who has been a victim to 
the abuse of such powers The powers 
which are being given under clauses
12 to 14 are so wide that it will be 
a wonder if they are not abused, it 
will be a wonder if they do not result 
in increasing corruption which is 
already rampant among people who 
enjoy coercive powers of the State.

I now come to the third point, 
namely whether the rules governing 
the conduct of the members of the 
staff are reasonable Clause 11 lays 
down the duties of the members of 
the staff, and clause 9 provides for 
punishment when there is failure on
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the part of the staff in discharge of 
thns* duties. In this connection I 
should like to draw attention to one 
particular point.

One of the duties mentioned in sub
clause (d) of clause 11 reads thus:

“to do any other act conducive 
to the better protection and secu
rity of railway property.”

Again, I think this is a specimen of 
vagueness which can be imitated by 
those who want to enact vague legis
lation. Does this sub-clause define the 
duties? Sub-clauses (a) to (c) are 
definite, but sub-clause (d) is so vague 
that anything can be included within 
it, and a member of the staff will be 
entirely at the mercy of the superior 
officer. If he is found to have neglect
ed the duties as defined in clause 11 , 
and if the officer comes to the con
clusion that he has not done some
thing which was conducive to the 
better protection and security of rail
way property, he can be punished; and 
there is no protection to the member 
of the staff.

Shri B. S. Murthy: Sin of omission.

Shri Parulekar: I wish that the
principle of this rule of conduct is 
applied from top to bottom to the 
state machinery; then the whole Gov
ernment will improve.

Shri B. S. Morthy: Give them scope 
for sin of commission.

Shri Parulekar: Then, I would like 
to draw your attention to clause 16. 
Thi« also a novel clause. Suppose 
a member of the staff is suspended 

because he is found to be unfit 
to discharge his duties or because be 
ia guilty of some other offence which 
comes within the purview of the pro
visions of clause 0. After he is so 
suspended, the clause says:

“»nd he shall, during that 
period, be subject to the mn> 
responsibilities, discipline and 

to which he would have 
subject if he were on duty."

When a person is suspended, be will 
get only half the salary to which he 
is entitled, till his case is disposed of. 
But he is asked to discharge all the 
duties as before during the period of 
his suspension. The clause goes a 
step further and says that if he fails 
to discharge the duties, he will be 
liable to be punished, and the penal
ties are the same as if he had been 
in service.

1 would like the Minister to point 
out to me any other legislation which 
says that after a person is suspended 
his responsibilities will continue, and 
the penalties that would be imposed, 
on him would be the same as if he 
had been in service. I do not think 
he would be able to point out any 
such instance; but if he can, 1 shall 
be glad to be enlightened on the point 
Perhaps, there may be some piece of 
legislation which contains such provi
sions and which may be purely of a 
military character; but I shall come to 
that point later. I would like to know 
whether there is any other piece of 
ordinary legislation which contains a 
provision of this nature—

Pandit Thakur Das Bhargava: Hie
Police Act.

Shri Parulekar: .. .namely that after 
suspension, the man will be liable to 
the same penalties to which he would 
have been subject to if he had been 
in service.

I now come to clause 17 which lays 
down penalties for neglect of duty 
etc. Already, clause 0 provides for 
punishment for various offences on the 
part of the members of the staff, of 
commission and omission. Not satis
fied with those provisions, here is a 
new clause which the Bill contains, 
namely sub-clause (1 ) which says that 
a member will be liable to simple 
imprisonment for three months, if he 
is found to be guilty of the offences 
mentioned in this sub-clause. Some 
Members are not satisfied with the 
period of three months specified there
in. Of course, 1 do not agree with 
them, and they are free to disagree 
with my views.
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One of the offence* mentioned hen 
la 'neglect of any rule or regulation 
of lawful order made by a superior 
officer’. So, if a person neglects a rule 
or a regulation, and he 1* found to be 
guilty of such .neglect, he is likely to 
be sent to prison for three months. 
Again, I would like to point out that 
such provisions are not found in 
common law.

Another funny thing in this clause
is:

“or who, being absent on leave, 
fails, without reasonable cause, to 
report himself for duty on the 
expiration of the leave,__ ”

If he overstays after taking leave, 
without reasonable cause, then also he 
is likely to be sent to jail for three 
months. I would like to pose one 
question to the Minister in this con
nection. Suppose a person remains 
absent without taking leave, then he 
is not likely to be sent to jail, because 
there is no provision to that effect in 
the Bill. But if he goes on leave with 
permission, and then he overstays 
without reasonable cause, be is to be 
sent to jail for three months. I do 
not know whether this is an ideal code 
of conduct. If these are the ideal 
measures for running Government 
efficiently, I would ask the Minister 
whether he will recommend the same 
code of conduct for the whole of the 
Government machinery from top to 
bottom.

Another ground 0 thich he can be 
sent to jail is cowan. * . Again, this 
is a phrase which it very difficult 
to define, and which is very vague.

For these reasons, I oppose the Bill. 
In short, the Bill seeks to add a mili
tary wing to the Bailway Administra
tion. The members of the security 
staff, in the noble name of protecting 
the railway properties are being given 
powers which are likely to be used 
«*»inst the people, which are likely to 
be used against the workers, which 
are likely to be abused la every possi
ble way, and which wiU open up, as 
I have said already, a new Add for 
corruption. And since the Bill does

not contain any safeguards whatso
ever against any of these evils, X 
oppose the BilL

Mr. Chairman: I am now calling the 
Minister to speak. Hon. Members 
who could not speak so far may take 
their chance m the second reading 
stage.

Shri Shahnawas Khan: I am very 
grateful to the hon. Members who 
have taken so much pains to go 
through the provisions of the Bill so 
thoroughly. That shows their very 
deep interest in the Railway Protec
tion Force, and also their deep anxiety 
to ensure that the losses incurred by 
the nation are stopped as early as 
possible.

. A number of hon. Members wanted 
to know the justification for bringing 
forward such a legislation. Also my 
hon. friend, Shri Bharucha—he is not 
here—wanted to know whether in 
actual fact the amount of expenditure 
involved would be in keeping with 
the work that this Force would da. 
As hon. Members already know, every 
year we have to pay something like 
Rs. 3 crores as claims for goods lost, 
stolen etc. This is not all. I msy tell 
the House that in addition to these 
goods for which we have to pay this 
amount of compensation, there are 
other huge losses of railway property.

I have recently had the opportunity 
of travelling over almost the entire 
section of the North Eastern Railway 
from Gorakhpur to Dibrugarh and I 
was amazed—I inspected various goods 
and passenger trains—at the number 
of stations fittings, fans, fan belts, 
dynamos, vacuum gauges etc. had been 
stolen. The thefts are very heavy. 
Not only is the country incurring huoe 
losses on account of these thefts, but 
the safety of train running is also 
being affected. When vacuum gauges 
are removed, we cannot replace them 
because lots of the parts have to be 
imported.

Shri Slnhasan Singh: These losses 
have been going on in spite of their 
Watch and Ward.
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Shri ShahnawM Khan: That is what 
we are trying to stop These are the 
huge losses in which not only huge 
sums of the nation's money are in* 
volved, but also the safety of passen
gers travelling in those trains and 
other trains is jeopardised

Also, as the House is aware, there 
have been instances where goods trains 
carrying valuable commodities have 
been attacked If I may say so, thefts 
in running trams have become an art, 
people have made a regular art of it  
(An Hon Member Fine art) There 
have been cases where regular, orga
nised gangs have actually attacked the 
trains and railway staff with fire-arms

Recently, I had an opportunity of 
going into the areas classified as 
‘danger zones’, that is, operational 
areas where the Naga trouble is going 
on There have been instances where 
Naga hostiles have infiltrated through 
and fired at our stations and running 
trams and caused loss of human life 
All those persons working in such 
areas have to be properly protected, 
and their safety has to be guaranteed 
by us

Also, the situation has changed 
immensely since the Watch and Ward 
department was initially organised 
We have found by experience that the 
old Watch and Ward will not serve 
our purpose

In view of these circumstances and 
the facts I have just narrated to the 
House, it has become absolutely essen
tial to reorganise the Watch and Ward 
and to equip this Force which may 
be required even to face hostile gangs 
or elements like the Nagas armed 
with modem fire-arms Therefore, we 
wish that we should have such a force 
which would be able to deal with such 
elements

Paadlt Tludcar Das Bhargava: Is
this Bill required for protection of 
persons also’

Shri S h aln u ru  Khan: Y et, because 
I may tell the House that at peasant 
«"• are utilising a large number of

parsons who are classified as the Rail
way Protection Force; that is the 
police force tatosn from the State Gov
ernments This Force is asked for by 
the railways from various States, and 
it has to be paid for by the Railway 
Administration

Shri A. C. OnHa: What will happen 
to the Railway Protection Force which 
is already existing9

Shri Shahnawas Khan: It will be 
returned to the States

It is in order to perform these duties, 
which include ‘arming’ a certain per
centage of this Force, that this Bill has 
been brought forward We have to 
subject the members of this Force to 
strong discipline, more or less on the 
same lines as the discipline of the 
regular police

I am very glad to tell the House 
that I have recently gone and inspect
ed a very large number of our young 
men who are under training A  large 
number of hon Members of this House 
have expressed their anxiety as
regards proper selection, they feel
that mere reorganisation of the old 
Watch and Ward will Aot be enough 
I quite agree with them I am very 
glad to inform the House that after
my inspection of the Force at
Lucknow, Gorakhpur, Kharagpur and 
Calcutta, I came back feeling rather 
pleased, because I saw educated young 
men who have joined this Force being 
given excellent training, I might say 
that in some places, their training and 
standard of dnll are as good as any 
of the best military units It is no 
exaggeration to say that their living 
conditions and turn-out are very satis
factory Although it is rather too 
early to give any assurance, X hope 
that this Force will be able to live up 
to the expectations of this hon House.

Shri B. S. M aitty: The point is not 
about training, it is about selection

Shri Shahnawas Khan: If the hon. 
Member would let me go on, that was 
the very point I was going to autht 
next
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Mr. ClartfBiMii It !■ better that 
questions are asked at the end; other
wise he might lose the thread.

Shri B. 8 . Murthy: He made a refer
ence to selection; that was why I 
asked the question.

Shri Shahnawas Khan: A number 
of hon. Members referred to the 
method of selection. In this Force, 
there are various categories of offi
cers and Rakshaks. Gazetted officers 
or those who are termed as ‘superior 
officers’ are selected by the U.P.S.C. 
like any other gazetted officers of the 
Government of India. They are sub
ject to the same rules and regulations 
and the same discipline as.any other 
Central Government officers.

As regards the other category which 
might be termed as class II, that is, 
sub-inspector, assistant sub-inspector, 
etc., the posts are advertised in vari
ous newspapers and they have to be 
selected by the Railway Service Com
missions. That is the method and 
procedure for their selection.

We have had to say in this that the 
Chief Security Officer will be the 
recruiting authority. That is neces
sary because later on when dealing 
with such classes of people for any 
offence it will be held that only the 
appointing authority is empowered to 
dismiss them. It is with that end in 
view that these words have been 
included in the Bill. The actual 
recruitment is being done by the Rail
way Service Commission on a very 
fair basis by a competent Board.

Then remains the recruitment of 
class IV rakshaks or the sainiks. That 
is being done by the Railway Officers.
I would like to submit here that I had 
the honour of belonging to the Indian 
Army at one time and at that time it 
was customary for the Units to send 
their own officers to certain selected 
anas to pick and choose and make 
recruitment. This was because those 
officers knew that in time of war or 
any grave emergency they will have 
to rely on these men. Therefore, they 
were specially cautious to make the

jN t selection. That was the point of 
of the officers.

Shri B. S. Marthy: Was that not 
*ere during foreign rule?

Shri Shahnawn Khan: The same 
*ing holds good now.

Prom the point of view of the per- 
recruited it gives a sort of loyalty 

the officer who recruits him; it 
crfcates a sort of bond and that is 
> * t  we used to call in the Army as 
%  espint de corps

Shri F em e Gandhi (Rai Bareli): 
hy did you leave the Indian Army?

Shri Shahaawas Khan: That was
, V  to beyond js?v eai?-
trSi.

r

rhe selection of sainiks is being
.W e by the Security Officers and that

also the system now prevailing for
^  recruitment of class IV employees,

in the railways It is done by the rail-
^“y officers in co-operation with
. lers. Therefore, I do not think there
18 any grave irregularity in the
If^ruitment of the members of this 
Porce

hon friend Shri Guha wants to 
ow why it was necessary to issue 

® certificate to the members of this 
rce This is nothing new because 

®vSry member of the regular Police 
j °rce is also issued such a certificate 

is not an innovation that we are 
maiking here

_ \ly revered friend, Pandit Thakur 
Bhargava said that the powers 
were being given to the members 

. this force were too drastic, espe- 
cial'y the powers of detention, search, 
arlest etc. The hon. Member is fully 
â are that even now in various work- 
shSps or an Ordnance Factory when 
l^Sple enter they are searched and 
w**enever they leave them, again, they 
ar€. searched in the interests of the'

Vandtt Thakur Das Bhargav*:
W aally in mints.
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Shri Sfeakaiwn Khan: I may add
that it is nowhere being provided in 
the Bill that the detention may be in 
violation of the Constitution. The 
provisions of the Bill are always sub
ject to the provisions of the Constitu
tion. The detention is for search and 
if  some officer or member of the 
Force takes it into his head to detain 
a man in violation of article 22 of the 
Constitution, then, that man will have 
his constitutional remedy. But, actu
ally, there is nothing wrong with 
clause 13 as it is in ,the Bill.

A  number of hon. Members refer
red to the absolute protection which 
has been extended to the members of 
this Force and expressed apprehension 
that they would misuse the protec
tion given. This protection, I would 
like to submit again, is nothing new 
that is proposed for the members of 
this Force. The same protection is 
extended to members of almost every 
security service. Therefore, there is 
no reason for their misapprehension 
that .this is probably too great a pro
tection for the members of this Force.

With these words I again thank the 
hon. Members who have taken part 
in this debate and I would request 
them to pass this Bill.

Shri Dasappa: The hon. Minister
has not shown how the requirement 
under article 117 of the Constitution 
is met here in this Bill because the 
recommendation of the President is 
not there. It is obligatory that the 
President's recommendation should be 
to both Houses, not only to one House.

Mr. Chairman: I understand that
yesterday it had been notified that 
President’s assent has since been 
given.

Shri A. 0 . Gaha: There was a news 
item in the Press also that President's 
assent has, been obtained.

Shri B. K . OaOcwad (Nasik): The 
hon. Deputy Minister said that recruit
ment has already been made. I just 
want to know as a point of infonaa- 
tk a  whether the percentage reserved 
for members of the Scheduled Ctttes

and Scheduled Tribes had been tti«n 
care of by the hon. Minuter while 
recruiting these persons. He has said 
in his speech that certain persons 
were sent for making recruitment and 
tney recruited the persons according 
to their choice. I want to know 
whether in selecting these persons 
sufficient thought was given to this 
point or not. That is the Information 
that we want.

Shri Shahnawas Khan: The hon. 
Member is fully aware how anxious 
and keen our Government is to give 
proper representation to the Schedul
ed Castes and Scheduled Tribes. This 
is the basic policy of our government 
and that is always kept in view; 
especially in the Railways we allow 
no laxity in this rule.

Shri Ferose Gandhi: It is very lax. 
You look at the number of Scheduled 
Castes and Scheduled Tribes who are 
actually recruited and then compare 
it with what you are saying.

Shri Shahaawas Khan: I have not 
looked into it for the Railway Protec
tion Force, from this particular angle. 
If there is any need, we will not spare 
any effort.

Shri B. S. Murthy: May I know from 
the hon. Deputy Minister whether 
when he made a visit to the training 
camps, he enquired of the trainees 
whether any proper representation 
has been given t# the Scheduled 
Castes and Schemed Tribes and if so 
what did he and?

Mr. Chairman: I think he has said 
that.

Shri B. S. Murthy: He said he went 
to the camps. But did he find out 
whether there were Scheduled Caste 
trainees there or not?

Shri Shahnawas Khan: I frankly
admit that I did not make any specific 
enquiries because when I want into 
that camp I was looking at them as 
members of the Railway Protection 
Force. But, as I  said, if  there Is 
need, I shall look into i t
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Shri B. S. Mnrthy: We thank you 
for the frankness

(w«ro)
rflSaw  «rc jrftrrt fiflprr

*rw»Tf?

•ft 3*wt A «r*
«rnf t  ?ft f o r

vA  r«fnrr f r  «nft * 4  j w  t  * *  
s  * j* r  *«rrcr *r?rr f  t
Mr. Speaker: The question is

“That the Bill to provide for the 
constitution and regulation of a 
Force called the Railway Protec* 
tion Force for the better protec
tion and security of railway pro
perty be taken into consideration ”

The motion wag adopted 

Clause 2

Mr. Chairman: We shall now take 
up clause-by-clause consideration 
There are four amendments to clause 
2—Nos 19, 20, 21 and 22

Pandit Thakur Das Bhargava: I beg
to move

Page 1, line 9,—  
after “Railway” insert “Property” 

Page 1, line 17,—  
after “includes” insert “engine 

vehicles truck machinery,”

Page 1, line 18,—  
after “animal” insert “or other 

property”

Page 1, line 19,—  
add at the end— “or lying on rail

way premises"

This is not the first tune that this 
House is being treated like this I 
wish that all these statements that 
have been made by the hon Minis
ter now were made earlier so that we 
could have understood the full impli
cations I am very sorry that the 
infonpatien that he has given now 
was never given befone. Then the 
objections to the BUI would perhaps

have been of a different nature Any
how, I am thankful % to him that he 
has given the information now

Thu is a Bill according to its pre
amble to provide for the constitution 
and regulation of a Force called the 
Railway Protectum Force for the bet
ter protection and security of railway 
property I understood that the main 
purpose of this Bill was that the pro
perty be secured better and not that 
the force should became a supplemen
tary police force to what we have 
already got But, it appears that the 
hon Minister wants in emergencies 
this force may be utilised for the pro
tection not only of properties But of 
persons also That was the interrup
tion that I made You cannot have this 
Bill passed with such mental reserva
tions If it is a force of a different 
character and if it will discharge the 
functions of a police force or the army 
m times of emergency, the objections 
that we would have would have been 
much more serious Under section 20, 
you can fire on people and they may 
be given immunity which has not been 
given to the army or the police If it is 
only a Bill for the better protection 
and security of railway property, the 
angle of vision is quite different If 
it is a different thing, you ought to 
have said that this Bill is of a differ
ent nature Then, you will have to 
change this entirely and a different 
Bill will have to be brought There
fore, I put that question Not that I 
am averse to it 

I know that the Railway Adminis
tration is working under very great 
handicaps and you have to give police 
protection not only to property but 
to persons in certain circumstances 
They have to perform some extra
ordinary duties sometimes So, I 
would rather like to give them all the 
powers which a small army or police 
force has got while fighting the Nagas 
on the Frontier In certain circums
tances they have to perform these 
duties and you should give them 
power But, you have no right to 
come in this House with a Bill for the 
security of the railway property and 
now turn round and say that It is
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[Pandit Thakur Das Bhargavaj 
for a different pdrpose The entire 
thing has changed We shall hav$ to 
revise our opinion about the nature at 
this Bill as well as the purpose of this 
B ill

The purpose now disclosed is quite 
different Had we known this earlier, 
the criticism would have been of a 
different nature and so, I submit that 
I never thought that behind this Bill 
would lie concealed a different pur
pose The hon Minister referred to 
the Naga difficulties etc We never 
knew that this force would have to 
fight also

Shri A. C. Guba: May I draw the 
attention of my hon fnend to sub
clause (e) of clause (2) The railway 
property has been defined and I do 
not think the purpose of the Bill can 
go beyond protecting the railway pro
perty as defined in sub-clause (e) of 
clause 2

Pandit Thakur Das B lu rp v*: The
hon Member has been hearing the 
purpose given by the Minister

Shri A. C. Guha: Whatever anybody 
may say, the scope of the Bill cannot 
go beyond what is contained in this 
clause

Pandit Thakur Das Bhargava: I
quite agree

Shri Sbahnawai Khan: May I make 
a submission9 All the duties which 
I have stated that they will have to 
perform and which the hon Member 
is now referring to as something 
which we had concealed, will be per
formed primarily during the task at 
protecting the railway properties For 
instance, the members at this Force 
will escort trains and thus protect the 
railway property If during the course 
of the performance of their duties, 
r*rt*? n conditions arise which neces
sitate their firing in order to protect 
the railway property, then they will 
have to do those duties. Similarly, 
when I referred to the situation in 
Hnngor zones, the primary duty of the 
members would be to protect the rail

way properties—stations ’and other

railway properties. If anybody comes 
to damage the railway property in the 
course of performance at their duties 
in relation to the protection at the 
railway property, they may have to 
Are There is nothing new in this

Pandit Thakur Das Bhargava: If
during the course of any attempt to 
secure a definite railway property 
some firing has to be done to defend 
the persons, I am the last person to 
object to it That is not my purpose 
At the same tune, if he had previous
ly told us, when I interrupted that it 
was meant for protection of persons 
also, the angle of vision would be 
quite different I am not here for the 
purpose of making a point in discus
sion If you really mean this force 
should be able to supplement your 
railway police force, you have i t  We 
have no objection We want the per
sonnel and the property to be defend
ed We are not out only to secure the 
property or the personnel

I intended to take away my amend
ment, after hearing the hon Member, 
I did not want to press this amend
ment But, now, after heanng him 
again I am strengthened m my argu
ments I should feel that the word 
‘property’ should be added after the 
word ‘railway’ It may then become 
“Railway Property Protection Force”, 
and it may have the exact meaning 
which the Railway Minister has got 
m his mind, otherwise this Force may 
be used for the very purpose which 
the hon Deputy Minister just now 
said is not the purpose for which the 
Protection Force is meant It is 
meant for the protection of the Rail
ways according to the present word
ing, whether it be personnel or pro
perty If you really mean that It 
should be for the protection of rail
way property then you must add the 
word “property” and make it "Rail
way Property Protection Force”. If 
you leave it as It is then it is liable to 
be interpreted that It is meant for t  
different purpose I would, thetetoro, 
request that my amendment may bo 
accepted by the House.
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80 far as "railway property" is con
cerned, the words are:

“includes any goods, money or
valuable security ”

I am glad that the word "includes" 
is used and, therefore, any other thing 
which may come under it will have 
to be included My friend said that 
the word “birds’* is not there The 
word “includes” does not exclude 
"birds” If birds and animals are 
there, they aie also included. But 
they have specifically mentioned 
money, valuable security and animals 
I have therefore said that the most 
prominent things are engine, vehicles, 
truck and machinery These must be 
specifically mentioned As a matter of 
fact, it is for the protection of these 
things that the Force is being creat
ed We do not lose anything if we 
add these words We just include 
these things and do not exclude any
thing

However, I submit that the words 
“or lying on railway premises" should 
be included I have already submit
ted for your consideration, Sir, that 
all things may not be in the charge or 
possession of a railway administration 
A  railway admimstra ion comes to be 
in possession of a thing when it is 
specifically made over and taken 
charge of by that administration But 
they are in possession of a thing if 
the mental element is there Suppos
ing some goods are lying on railway 
premises which have not been taken 
possession of by the railway adminis
tration, who will protect them7 It •  
passenger has lost something and the 
railway administration has not taken 
charge of it, would it be wise not to 
protect it and subsequently hand it 
over to the person who claims it? 
The railways are discharging very 
onerous duties of a different nature 
They must also take charge of the 
property lying on railway premises 
The legal interpretation of the word 
•‘possession** is quite different Only 
when there is a will to possess, when 
there is power to possess and the per
son say* that a thing is being posses
sed that there is actual possession of

a thing Only to obviate that difficul
ty I am suggesting the words “or 
lying on railway premises”

Shri Shahnawas Khan: There is
already provision for looking after 
properties like those mentioned by my 
hon friend Things that are dropped 
by passengers on the platform are 
known as lost properties There is the 
Lost Property Office at all big stations 
to look after such things All articles 
found without owners are sent to that 
office and they are handed over to 
proper claimants Therefore, I sub
mit there is no reason why these 
words should be included in thw BUI

Mr. Chairman: Then shall I put the 
amendments to the vote of the House7

Pandit Thakur Das Bhargava: Cer
tainly

Shri A. C. Guha* Before you put the
amendments to vote, Sir, I would 
request the hon Minister to at least 
accept the last amendment seeking to 
include the words “or lying on rail
way premises” I think that clarifies 
the purpose of the Bill The Lost 
Property Office only deals with arti
cles that are taken possession by the 
railway authorities When things are 
lying in a carriage or on the platform 
they are not in the possession of the 
railway authorities At that stage 
somebody may pilfer them The inclu
sion of these words will not in any 
way complicate the position, rather it 
would clarify the responsibility of this 
Force in regard to such properties

Shri Pattahhl Raman (Kumbako- 
nam) I think clause 11(b) says

“It shall be the duty of every 
superior officer and member of the 
Force to protect and safeguard 
railway property ”

‘ Railway property” has been defined 
as*

“Railway property includes 
any goods, money or valuable 
security, or animal belonging to, 
or m the charge or possession of, 
a railway administration.*
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[Shri Pattabhi Raman]
So, the goods with the passenger will 
not cpme in. I beg to submit that this 
amendment is, therefore, well worth 
considering.

Shrt Shahnawas Khan: Anything 
which is not in the charge of the 
Railways cannot be railway property. 
If a thing is lying on railway premises 
there are other staff to look after it. 
The whole of the station staff is there 
and then there is also the Govern
ment Railway Police. The Railway 
Protection Force will not replace the 
Government Railway Police, whose 
responsibility it is to maintain law 
and order and deal with such cases. 
That Police will also continue to 
remain at railway stations and this 
will, therefore, be more a part of 
their job.

Shri A. C. Gnha: Are we to under
stand that when a property left by a 
passenger on the platform or waiting 
room is being stolen by somebody the 
Railway Protection Force will not 
interfere?

Pandit Thakur Das Bhargava: They 
may themselves take possession of it 
and go away with it.

Shrt A. C. Gnha: I would again 
request the Railway Minister to accept 
this amendment as this will not make 
the position worse and it will only 
clarify the position.

8hrl Jagjhran Bam: It may not 
make the position worse but it may 
create certain complications. I am 
not able to understand what proper
ties the hon. Members are thinking 
of except lost properties. The in
stances that have been quoted relate 
to properties lost and we have an 
establishment in the Railways to take 
care of such properties. This is pri
marily intended to give protection to 
railway properties from mischief 
makers. That is the whole intention 
of this BilL I do not think it will 
come In conflict with the railway staff 
ar create any complications.

Mr. Chairman: I shall now put 
amendments numbers 19, 20, 21 and 
22 to the vote of the House.

The question is:
Page 1, line 9,—

after “Railway” insert “Property”

The motion was negatived.

Mr. Chairman: The question is:

Page I, line 17,—

after “includes” insert "engine 
vehicles, truck machinery,”

The motion was negatived.

Mr. Chairman: The question is*
Page 1, line 18,—

after “animal” insert “or other 
property” .

The motion was negatived.

Mr. Chairman: The question is:

Page 1, line 19,—

add at the end— “or lying on rail
way premises”.

The motion was negatived.

Mr. Chairman: The question is:

“That clause 2 stand part of the
Bill.”  *

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3

Mr. Chairman: There is only one 
amendment, amendment No. 23 to 
clause 3 standing in the name of 
Pandit Thakur Das Bhargava.

Pandit Thakur Das Bhargava: As
the House has already taken a deci
sion on my previous amendments and 
has not agreed to include the word 
“property" before the word “protec
tion”, this amendment cannot be 
moved.
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Mr. Chairman: The question is:
'That douse 3 stand part of the

Bill."
The motion too* adopted.

Clause 3 was added to the Bill 

C laue 4

Mr. Chairman: There are two
amendments to clause 4.

Shri Vajpayee (Balrampur): I beg 
to move:

Page 2, line 13,—  
for “may” substitute “shall”

Mr. Chairman: The question is 
Page 2, line 13,—  

for “may” substitute “shall”

The motion was negatived 

Mr. Chairman: The question is- 
“That clause 4 stand part of the 

B ill"
The motion was negatived 

Clause 4 was added to the Bill 

ie  hn. '

Clause 5
Shri A. C. Guha: I have two amend

ments to this clause.
Sir, I beg to move:—
Page 2, lines 29 to 31,—

(i) for "Head Rakshak” substitute 
“Head Constable” 

di) for “Senior Rakshak” substi
tute "Senior Constable”

(ill) for “Rakshak” substitute 
“Constable”.

Page 2,—
(i) in line 29 for “Head” substi

tute “Pradhan”
(ii) in line 30 for "Senior” substi

tute "Upa-Pradhan” .

My suggestion is that either make 
them all English or all Hindi. I sug
gest that you either make it "Pradhan” 
or "Upa-Pradhan” or make it all 
English, I do not like that this hybnd 
language should be retained in our 
statute book.

Shri Shahnawas Khan: We ate all
advancing in that direction whan all 
the definitions and all th£ names wfp 
be in Hindi; we have maife a start in 
this direction.

Shri A. C. Guha: I think the words 
may be in English or the proper Hindi 
words may be available.

Shri Jagjlvan Bam: There is no dif
ference between ‘Head’ and *Mukhya\

Shri A. C. Guha: They begin at the 
tail and not at the head. But if the 
hon. Minister d6es not like to accept 
my amendment, I do not press i t

Shri Vajpayee: Sir, I move:

Page 2,— 

for lines 25 to 27, substitute- 

“ (1) Nireekshak,

(u) Upa-Nireekshak,
(111) Sahayak Upa-Nireekshak.” 

Page 2,—
(O line 29, for “Head” substitute 

“Pradhan” , and 
(11) line 30, for “Senior” substi

tute Mukhya”

1 *  v h fr
*fk stft V ««ff ’FT SUM
aft * * *
v  f o r  Ppt f  1

Orctaw *ra-
y  «lT 3'Tf*TforV, fWT 

tflTT Of ŷ MTTT *t« # 
v r m  wteft5T*TT*n‘ t  f r c w

%  f a r  <TT tr iN t W5 T 5

«ft *o t i  1 s #  w r

f t  "5* *
ftrpr “sprr* xsn>,,| W i rrfip 

w f "  v  w r  '**ppr
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vn fh m  t w :  " g c f  vtt*
"jrr*r" Sf «wr qrfr 1 1
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Shri A. C. Gnha: The idea in Head 
Rakshak »  to protect the head.

Shri Jaglivan Ram: We do not
accept them

Pandit Thakur Das Bhargava: After 
all the reason advanced by the hon 
Member i« very nice and very sound 
Can’t we find a suffix for ‘head ’

Shri Jagjhrao Ram: The hon Mem
ber has not followed He has created 
more complications

Pandit Thakur Das Bhargava: Even 
if hon Member has not found suitable 
Hindi words, I suggest that we may 
have anything but not the hybrid 
“Head Rakshak”

Mr. Chairman: Anyhow, I under
stand that the hon Minister is not 
accepting any of the amendments 
Shall I take it that Nos 1 and 2 are 
not pressed?

The amendments were, by leave 
withdrawn

Shri A. C. Qnha: That is so

Mr. Chairman: Then I shall take up 
amendments Nos 26 and 27

Mr. Chairman: The question is-

Page 2,—

/or lutes 25 to 27, substitute— 

“(i) Nireekshak,

(u) Upa-Nireekshak,
(iu) Sahayak Upa-Nireekshak”.

The motion was negatived

Mr. Chairman: The question is:
Page 2,—

(1) line 29, for “Head" substitute 
“Pradhan” , and

(u) line 30, for “Senior” substitute 
“Mukhya”

The motion was negatived.
Mr. Chairman: The question is:

“That clause 5 stand part of the 
Bill”

The motion wag adopted.

Clause 5 was added to the Bill

Clause 6.
Shri A. C. Guha: Sir, I beg to move 
Page 2, line 34,— 

add at the end—

“and on the recommendation of 
a Service Commission constituted 
by the Central Government with 
non-departmental persons".

Clause 6 says: “The appointment of 
members of the Force shall rest with 
the Chief Security Officers who shall 
exercise that power in accordance 
with rules made under this Act”.

That means that the Chief Security 
Officer will appoint the men There 
will be 6 or 7 Security Officers, one 
for each zone and they will select 
nearly about 35,000 men comprising of 
inspectors, sub-inspectors, assistant 
sub-inspectors and three categories of 
Rakshaks I think this is giving wide 
powers to some individual officer. The 
hon Minister may say that he will put 
some limitation under the rules to be 
framed, but I think there should be 
some statutory provision, because the 
rules can be changed; today this 
Minister may frame one rule and to* 
morrow there may be another Minis
ter who may be framing another set 
of rules. I think there should be 
some statutory provision to chock the 
whims and caprices of these officers.
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"Very recently we have seen m one 
organization there were two posts, 
each carrying Rs 1,300 to 1,600 as 
salary. They proposed that the two 
posts should be amalgamated into a 
post carrying a pay of Rs 1,800 to 
Rs. 2,000 They did not advertize the 
post, they selected the man ' from 
amongst themselves through a Com
mittee of the Department and then 
after a few months they created ano
ther post and in about a year they 
created yet another post

Shri JocJivan Bom* In this Depart
ment?

Shri A. C. Gnha: No In another 
department They may do like 
that here also Therefore I suggest 
that there should be some statutory 
provision and limitation on the powers 
of this appointing authority

I can understand the difficulty of 
the hon Minister, that technically the 
authority of appointment should rest 
with the Chief Security Officer because 
m case of giving any punishment such 
as dismissal or suspension etc, ever* 
time they cannot go to the Service 
Commission That has to be done
through the appointing officer of the 
Department So, technically this
thing may remain, but I would like 
to add that he shall exercise that
power in accordance with the rules 
made under this Act, and on the re
commendation of a Service Commis
sion, constituted by the Central Gov
ernment with non-departmental per
sons

Even if the hon Minister does not 
feel his way to accept my amendment, 
I suggest that the spint of this should 
be retained In the Railway depart
ment, class III posts are appointed by 
Service Commissions and, I think 
class TV posts are also appointed 
through some Committees Why 
should not have a provision in the 
statute itself to that effect*

The hon Minister at least gave me 
an indication that he would accept 
something like this and I gave notice 
of another amendment which would 
read like this* “The appointment of

members of the Force shall be made 
in accordance with the rules mad* 
under this Act,”, but to this the diffi
culty will arise in the case of giving 
any punishment to those men That 
is why I have now moved my original 
amendment No 3

Mr. Chairman: I think the latter one 
is the amendment he moves

Shri A. C. Gaha: I am not moving 
that amendment I am told there is 
some technical difficulty for the de
partment accepting that amendment, 
I gave notice of it after consulting the 
hon Minister, but I appreciate there 
may be some difficulty So, I do not 
like to press that, but if the hon 
Minister feels that he can accept that 
amendment, I have no objection

Pandit Thakur Das Bhargava: I sup
port the amendment moved by Mr 
Guha 1 understand the reason given 
by the hon Minister when he made 
the reply is that article 311 of the 
Constitution is there It lays down 
that the appointing authority only can 
be the dismissing authority That was 
a very good rule that we adopted, but 
now efforts arc being made to cir
cumvent that provision of the Consti
tution m some ways which are not 
free from doubt

I do not want to place any difficulty 
m the way of the Government, but I 
would rather agree with the amend
ment moved by Mr Guha As a 
matter of fact, it does not expose the 
department to the difficulty of con
travening article 311 Every hon 
Member who has taken part m the 
debate has submitted that the manner 
in which recruitment has to be made 
is not given in this Bill Also, other 
criticisms have been made, some of 
which have really been met by the 
hon Minister pointing out that the 
method of recruitment is one which is 
quite satisfactory For instance, he 
has said that higher officers will be 
appointed by the TJPSC So far as 
inspectors are concerned, they will be 
appointed by the Railway Service 
Commissions  ̂ So far it is quite satis
factory, but at the same time, it must
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[Pandit Thakur Das Bhargava] 
be put in the statute itself and not 
left to the him and fancy of indivi
dual officers. If Mr. Guha’s amend
ment is accepted, that will be much 
more satisfactory. I think it is a very 
modest demand and must be accepted.

Shri JagJIvan Run: As a matter of 
fact, all the appointments on the rail
ways are made either by the U.P.S.C. 
or by the Railway Service Commis
sions, except Class IV staff. This 
force being part of the railway estab
lishment, it will be governed in mat
ters of recruitment by the procedure 
by which the railways are governed. 
Here also, the superior officers will be 
appointed through the U.P.S.C. and 
Class III staff will be appointed 
through the Railway Service Commis
sion.

The amendment of Mr. Guha pro
poses that appointments should be 
made on the recommendation of a 
Service Commission on which officials 
will not be represented; I think it 
goes too much and I cannot accept 
that amendment. I give this assurance 
that recruitment to Class III posts will 
be made on the recommendation of the 
Railway Service Commission and that 
can be taken care of even under the 
glinting clause of the Bill, “the ap
pointment of members of the Force 
shall rest with the Chief Protection 
Officers who shall exercise that power 
in accordance with rules made under 
this Act”. We will see that the rules 
that we frame under the Act are 
more or less on the lines suggested 
here, namely, that the appointment of 

HI staff in the Railway Protec
tion Force will be made on the advice 
of Service Commissions.

As regards the recruitment of Rak- 
I will see if it is feasible to 

have some committee for that purpose. 
I cannot make any categorical state
ment at this stage regarding that, but 
if feasible, I will try to have some 
committee far the recruitment of the 
Rakshaks.

Shri A. C. Gnha: In view of * a  
assurance given, I do not like to press 
my amendment Z will withdraw i t  

The amendment was, by leave, with
drawn.
'  Shri Nauahir Bharncha: Amend
ments 26 and 29 also relate to clause
6. They must be either withdrawn or 
negatived or disposed of somehow.

Mr. Chairman: They have not been 
moved at all. I will put the main 
clause.

The question is:
“That clause 8 stand part of the 

Bill”.
The motion was adopted.

Clause 6 was added to the Bill. 
Clause 7— (Certificates to members 

of the Force)
Shri A. C. Gnha: I have amendment 

No. 4. I want some clarification and 
I cannot do so without moving the 
amendment.

Mr. Chairman: Even without moving 
the amendment, he can ask for the 
clarification.

Shri A. C. Guha: The hon. Minister 
said that in the police force also, 
every constable is carrying a certifi
cate. I was not sure of the position; 
my information was that there was 
nothing like that. If he can give me 
the assurance that the practice in the 
police force also is the same, I have 
no objection to the members of the 
force carrying a certificate. Then, I 
do not know why the superior officers 
should be exempted from this privil
ege or obligation, whatever it may be. 
I think they will also function in the 
same manner and they also n ay  be 
challenged. So. it is better that they 
also should carry a certificate. I do 
not know whether it is a privilege or 
an obligation, but what is the idea in 
exempting the superior officers from 
this? Of course, I can understand the 
Inspector General of Police being ex
empted, because he will not be so 
much in the field and I do not like to 
drag his name in this list. But the 
other superior officers should not be 
exetnpted from this.



Mr. Chairman: I think the other 
amendments are not moved.

Shri Jagjhraa Ram: I do not think 
there can be any objection to certi
ficates being issued to the staff. At 
times it may be helpful. Of course, 
we have provided that they will be 
deemed to be bn duty all the 24 hours, 
but we do not expect that they will 
be in the uniform all the 24 hours. 
It may be that at a particular time he 
may be walking near about the 
train...

Shri A. C. Guha: It is equally true 
for the superior officers also.

Shri lagjivaa Bam: If my friend, 
Mr. Guha, feels that there is some 
kind of discrimination, unless that is 
his feeling, there is not much force in 
his argument. The superior officers 
receive their appointment letter too.

Pandit Thakur Das Bhargava: If he 
is a gazetted officer, he is known all 
over and there is no need to carry a 
certificate.

Shri Jagjivan Ram: It is something 
more or less in the nature of an 
appointment letter I do not think 
there should be any objection to the 
superior or gazetted officers not keep
ing a certificate 

Mr. Chairman: No amendment has 
been moved to this clause 

The question is:
"That clause 7 stand part of the 

Bill” .
The motion was adopted.

Clause 7 was added to the Bill.
Clause I

Shri A. C. Guha: I move amend
ments Nos 5, 6 and 7 I beg to move: 

Page 3, lines 12 and 13, omit—- 
“The superintendence of the 

Force shall vest in the Central 
Government, and subject thereto." 
Page 8, line 15, add at the end—  

"and with the help of the Chief 
Security Officers of different Rail
ways."
Page 8, for lines 17 to 22 substitute— 

“(2) Subject to Oil above, the 
General Manager of the Railway

35*5 Railway
will have supervisory authority 
over the Force within his jurisdic
tion.”

I think the wording of clause 8 it  
somewhat clumsy and there may be 
occasions of overlapping and conflict
ing authorities. The superintendence 
of the Force shall rest in the Central 
Government; I do not think that 
requires any restatement in this Bill. 
Bec&use the force is created by the 
Central Government, it will be under 
the control of the Central Govern
ment and naturally, the superinten
dence of the Force shall vest in the 
Central Government. Then, it is said:

“ subject thereto the adminis
tration of the Force shall vest in 
the Inspector-General and shall be 
carried on by him in accordance 
with the provisions of this Act 
and of any rules made thereunder.

In sub-clause (2) it is said:

“Subject to the provisions of 
sub-section (1 ) the administra
tion of the Force within such local 
limits m relation to a railway as 
may be prescribed shall be carried 
on by the Chief Protection Officer 
m accordance with the provisions 
of this Act and of any rules made 
thereunder, and in the discharge 
of his functions he shall be guided 
by such directions as the General 
Manager of the Railway may issue 
m this behalf ”

Thfcre will be four authorities, who 
will exercise some control over this. 
I think this may create some difficul
ties and so I have moved some amend
ments which the hon Minister may 
consider

If the hon. Minister is working here 
on the idea that any amendment 
accepted in this House would mean 
that the Bill will have to be taken to 
the other House and so, no amend
ment should be accepted, it is no use 
arguing. I think the hon. Minister 
should not have any such mental 
reservation. The Bill has come to this 
House and he should examine the 
amendments with an open mind and 
opta to conviction.

Protection Force Bill $52615 JULY 1857



tfefiI JagJtvaa Bam: I would like to 
make it dear that I am not working 
with that intention If I will be con* 
vinced at the suitability of any 
Mhendment, I will be prepared to 
accept that. As the bon Member 

A. C Guha xs arguing, I do not 
know what difficulty he is labouring 
tinder What axe the authorities that 
yon find here9 Four authorities the 
Central Government, the Inspector- 
General, Chief Security Officer and the 
General Manager Is it too much’  
Hie general superintendence of the 
Central Government should be there 
The Inspector-General will be in over
all administrative control of the Forces 
of the different Railways Then, we 
will have one officer for each Rail
way, who will be under the superin
tendence of the General Manager of 
the Railway concerned 1 do not think 
there is multiplicity of authority 
Involved in thfe case, though I do con
cede that, perhaps, it may have been 
Improved upon, but not in substance 
I do not think there is much force in 
his amendments which requires to be 
accepted We cannot cut out the 
Central Government; we cannot cut 
out the Inspector-General The gene
ral superintendence of the General 
Manager will have to be retained to 
some extent Then, the actual man 
to administer on the particular Rail
way will be the Chief Protection 
Officer These are the authorities we 
have provided I do not think there 
are too many In any administrative 
xpachmery, you will find the same 
thing Take the State Police Forces 
Hie State Government is there, the 
Inspector General is there, then the 
OJLG, the Superintendent and all 
these people

m <r« a  t  ̂ v  w f  v  JJF 
9 # r r  t  f t r  t f * r r  f v  v *  s t ? *  #  $

fig f=sr «st# *r aft ftraro 
W n ta T  i  ***** f  £ 4  f r f tT n w
I » #  t  #  $»

The* superintendence of the 
jfttece shall vest in the Central
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Government, and subject thereto 
the administration of the Force 
shall vest in the Inspector 
General

tfTTT* 3 ^  TO

the administration of the 
Force within such local limits in 
relation to a railway as may be 
prescribed shall be carried on by 
the Chief -Security Officer------- ”

3ft W W fll $ f*T<WW
■f ftw  4 *  mfhrr TOpr f a n  $ fa  
*ttt  *; v  ***** r n  ftnwtfcfr 
U lfF K  V WFT «T* I *  $
art* *  i

“such superior officer as the 
Inspector General of the Force 
may specify in this behalf and"

?fr
TfiRT$ *  5t*fi I

V ?T9ftsR * t  »TR f?RT TOT tft V* 
f  ft *rr*RT jftsrsrrar eft arrtnrr i pr 
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h JV it ?>rr ^ ^ t* r  
t o  «n*w *wft* *tpt am* ?ft 
» n w  f t  amrin q; *nr t t *
*  wftf W T  ?r̂ t £  I

Mr. Chairman: Shall I put amend- 
ments 5, 6 and 7 to the House?

Shri A. C. Gnha: I would like to 
withdraw If you like, you may put

Mr. Chairman; I shall put amend
ments 5, 6 and 7

The question is

Page 3, lines, 12 and 13, omit—

‘‘The superintendence of the 
Force shall vest ui the Centra) 
Government, and subject thereto?*

Protection Force S ill

The motion woe negatived.
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Mr. Chairman; The question is:

1Pi*» 3, line 1*,— 
odd at the end—

t With the help of the Chief
> flhcuiUy Officers of different Rail

ways."

> The motion was negatived.

*•*. dtttttttan: The question is: 

Page 3,—

for lines 17 to 22 substitute—

“(2) Subject to the above, the 
General Manager of the Railway 
will have supervisory authority 
•Ver the Force within his juris
diction."

The motion was negatived

Shrt Vajpayee: I do not press
amendment No. 31.

Mr. Chairman: I shall now put 
clause 8 to the House.

The question is:

“That clause 8 stand part of the

The motion was adopted.

Clause 8 was added to the Bill.

0*— (Dismissal, removal, etc. 
oj members of the Force)

A. C. Gaha: 1 am not moving 
amendments 8 and 9,

Ip*. Chairman: Nor 10 and 11 .
Thakur Das Bhargava: I beg

to move:

3, for lines 26 to 28, substi
tute—

*'(i) dismiss, suspend or reduce 
is rank any member of the Force 
wfa&n he shall think remiss or 
n^tUfant in the discharge of his 
dirty;**

"(1) (a) dismiss any member of 
the Toro* whom he shall unfit for 
the Mate."

Page S, lines 31 and 32, omit—

“or who by any act of bis ©jwn 
renders himself unfit for the dis
charge thereof.”

Mr. Chairman: So, only two amend*
ments.

Paadtt Thakur Das Bhargava: The
words are:

“(i) dismiss, suspend or reduce 
in rank any member of the Force 
whom he shall think remiss or 
negligent in the discharge of his 
duty, or unfit for (he same;”

My submission is, if a person is unfit 
for a particular post, either because 
he is physically unfit or mentally 
unfit, or he has lost his head, etc., in 
that contingency, no question of sus
pending or reducing in rank comes in. 
He ought to be dismissed. There is 
no occasion for putting a premium on 
unfitness or inefficiency. I submit that 
the words 'unfit for the same* should 
be taken away from here. This is not 
only useless, but it shows that we 
have not given full thought to the 
subject. If a person is unfit, he ought 
not to be kept. I agree that the 
officers may be given powers to give 
these punishments to the members of 
the Force. At the same time, if a 
person has disabled himself or render
ed himself unfit for the discharge of 
his duty, the first thing is, he should 
be dismissed and he may also be 
punished 1 can understand that But, 
when a person is unfit, we cannot 
allow him to be reduced in rank or 
to be suspended. I give an example 
now. If a person is corrupt, what 
does the present Government do? 
Send him to another place in the 
district when he may have his pro
pensities fully satisfied and go on 
taking bribes. He is only transferred 
or reduced in rank. The person is 
unfit, takes bribes, is not of sound 
mind. Will you keep him or reduce 
him? If a person is unfit, he ought 
to be told that he will be dismissed. 
Forthwith he should be dismissed. I 
cannot understand the meaning of the 
words here. If a person is unfit, phy
sically or mentally, the only course Is
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[Pandit Thakur Das Bhargava] 
to discharge him or dismiss him I 
cannot understand how this clause is 
framed I, therefore, submit that this 
clause should be amended

Mr. Chairman: I think there is some 
printing mistake It is not for lines 
38—28, but for lines 23 to 25 Am I 
correct9 That is, the question of dis
missal, suspension comes under sub- 
clause (1) Lines 26 to 28 relate to 
something else

Pandit Thakur Das Bhargava: Lines 
28 to 28 is correct

Mr. Chairman I want you to verify

Shri Basappa: Obviously
Pandit Thakur Das Bhargava. My

amendment is clear
Mr. Chairman: Dismissal has been 

dealt with m the Bill by clause 9 sub
clause (1)

Mr. Chairman: That is the dismissal 
clause

Pandit Thakur Das Bhargava: The
dismissal clause is in lines 26 to 28 
The words are “is unfit or the same” 
This is m line 28 And similarly in 
line 31 also, the words are there “unfit 
for the discharge ” This is all right

Mr. Chairman: We are dealing
with clause 9 Sub-clause (l)(i) 
reads

“dismiss, suspend or reduce in
rank "

and sub clause (1> (11) reads

“Award any one or more of the
following punishments ”

Pandit Thakur Das Bhargava: Then 
further on

Shri Jagjivan Bam: If I say a few
words, his difficulty may be solved

I was going to suggest that I do 
not find any incongruity in the clause 
as it stands at present The difficulty 
of my friend is that he thinks that if 
a person Is unfit for the discharge of 
his duties, he should he given no other 
punishment except dismissal That b

the difficulty he is labouring under. 
He perhaps forgets that it covers 
officers under different ranks. A  per
son may be unfit for discharging the 
duties of an Inspector, but may be 
quite suitable to discharge the duties 
of a Sub-Inspector So, the capital 
punishment of dismissal should not be 
awarded He may be reduced

Pandit Thakur Das Bhargava: Sup
pose he is not fit even for being a 
Rakshak

Shri Jagjivan Ram: Then he may 
be dismissed The provision is there 
already

Pandit Thakur Das Bhargava: If he
is unfit, why do you keep him9 How 
can he be suspended9

Shri Jagjivan Ram: If he is found 
to be unfit, why should he be reduced 
or suspended9 He will be dismissed

Pandit Thakur Das Bhargava: If he
is not of sound mind, you will go on 
keeping him for any post9

Shri Jagjivan Ram* Obviously he 
will be dismissed

Mr Chairman. The question is 

Page 3,—

for lines 26 to 28 substitute—

‘(1) dismiss, suspend or reduce 
in rank any member of the Force 
whom he shall think remiss or 
negligent in the discharge of his 
duty,”

“ (1 ) (a) dismiss any member of 
the Force whom he shall think 
unfit for the same"

The motion was negatived.

Mr. Chairman: The question is: 

Page 3, lines 31 and 32, omit—

“or who by any act of his own 
renders himself unfit for the dis
charge thereof"

The motion too* negatived.
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Mr. Chairman: The question is:

'That clause 9 stand part of the 
Bill.”

The motion was adopted.

Clause 9 was added to the Bill. 

Clause 10 was added to the Bill.

Clanae 11#—. (.Duties of members of the 
Force)

Shri Vajpayee: I beg to move:

Page 4, omit lines 17 and 18.

fDTTTfiT Ti T O
XI *r vr flww
f»pn inrT  ̂ I »If ? W  I  ^  fa?T5T 
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“To do any other act condu
cive to the better protection and 
security of railway property”
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16 34 hn.

[Mr. Sfeaur  in the Chair]

Mr. H u rt wr: Any reply to this?

Shri Bhshaawaa K h n : I do not
think it is necenary.

Mr. Speaker: The question it:

Page 4,—  

omit lines 17 and 18.

The motion woe negatived.

Mr. Speaker: The question is:

“That Clause 11 stand part of 
the Bill ”

The motion was adopted.

Clause 11 was added to the Bill.
r

Clause 12.- (Power to arrest with
out warrant)

Shri A. C. Guha: I beg to move

Page 4, line 21, before “any person” 
insert “within railway limits”

Page 4. line 26, after “within rail
way limits” insert “or found running 
away from railway limits".

Pandit Thakur Da  ̂Bhargava: I beg
to move: ‘

Page 4, lin̂ I 24, for “or” substitute 
“and”

Page 4, line 25, before “any person” 
insert—

“Any superior officer or mem
ber of the Force above the rank 
of a Rakshak may without an 
order from a magistrate and 
without a warrant of arrest”

Shri A. C. Guha: I am not so much 
interested m amendment 12, that is for 
the hon Minister, if he can accept it,
I think it may improve his position, 
but as for amendment 11, I do not 
thmk the House should agree to the 
wide power given in clause 12(a).

“Any superior officer or member of 
the Force”—that means even a 
Rakshak can arrest without warrant 
any person who has beet concerned In 
an offence relating to railway pro
perty punishable with imprisonment 

for a term exceeding six months, or
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[Shri A. C. Guha]
pgainst whom a reasonable suspicion 
exists of his having been so concerned. 
A  Rakshak can arrest any person any
where. So, I want to limit their 
authority to within the railway limits 
as has been done in sub-clause (b). 
Why that limitation of within the nil* 
way limits has been omitted in sub- 
clause (a) I cannot understand. 1 
think this limitation will be all the 
more necessary here. So, I hope he 
will accept this amendment of mine.

Of course, in clause 13 they have 
wider powers, I do not mind that, but 
I humbly request the hon. Minister to 
accept this amendment to put a limi
tation on the authority of the Rakshak 
or the Class IV staff to arrest any 
person anywhere.

QUESTION OF PRIVILEGE

Mr. Speaker: May I interrupt the 
proceedings of the House for a time?

A serious breach of privileges of the 
House occurred this morning, when a 
person by the name of Mr. Majumdar 
took the oath as a member of this 
House. His name was not in Secre
tary’s list and when the Secretary 
pointed it out to him, he replied that 
he had been elected a member and 
that a Member of Parliament, 
Mr. Khuda Baksh, knew him. He then 
inynediateJy proceeded to shake hwids 
with the Chair and signed the Roll 
of Members. Immediately an enquiry 
was made whether in fact he was a 

and whether an intimation 
*!■»«« been received from the Returning 
Officer. Meanwhile, on further ques
tioning the person concerned, it 
appeared that be was mentally not 
aotmd An enquiry was also made 
fram Mr. Khuda Baksh, who confirm
ed about his mental state and said 
that although Mr. Majumdar had 
CTntnftfr.f the election be had lost it 
T S S h m was made by the 
Vatcfe and Wawt Oftcer in the matter 
and that««port also confirms the same 
mnflnirtiTiT la  of thM, t&* n « »  
<4 Me. «**tfua*d*r a w  *  e*pun*ed

rA  SB05.

from the list of members who have 
taken oath this morning and also his 
signature may be expunged train the 
Roll of Members.

The action of Mr. Majumdar Is a 
serious affront to the dignity of the 
House and constitutes a contempt

I suggest that the House mgy take 
cognizance of the matter and take such 
further action as it deems fit.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Mr Speaker, as you have
rightly said, this is a serious matter' 
involving a contempt of this House. 
With your permission, I would beg to 
move the following motion for adop
tion by this House:

“This House is of opinion that 
Shri Majumdar who posed as aa 
elected Member of this House and 
took oath and signed the Roll of 
Members this morning has com
mitted contempt of this House and 
the Speaker is authorised to send 
him to a Medical Board for exami
nation of his mental state and to 
take such further action as the 
Speaker may think fit on receipt 
of the report of the Medical 
Board."

Shri S. N. Dwlvedy (Kendrapara): 
What is his full name’  Is it only 
‘Shri Majumdar’?

Shri Mohamed Imam (ChiU dng): 
Has he given his genuine name, or 
any other assumed name?

Shri Jawaharlal Nehru: May 1 sug
gest an amendment to this* It may 
be said:

"that a person who gave his 
name as Birendra Kumar Majum- 
dar.”

That will be more proper.

Shri Jfcipal Singh (Ranchi Weet— 
Rescrved--Sch. Tribes): The ward* 
‘and who has signed as spegt' qaay ba 
added.
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Start Jawaharial JM re: Yea; we 
may say:

"who gave his name as Birendra 
Kumar Majumdar and signed as 
such."

Mr. Speaker: I shall put the motion 
'to the vote of the Bouse.

The question is:

"This House is of opinion that a 
person who gave his name as 
Birendra Kumar Majumdar and 
posed as an elected member of 
this House and who signed the 
Boll of Members as such this 
morning has committed contempt 
of this House and the Speaker is 
authorised to send him to a 
Medical Board for examination of 
his mental state and to take such 
further action aa the Speaker may 
think fit on receipt of the report 
of the Medical Board/’

The motion was adopted.

Shri Jawaharial Nehru: May I say 
one word? And it is this, that you 
might be pleased to consider, per
haps, some amendment of the rules so 
as to prevent the possibility of such 
a thing happening in future.

X believe m some other Houses of 
Parliament, there are definite rules 
about the presentation of credentials. 
1 believe, in the House of Commons, 
two Members actually present a new 
Member. I do not suggest that we 
should copy that rule. But some pre
sentation of credentials should be con
sidered necessary.

Stall Btmal Oheee (Barrackpore): I 
am told that that person came with 
his bedding into the House, and no
body objected to it. Is that sot

Mr. Speaker: Sometimes, the Watch 
aod Ward cannot be so keen.

I have already suggested, and I 
have already given this instruction to 
thp Q0 ce today. Hereafter, I shall not 
call a ll hon. Members who hate not 
tiftea oath to come and take the oath. 
Be$p** any. Jmb- Handwr is called 
* 0 9 4 ’  I f c  a " 1 * *  f e  m v a s t

called upon by the Secretary, and in 
the morning he must give indication 
in the Notice Office or to the Secre
tary that he has come here and wants 
to take the oath. We shall have suffi
cient time then to verify and ask him 
about his credentials and so on 
indirectly.

I shall also investigate the possi
bility of having rules on this subject 
later on. But immediately this will 
be put into practice. Whichever hon. 
Member wants to take the oath must 
intimate to the Secretary half an 
hour before—he comes here by eleven 
o’clock; so, he must intimate by 10-30
a.m.— that he intends taking the oath, 
and on his name being called, he can 
come and take the oath; otherwise, 
not.

Sardar Hnkam Singh (Bbatinda): 
May I bring to your kind notice that 
the Watch and Ward people also feel 
nervous when they question a Mem
ber whom they do not know? We the 
Members also should try to accom
modate them and should appreciate' 
their difficulties. Some cases have 
happened here in our House, where 
when some Watch and Ward officers 
questioned the Member, he felt offend
ed and said that unless those people 
apologised to him, he would not for
give them. So, we shall also co
operate with them, and when any hem. 
Member is questioned, whom they do 
not know, and whb appears to be new, 
he should not be shy of giving his 
name and satisfying him that he is 
a Member of this House. We should 
not feel that that is an insult to the 
Member.

This is what happened this morn
ing. When I reached here, that 
gentleman was already occupying this 
seat. I questioned him. I felt doubt
ful whether he was a Member. 1 
questioned him and asked him 'Are 
you a Member? Are you elected from 
some constituency?' He said 'Yes*. 
But he was very reserved. He would 
not answer. Ordinarily, when a new 
Member comes, rather he feels delight
ed to get introduced to other Mem
bers. But when g put two or three 
questions to him, he would hardly
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answer one. Then, I asked him whe
ther he was a member of the Congress 
Party. He 9aid, ‘No’. Shri A. K. 
Gopalan was sitting behind me, and 
I asked him whether he^vas a mem
ber of his party. Shri A. K. 
Gopalan said, ‘No*. Then, I asked him 
which party he belonged to, and he 
told me that he was an Independent. 
Then, I told him that this seat had 
already been allotted to the Leader 
of the Communist Party; I asked him 
why he was occupying this seat, and 
I told him that he should have gone 
to some other seat. He told me that 
the Speaker had put him there.

Meanwhile, you entered in; if we 
had a couple of minutes more, per
haps, we would have discovered him. 
But then there was no time, and when 
you called on Members to take oath, 
he at once came, and he was the first 
to move out and take the oath.

An Hon. Member: Because he was 
the first man who sat there.

Shri Radhelal Vyas (Ujjain): 
Moreover, he had come with a carpet.

Shri S. A. Dange (Bombay City— 
Central): I have one remark to make, 
following the expression of senti
ments by my hon. friend Sardar 
Hukam Singh, and it is this. As the 
affair has now been more or less 
closed, the authorities concerned will 
see that the Watch and Ward Depart
ment is not victimised for this.

RAILWAY PROTECTION FORCE 
BILL— ccmtd.

Clause 12— contd.

Mr. Speaker: We shall now resume 
the discussion on the Railway Protec
tion Force Bill.

Pandit Thakur Das Bhargava: I
have two amendments to this clau?«*. 
namely amendments Nos. 37 and 3* 
The first amendment reads:

- Page 4, line 34, for ‘or' substitute 
teid’.

The second amendment reads thus:
“P age. 4, ) line 25, before 

■ ‘any person* insert ‘Any superior

officer or member of the Force 
above the rank of a Rakshak may 
without an order from a 
magistrate and without a warrant 
of arrest".

I shall now read out from section' 
54 of the Code of Criminal Procedure 
the relevant provision on the subject. 
It is as follows:

"Any police officer may, with
out an order from a Magistrate 
and without a warrant arrest— 
first, any person who has been 
concerned in any cognizable 
offence or against whom a 
reasonable complaint has been 
made or credible information has 
been received, or a reasonable 
suspicion exists of his having 
been so concerned;'*.

Then, the powers of any police 
officer to arrest are given in respect 
of others also, with which we are 
not concerned.

But so far as the powers given 
under clause 12(b) are* concemccL 
they are to be found in section 55 d  
the Code of Criminal Procedure,
which says:

“<1) Any officer in charge of a 
police station may, in like 
manner, arrest or cause to be 
arrested—

(a) any person found taking 
precautions to conceal his 
presence within the limits of such 
station, under circumstances 
which afford reason to believe 
that he is taking such precautions 
with a view to committing a 
cognizable offence;”.

Now, kindly look at the definition of 
an officer in charge of a police station. 
You will be pleased to find that he is 
defined as a person who is there in 
charge of a polioe station or any 
persons, when he is not there, next 
in rank to him; or in other words, 
he must be above the rank of a 
constable; so that, a constable as **eh 
has not got this power which is 
being given to a rakshak . This pM W



is confined to responsible officers who 
•re In charge of a police station, 
under section ML

As I mentioned before, this system 
of giving these powers to the officers 
of the proposed Watch and Ward 
must be examined with great caution 
because, after all, they are persons 
who are not eveh as good as 
constables; perhaps, they will be 
lower in rank and also in the matter 
of pay. So, if such persons are given 
the powers which are today being 
enjoyed by only officers m charge of 
police stations, it may be that we xnav 
be conferring powers on people whose 
conduct may not be so responsible; 
and we may be curtailing the libcrtv 
of the subject by the conferment of 
such powers on them You will be 
pleased to see that as between sub
clauses (a) and (b). the former 
refers to cases where offences navi* 
been committed

(b) refers to cases which come 
within the province of prevention. 
Here no offence has been committed 
Here the wording is ‘any person 
found taking precautions to conceal 
his presence within railway lirftiti.' 
We do not know how these powers 
will be utilised by these officers 
Suppose a person is just near a wagon 
or godown and he is passing off He 
may be caught. It may be said that 
he was taking precautions. This is 
a matter which will come within the 
Judgment of the person who will be 
even of the rank of a Rakshak. who 
is below a constable who is not 
included in the definition of »n 
Officer m charge of a station’. There
fore, we took the precaution when 
the Crimal Procedure Code was 
enacted, that the lowest man in the 
rung should not be allowed to utilise 
these powers. The constable was not 
given these powers. Therefore, I 
should think caution requires that 

ought not to give these powers to 
any person who is merely a Rakshak. 
who is not. according to me, even f 
tfci rank of a constable.

Therefore, I should thjnk that in 
fMta where the question of commis
sion of offence is involved we may oe

334* Railway

more liberal and we may give tho***- 
powers in the interest of the p rop  
tion of property, in cases where ihe- 
duty is only preventive, we should 
see that such powers are not utilised 
by Rakshaks. It may be said that these- 
powers are to be utilised within rail
w a y  limits only. That is true: 
at the same time, I submit that within 
/ailway limit*, these powers may be 
exercised very arbitrarily, as. there-
13 no member of the public who w il l  
be available as defence witness. What 
will happen* Suppose a person if 
arrested under these circumstance: 
Ordinarily, that person is sent to tne- 
nearest Magistrate. In this case he 
will not be sent to the nearest 
Magistrate; he will be'sent to some 
person who may be a police officer 
or to some nearest police station so 
that it will take days and days before 
this man will come face to face with 
a Magistrate. He will, therefore, bp- 
put to unnecessarily great trouble. 
He is not an offender. Under (a), he 
is an offender, under (b), he is not. 
He is an innocent person in the eye 
of the law and we should guard* 
against these powers being used by 
Rakshaks

My amendment is te the effect that 
the powers may be given to higher 
and more responsible officers I am 
not objecting to the conferment of the 
powers, because I visualise that m 
certain circumstances even guilty 
persons may escape Responsible 
officers are expected to act more 
reasonably and responsibly There
fore, my amendment should be- 
accepted

Shri Shahnawas Khan: I am sorry 
I cannot accept the amendments 
Clause 12 provides that any superior 
officer or member of the Force may 
arrest, without warrant, any person 
under certain circumstances Wiere- 
fore, the Insertion as suggested, is- 
not ’necessary

Besides it is necessary to vest an 
members with this power in view off 
the very special nature of the duties 
to which I have referred.

Protection Farce B ill 3543^15 JULY 1957
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Shri A. C. Galu: What about
■amendment No 11? 1 do not know 
whether it us the intention of the 

-Ministry to give these wide powers 
<to class IV officers to arrest anybody 
Anywhere in the country, not withfn 
the railway limits, but anywhere on 
any suspicion of an offence having 

4>een committed, at any tune, and not 
.in the course of committing offence 

Shri f Shahnawas Khan: I oppose
the aipendment because, if it is 

r^ccqpted, it will only circumscribe 
the powers of arrest of any superior 

.officer or member of the Force It 
will detract from their usefulness, as 
occasion may arise when a person 
who has been concerned in an offence 

jTeJatwg to railway property, punish
able with imprisonment for a term 
exceeding six months may actually 
4>e found outside railway limits 

Mr. Speaker: What about the
amendments’  Shall I put them to 
vote’

Pandit Thakur Das Bhargava. I 
want amendments Nos 37 and 38 
to  be put.

Mr. 8peaker Yes Amendment 
No 12 need not be put as the member 
ids not pressmg

The amendment was, by leave, 
withdrawn 

Mr. Speaker The question is 
Page 4, line 21,— 

before “any person" insert 
' ‘within railway limits"

The motion was negatived.

. Mr. Speaker: The question is 
Page 4, line 24,—  

for “or”  substitute “and"

The motion was negatived.
Mr. Speaker: The Question is 
Page 4, line 25,—

before “any person" tnsert—
-A ny superior officer or mem

ber of the Force above the rank 
•of a lUkabak may without an 
«Mer tram *  magistrate and 

«Mmoat a warrant et  arrest"
The motion too* negatived.

Mr, Speaker: I shall now put clause 
12 to the vote of the House. 
The question is

"That Clause 12 stand part of 
the BUI ”

The motion was adopted.

Clause 12 was added to the Bill

Clause 11*- (Power to search without 
warrant)

Pandit Thakur Das Bhargava: I
beg to move

Page 4,— omit lines 29 to 36

Page 4, line 34,— omit “detain 
and”

Page 4, lme 36,— after “com
mitted” tnsert “or to be com
mitting”

Page 4,— (i) in line 38 after 
“relating to” tnsert “arrests and"

(u) m line 39 after “to” insert 
“q p efo  and”

Page 4 — (l) lme 38, for 
“searches" substitute “arrests"

(u) lme 39, for “searches" 
substitute “arrests”

During the general consideration 
stage, I gave some reasons why I 
wanted an amendment of clause 13. 
You will be pleased to see that in 
clause 12 power of arrest is given. 
Tfce heading at clause 13 is Tower to 
search without warrant* In the latter 
portion of clause 13, the words are to 
the effect that he may detain and 
search, and if he thinks proper, arrest 
any person whom he has reason to 
believe to have conunitted the offence 
It appears that the clause has been so 
worded that the arrest is a subsequent 
affair. Previous to that, be can 
search and he can detain, we do not 
know for how much time—I  should 
think, ‘indefinitely*. But ‘even after 
detention, ho can search aad tim  ft* 
him go. Nothlpg doing, S o agpsrtpffjr
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the danse is so worded—I should ray, 
cleverly worded—  as to appear that 
it is almost in favour of the subject 
A  person may not he arrested; lie 
may only be detained and seardhed 
and let go; without being put to the 
indignity of arrest, he will be allowed 
to go How beautiful it isl But if 
you analyse what it means in practice, 
It is not only against the Constitution, 
it is not only against the liberties of 
Che subject, but it is a thing unprece
dented, as I submitted earlier, in the 
history of law. In no other country, 
not even in our country, has a person 
the power to detain another person 
The police officer can only arrest, if 
he so pleases He cannot detain

1 will refer to article 22 of the 
Constitution

Shri Baghunath Singh (Varanasi) 
He cannot be detained for more than 
24 hours without being produced 
before a Magistrate

Pandit Thakur Das Bhargava: I
submit that this provision is uncon
stitutional, as it is opposed to article 
22 Otherwise too, it is opposed to 
the underlying principles of the 
Criminal Procedure Code

In this connection, let me also refer 
to the next clause now As there t*re 
no amendments, I do not think we 
should waste tune on it and so I do 
not propose to speak on clause 14 as 
I originally intended But I will beg 
of you to kindly consider that clause 
nlong with this

Article 22 says

'*(1 ) No person who is arrested 
shall be detamed m custody without 
being informed, as soon as may be 
of the grounds tor such arrest nor 
shall he be denied the right *0 
consult, and to be defended, by a 
legal practitioner of his choice.

“(2) $very person who is arrested 
and detained in custody shall be 
prodpced before tike nearest magis- 
Irate within a period of twenty- 
fgur hours of such arrest excluding 

time neeesaa*? for the Journey 
the place of arre*t*to the court

of the magistrate and no such person 
shall be detained in custody beyond 
the said period without the authority 
of a magistrate"
We know that this relates to preven
tive detention Now, the words are, 
‘No person who is arrested and 
detamed Arrest is the first thing. 
A person can be arrested. I go 
further and 6ay that according to the 
principles of the Criminal Procedure 
Code, no person can be searched also 
without being arrested Under section 
51 of the Cr P. C , we have got a 
provision whereby a person who is 
authorised to search can do so only 
after arrest There is no provision 
for search independent of arrest 

Here is a provision, section 51 of 
the Code of Criminal Procedure 

“Whenever a person is arrested 
by a police-officer under a 
warrant which does not provide 
for the taking of bail, or under a 
warrant which provides for the 
taking of bail but the perspn 
arrested cannot furnish bail, and 
whenever a person is arrested 
without warrant, or by a private 
person under a Wafrrant and 
cannot legally be admitted to 
bail, or is unable to furnish bail, 
the officer making the arrest or, 
when the arrest is made by a 
private person, the police-officer 
to whom he makes over the 
person arrested, may search such 
person, and place in safe custody 
all articles, other than necessary 
wearing-apparel, found upon 
him "

17 hrs.
So. it appears that after arrest a 

person can be searched, but not 
before that No police-ofbcer, no 
magistrate, no other person in this 
world can search any person, any 
citizen of this country unless he is 
arrested. It may happen like th*s. 
Suppose I am there and there are 
Rs. 5,000 in my pocket and a person 
searches me. He can take over the 
Rs. 5 000 and need not give me any 
receipt What would happen then? 
If 1 am arrested, then, he has got to 
report the matter to the
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magistrate and I will go to the 
magistrate and say that I had Rs. 
5,000 and they have been taken away. 
A report shall be made of such 
arrest.

In the Code of Criminal Procedure 
they have given what should be done 
after a person is arrested, what things 
should follow. It has been provided 
that when a person is arrested he is 
to be taken to a magistrate and the 
police officer must submit a report. 
Here, this is nothing but an executive 
act. You can keep him for 50 hours 
or days and then no arrest may he 
made. This is a most dangerous 
thing unknown to law. According to 
the provisions of the Constitution a 
person can only be taken into custody 
after he has been arrested and r.ot 
before, whereas this saye that a 
person may be detained and searched. 
Why should a person b*» searched? A 
person is too sacred to be searched 
by any other person unless he is 
arrested. He can only be arrested 
if he has offended against something or 
going to offend against something. If 
the person is not arrested he cannot 
be searched. I would cnly request the 
hon. Minister to kindly show any 
provision in the law of any country 
in the world where a person is allow
ed to be searched without being 
arrested.

The Code of Criminal Procedure 
has been on the statu*e-hook for a 
very long time and it has worked 
well. We do not want an innovation 
otf this kind in a mil of this nature. 
As a matter of fact, this is a kind of 
subordinate legislation to basic and 
main legislation. It should not trample 
on the privileges which have been 
most sacred for a long tim*\ Anything 
like that has not Veen known in any 
part of the world, detention for an 
indefinite period for a search and 
arrest which may or may not follow.

Look at article 22 of the Constitu
tion. What- is the principle? When 
a person is arrested he mutt be taken 
to the nearest magistrate he is not 
to be taken to the police nation. The

police station may be some 50 miles 
away and according to this provision 
he is going to be taken to me 
magistrate from there subsequently. 
This is the provision contained in 
clause 14, and as I requested I may 
be allowed to speak on that also. This 
is clearly against the express provi
sions of the Constitution. The 
Constitution says that within 24 houis 
he should be produced before the 
nearest magistrate. It does not say 
the journey time to the police station 
and then 24 hours. But, here, first 
of all the journey will be made to the 
police station. Therefore, I say that 
this clause is unconstitutional.

As far as clause 13 is concerned, 
nothing will 5e lost if what I am 
submitting is accepted. After alt, 
under clause 12 you have got the 
powers of arrest. These powers will 
be available in respect of the offences 
referred to in section 12. What is 
lost if you do not allow a person 10 
be detained and searched without 
being arrested? If there is arrest, 
it is a legal act and we fenow what 
will follow. If retention is done 
nothing will follow. There will be 
nothing on record to show what has 
been done, what has been found etc. 
What one might do, we do not know. 
Our past experience shows that we 
should not play with the liberties of 
the people of this country and we 
should not have such experiments 
before us. There is nowhere any lav/ 
in which detention as such has been 
condoned.

You as a practitioner dt law know 
fully well how charges are made 
against police officers that they 
detained persons before arrest. They 
have been punished. There is no 
power of detention in a oolice oncer. 
He can only arrest. The detention is 
an illegal act and it has oeen allowed 
in clause 13. I should say that it is 
not deliberate. Perhaps the law 
officers have not been consulted. X 
think search as such and detention os 
such are both repugnant to the 
Constitution and repugnant to our
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sense of decency and to our law. We 
should guard against these being put 
in In this way Otherwise, it will 
become the basis of other laws coming 
in The powers of arrest are there 
already and they should be utilised 
Why should this power of retention 
and search be given in advance 
Under the Criminal Procedure Code 
after arrest is made the search is 
made Here there is no provision 
like that

Then, what do we find m sub
clause (2 )9 It says

“The provisions of the Code of 
Criminal Procedure, 1898, relating 
to searches under the Code shall, 
so far as may be, apply to 
starches under this section ”
What are these provisions9 Has 

anybody studied them9 There is onlv 
provision in respect of search 
warrants Section 103 applies only 
when there is a search warrant 
Section 51 comts into effect only wnen 
an arrest is made After arrest 
search is made and if anything offen
sive such as weapons are taken from 
the person, he ?s sent over to the 
magistrate I do not know what th>s 
reference to the provision that the 
pro\ lsions relating to searches will be 
applicable here I respectfully sub
mit can the hon Minister say what 
are these provisions to which he has 
nftrred What « the use of say»ng 
all this unless the provisions relating 
to arrest are followed When a 
person is arrested a report is prepar 
ed So far as arrest is concerned 
there is a provision in the CoJe 
as to what follows after arrest 
There is no provision liKte that hqre 

According to me a search without 
arrest is illegal If the hon Minister 
agrees to Have a search before arrest, 
1 say, to my mind it is unthinkable
So far as arrest, and search are '•on- 
cemed, all the provisions of the Code 
should apply Otherwise these 
‘rakshaks* will be law unto their - 
selves Hiere will be no safeguard 
against them; they will do what ihev 
Eke. They will, perhips, be more 
responsible for corruption than the 
polio* today. You mast take «he 
spirit of the law Into consideration If

you put these provisions as they are, 
I am sure you will come to the House 
after a short time and say, ‘take away 
these provisions’

One more point You have got the 
words ‘has reason to believe that any 
such offence has been or is being 
committed’ In the latter portion the 
words are, *he has reason to believe 
that the offence has been committed’ 
There are two offences m the first 
part but in the second there i>> only 
one Therefore, I submit that the 
amendments that I have tabled mus* 
be accepted because, as a matter of 
fact, the reply given by the hon 
Minister was very unsatisfactory He 
came out with the remark that if a 
person is searched he has got th*» 
constitutional remedy He does not 
meet any of the arguments I am 
rather surprised at the way m which 
the hon Minister has been pleased to 
meet these arguments

I would respectfully appeal to the 
House to kindly consider thij 
scuously It is not a matter which 
can be slurred over in the heat of tne 
moment It is not a question of vote 
It is a question of the liberties in 
which the Constitution is involved I 
would request the hon Minister to 
look into this matter If you put In 
this provision here it will allow pro
vision m future laws which will fetter 
the people of this country and ‘ hey 
will be put to great injury It will 
be derogatory to the Constitution It 
will be derogatory to the scared 
principles which we have had 
respected for the last so many years

Shri Pattabhi Raman (Kumbakon- 
nam) I will only take a second of 
your time with regard to the point 
raised by Pandit Thakur Das 
Bhargava The scheme here is to 
arrest a person only lastly He may 
be detained and searched and if the 
officer thinks proper, the person may 
be arrested In chapter 5 of the 
Criminal Procedure Code sections 47,
51 and 59 are relevant The former 
deals with arrest while the latter, 
with arrest without a warrant I wish 
to draw the attention of the hon. 
Minister to this aspect of the case
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whether an arrest can be made, if it 
u  made at all, after detention end 
after search. Some remark fell from 
the hon. Minister’s lips that people in 
a factory are being searched. It is a 
part of the contract. They are wage 
earners They know that there are 
these conditions and that they can 
only get service if they subject them* 
selves to search before and after 
they enter or come out of the factory 
But, here are people, citizens travel
ling I only request the hon Minister 
to consider whether it is not possible 
to put the word arrest and leave the 
rest to folic w For arrest, no docu
ment is necessary An officer can just 
fo  and say I arrest you On suspi
cion a man can be arrested and then 
he may be detained and searched

Start J id t v u  Run: As Pandit
Thakur Das Bhargava has explained, 
here, we have three things detention, 
search and arrest In case an offence 
is committed, or is being committed, 
or is likely to be committed —  we 
should not forget these three contin
gencies His difficulty is that he 
always takes only a legal view of 
things. I wish that along with the 
legal view, he is tempered with a 
common sense view

P u d it  Thakur Das B h u y m : Will 
this be a common sense view* if 
you also consider the words ‘If he 
has reason to believe that it has been 
committed or is being committed. ’

Shri Jagjivaa Ram: I doubt very 
much whether he is correct in saying 
that it is ultra v\re» of the Consti
tution I will again request him to 
refresh his knowledge about the 
Constitution An offence has been 
committed or a  being committed 
Then, instead of arresting him, he 
detains him for half an hour or ten 
minutes atad makes a search. If he 
finds that there is nothing, there is 
do necessity to detain him and then 
there is no necessity to arrest him 
He is let off

E(e says that this may be misused 
Well, m A  the best instruments are 
sometimes likely to be nfisused in

certain eases Even after taking all 
the precautions and providing all the 
legal precautions, still there is scope 
for human ingenuity to take advant
age of these things We could not 
naturally rule it out

Shn Pattabhi Raman asks: Why
not arrest and then detain? That is 
very simple But, why should we 
arrest a person if, after searching 
him, we find that there is nothing 
incriminating in his possession. We 
simply detain him and search him and 
if there is incriminating things in 
his possession, then he is arrested 
and subsequent steps are taken. 
Otherwise, he is let off This search 
has to be done as provided for in 
sub-clause (2) of clause 13 The 
provisions of the Code of Criminal 
Procedure will apply to these 
searches

Pandit Thakur Das Bhargava: May
I know what section of the law would 
apply* There is no section in the 
Criminal Procedure Code which 
would apply to searches alone. The 
section in the Criminal Procedure 
Code applies only to searches after a 
person is arrested

Shri Jagjlvan Ram: There are pro
visions regarding searches without a 
warrant

Pandit Thakur Das Bhargava:
There is no provision for search 
without arrest Kindly see section 51. 
The policy of the law is to arrest a 
person and then search if necessary; 
and not to search a person and then 
let him go

Shri Jagjlvan Ram: We have
changed that scheme. The difficulty 
with Pandit Thakur Das Bhargava is 
that he will never conceive of any 
law which breaks away from th* 
existing one

Shri A S. Sarhadi: Sub-clause (2> 
of clause 13 says clearly that the 
provisions of the Code of Criminal 
Procedure relating to searches shall 
apply, and search postulate* a per
sonal search. May I ask which i* the 
section in the Criminal Procedure
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Ocwie which deals with « personal 
Kerch before arrest? If there is no 
vneh eection then this provision here 
becomes almost redundant.

Sfcri Jagjlvaa Sam: I understand 
from Pandit Thakur Das Bhargava 
that there are some sections regard
ing searches but they relate to 
searches alter arrest. Those pro
visions will apply here, only the 
search will be done before the arrest, 
because otherwise the whole purpose 
will be defeated. The cases to be 
dealt with are somewhat like these. If 
a person is moving in a suspicious 
manner on the track, he is challeng
ed. If a member of the Force feels 
that he has something in his posses
sion then he is searched. If some
thing incriminating is found m his 
possession then he is arrested, other
wise he is let of. Of course, it is 
detention for ten minutes or half an 
hour.

Pandit Thakur Das Bhargava: It
may be detention for a week, one 
month or even six months.

Shri Jagjivaa Ram: It cannot be
for a week for even for a day.

Shri S. A. Dange (Bombay City- 
Central): It is detention, whether it 
be for a week or for a day.

Shri Tyabjl (Jalna): It is not said 
here whether it is to be for a day or 
for one month.

Shrt Jagjlvan Ram: The man con
cerned if he is likely to be detained 
longer will have to be produced 
before the Police and then before a 
Magistrate.

Pandit Thakur Das Bhargava: If
a person is only searched, then he 
may not be produced before a 
Magistrate.

Shii Tyabjl: You can detain him 
for six months without producing 
him before a Magistrate.

Shri Jagjlvan Ram: The whole 
scheme ia.......

frukttt ft t tta r  Das Bhargava: The
scheme h  not in the Bill.

Shri Jagjlvan Bam: It
incriminating is found in a person, 
then only he will be arrested. If he 
is arrested then section 4 will apply.

Mr. Speaker: What is the harm ia 
saying, detain him there and then 
and then search arrest later on?

Shri Pattabhi Raman: If an arrest, 
is to be made a Mahajar has to bo 
prepared and things will be seized 
after arrest. Now, according to this a< 
person can be searched, things can 
be seized from his person and there- 
won't be any Mahajar. Therefore, all 
the provisions in Chapter V of the 
Criminal Procedure Code will not be 
applicable and that is worrying me.

Sardar Hnkam Singh (Bhatindaj: 
If a person is to be detained, he 
may be detained for the purpose at 
searching his person there and then.

Mr. Speaker: Otherwise he may be 
taken 50 miles away and detained for 
a long time. Arrest comes in only i f  
he has committed an offence.

The Minister of Law (Shri A. K. 
Sen): The proper construction of
clause 13 if you take the sequence is: 
“He may be detained and searched”. 
The proper construction of similar' 
phrases is that one must follow the 
other immediately and the provisions 
of the Constitution always apply 
when a man is arrested because he 
cannot be detained for more than 24 
hours without being produced before 
magistrate. That is also there. The 
words “detain and search" mean that 
one must follow the other imme
diately.

Pandit Thakur Das Bhargava:
There is nothing like 24 hours in this 
clause at a ll Can we read something, 
which is not here? It does not say 
that he shall be produced before *  
magistrate within 24 hours. It ia- 
given in article 22 of the Constitu
tion.

Shri A. K. Sen: It is not necessary* 
because if he is detained for more 
than 24 hours a habeas corpus write 
will be issued.
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Mr. Speaker: The hon. Law Minis* 
ter will see that article 22 says, “no 
person who is arrested shall be 
detained... ” etc. Here this detention 
is without arrest. What hon. Members 
are .pointing out is that this is not 
detention in pursuance of arrest, in 
-which case he cannot be detained 
beyond 24 hours. This is detention 
independently of the Constitution and 
the Criminal Procedure Code. Hon. 
Members are naturally afraid because 
it is not covered either by the one or 
the other. So, to tell them that they 
can go and have a writ of habeas 
corpus is not right.

Shri A. K. Sen: I think the situation 
is quite clear.

Mr Speaker: He may be detained 
anywhere and not there and then

Pandit Thakur Das Bhargava: If
this is allowed, any person may be 
searched and let go, and nothing may 
.happen. Even if the biggest among us 
is carrying Rs 5,000, he can be 

searched and the money can be 
taken away

Shri A  K- S<n: It  will be possible 
to  accent an amendment in these 
Words that he might detain the person 
for the purpose of search and the 
search shall not continue beyond 24 
hours.

Pandit Thakur Das Bhargava: That 
would be making the position worse 

4Can there be any search without 
detention7

s i r d a r  H n k a m  Singh: The search is 
to be in respect of the person fend it 
is to be ascertained whether any 
railway property is in his possession 
I f  he is an honest person, then it 
would be ridiculous to say that he 
can be detained for not more tjian 
Mt hours. We should just say, ’‘there 
g«i<l then”. The person is to be search
ed only in order to find out whether 
he is in possession of any stolen 
property of the railways. If that is to 
be ascertained, why not say, “ for the 
purpose of search there and then” ?

Shri Jawaharial Nehru: I entirely 
agree with the hon. Deputy S p e a k e r . 
I f  you say, “detain for the purpose of
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search”, there the matter ends. Aay 
period, 21 hours or anything else, is 
not only unnecessary, but that is 
hardly a limitation; it is an exten- 
sion too. It may be looked at in two 
ways. To put m law “there and then” 
seems rather unusual. “Detain for the 
purpose of search” should be enough 
to really bring out the meaning.

Sardar Hnkam Singh: There is one 
apprehension which has been expres
sed If the words “there and then” 
are not there, he might be searched 
after being taken to some other 
place and that might take some more 
time

Shri Jawaharial Nehru: I am not 
disagreeing with the hon. Member, 
but I merely thought that the words 
“there and then*’ were not happy. 
Some other words may be used to 
express— that meaning, like “forth
with”

Shri Basappa (Tnptur)-With regard 
to this question of search, search 
does not necessarily mean search of 
person It is quite likely that the 
officer will find it necessary 'to go 
and search any place where he may 
reside or any other place where he 
may have secreted the property 
Therefore, under clause 13 search 
does not necessarily mean search of 
person I quite agree that these offi
cers, whoever they may be, must be 
enabled to search any person or any 
place where he may have secreted 
properties without having to go to a 
magistrate and arm with a search 
warrant. That is perfectly right. But, 
the point of Pandit Thakur Das 
Bhargava is, why not arrest him 
and then do it. Because, it is seen 
that clause 13 can only be invoked if 
the conditions under clause 12 are 
present. The operation of clause 13 
depends upon the conditions set out 
in clause 12 prevailing. Under clause
12, you have enabled any officer, any 
person, for the matter of that, to 
arrest if the conditions are then. 
That is, not merely is an offence 
committed, but even i f  there it  •  
reasonable suspicion or there is any 
attempt to conceal himself. So, there 
would be nothing wrong if under



da:cue 13 he is arrested even though 
there is suspicion and then, the other 
questions of procedure follow I 
cannot imagine why the whole law 
must be turned upside down and you 
start with detention and search and 
then think of arrest I am not able 
to follow that

Sardar Hukam Singh: Here, search 
means strictly search of the person 
If search of his residence or place 
where he puts some property is in
tended, that would be done only 
after he has been arrested After 
the police has taken charge, that 
search can be there Here, the only 
apprehension is, his movements 
create doubt that he may be connect
ed with theft of some property and 
he may have something on his person 
just then and there It his movements 
have created that suspicion, that ran 
only be confirmed by a search of his 
person That is the point m the 
clause

Shri A K Sen: I think the addition 
of one word may meet the difficulty 
raised by the hon Member We ma\ 
read the words here,

“he may detain and search
forthwith his person and belong
ings"

Mr. Speaker. The word ‘person’ 
has to come after the word ‘detain’— 
say, detain the person and search 
the person and his belongings forth
with

Shri A. K Sen: The person and his 
belongings forthwith

Shri Nathavani (Sorath) The word 
‘forthwith’ would import imme
diately As soon as he is detain
ed, he should be immediately 
searched, whereas it may be 
necessary to search him m the 
presence of one or two witnesses 
That may take some time May I 
suggest, therefore, it may be stated, 
'search him as soon as practicable’ 
or ‘as soon as possible thereafter ’

h a t t  Xhakar Das Bhargava: May
I make my submission, Sirt
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Mr Speaker: I have heard suffi

ciently I will put the amendment to 
the House

Pandit Thakur Dte Bhargava: Let
me make my submission, Sir

Shri A C. Guha: I have a submis
sion, Sir

Mr Speaker. Order, order One 
after another

Pandit Thakur Das Bhargava: You
will kindly see, the words are these

evidence of the offence, he 
may detain and search, and, if he 
thinks proper, arrest any person

9»ISII

The words ‘any person’ go with 
search also It is not search of his 
house That is clear He may detain 
any person search any person and 
arrest any person He is concerned 
with the person not search of 
property, etc If you see section 342 
of the Indian Penal Code, 
you will And that any person 
who detains another will be responsi
ble m law I submit that the Criminal 
Procedure Code only deals with 
arrest and subsequent search It 
does not deal with search as such 1 
submit and I challenge my friend to 
show in the whole world any law 
in which search as such is allowed 
Search as such is not allowed 
If you arrest a person, then you are 
allowed to search So far as deten
tion is concerned, you can detain a 
person, you can arrest a person but 
you cannot detain a person Even 
detention as such is allowable under 
article 22, but only a magistrate can 
make detention possible under the 
provisions of that article Otherwise, 
no person on earth can be detained 
m India unless he is arrested

Shrimati Renuka Ray (Malda) 
What about customs’

Pandit Thakur Das Bhargava: We
have sanctioned a new course now 
that a person may be detained for 
any time, and then a person may

1357 Protection Force SiU 3558
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[Pandit Thakur D u  Bhargava] 
bribe them and he may be let off 
without any record. This u  very 
wrong and will create more mischief 
Phis provision should not be 
allowed

Mr. Speaker: The amendment sug
gested is this Hie hon Law Minister 
will kindly look into it

The word offender is used at 
an earlier stage

“ cannot be obtained without 
affording the offender an oppor
tunity of escaping or of conceal
ing evidence of the offence, he 
may detain and search his person 
or belongings forthwith ”

Shri A K. Sen: Not “or”, but
“and”, because it may be both 
Search his person and belongings

Mr Speaker: I said “and"

“he may detain and search his 
person and his belongings forth
with and, if he thinks proper, 
arrest any person whom he has 
reason to believe to have com 
nutted the offence”

Pandit Thakur Das Bhargava. One
word more

Mr. Speaker: 1 have heard the 
hon Member

Pandit Thakur Baa Bhargava: In 
view of this new amendment, I am 
proposing an amendment

Mr. Speaker. The hon Member w ill 
kindly resume his seat

Pandit Thakur Das Bhargava:
Subsequently I may be allowed to 
move an amendment to this This is 
a new amendment

Mr Speaker: So long as I am on 
my legs, the hon Member will 
kindly resume his seat

So far as the principle is concern
ed, if we are introducing the words 
“special right to detain”, that is a 
matter which we can do notwith
standing the fact that under the 
Constitution you can have detention

in some other form If he has any 
particular amendment to this amend' 
ment that has been moved, I have no  ̂
objection

Pandit Thakur Das Bhargava:
Certainly to this amendment

Since we are sanctioning detention 
and search, we must make a provi
sion here that if a person is detained 
or searched, the officer detaining or 
searching shall keep a record show
ing that such a person has been 
searched or detained, otherwise the 
person may be searched and detain
ed and the whole thing will pass off 
There will be nothing on the record 
So, we require that a record be made 
and the record be submitted either to 
the police officer or the magistrate so 
as to save the man, so as to see what 
has happened

Mr Speaker: I would only suggest 
this much That can be thought of 
when we come to sub-clause (2), the 
provisions of the Criminal Procedure 
Code etc At this stage here, we shall 
introduce these words Sub-clause (2) 
reads

“The provisions of the Code of 
Criminal Procedure, 1898, relat
ing to searches under that Code 
shsll, so far as may be, apply to 
searches under this section”

If that i& found not to be sufficient, 
a record may be made of the search 
We can add it there, if the Rouse is 
agreeable There is no opposition to 
this amendment

Shri S. A  Dange: In place of the 
word “belongings", if you can have 
“belongings with him”, it would be 
better, because if it wants to search 
the belongings of the person which 
may be in the town

Mr Speaker. Forthwith

Shri S. A  Daage: But forthwith 
search the belongings in the town.
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Mr. Bpsafcsr: Hia person and his 
belongings forthwith.

Shri A  K. Ben: I bag to move 

Page 4, line 34,—

(1) after “detain” insert “him",
and

(11) after “search” tnsert “his per
son and belongings forthwith"

Mr Speaker: The question 

57 Page 4, line 34,—

(1) after “detain” tnsert “him”,
and

(11) after “search” insert “his per
son and belongings forthwith"

The motion was adopted

Mr. Speaker: Sub-clause (2)
Pandit Thakur Das Bhargava wants 
that the words “and a record of such 
search shall be made” should be 
added at the end of the present sub
clause

Shri A K Sen: It is not neces
sary Under the Criminal Procedure 
Code it is compulsory Not only that 
The searcher should also sign that 
record

Pandit Thakur D u  Bhargava: It
is not compulsory so far as searches 
after arrest are concerned Under 
the Criminal Procedure Code, arrests 
are made and search follows, there
fore the document regarding the 
arrests also records the other thing 
There is no specific provision for 
searches m case of detention.

Mr. Speaker: When once an arrest 
is made and a search is made there
after, we start from the time that 
search is made Provisions relating 
to searches, irrespective of the ques
tion whether the search is made 
after arrest or not—in this case 
search is made after detention—will 
apply

Now, all the provisions relating 
to searches, whether after arrest or 
after detention, will be applicable 
here, irrespective of the question 
whether they are made after arrest or 

*

not Therefore, I think sub-clause
(2) would suffice

Pandit Thaknr Das Bhargava:
There are no provisions in this 13(2) 
regarding applicability of provisions 
regarding arrests There are some 
provisions m the Code of Criminal 
Procedure regarding arrest My 
amendment is that the words may be 
arrests and searches’

Mr. Speaker: Do the provisions of 
the Criminal Procedure Code apply 
both to searches and to arrests9

Shri A. K. Sen. Under sub-clause
(2), it applies only to searches under 
that section, we do not want to 
apply the Criminal Procedure Code 
in regard to arrests

Mr. Speaker: For, there is arrest 
later on, and if there is reason to 
believe also, there can be arrest

Now, what are the provisions re
garding the arrests9

Shri A K. Sen: Arrest is made 
under the Criminal Procedure 
Code

Mr. Speaker: What procedure is 
going to be followed9

That will rest on the Criminal 
Procedure Code9

Shri A. K. Sen* This is arrest 
under a special Act There is an 
analogy to be drawn from the Sea 
Customs Act, where you will find 
a similar power to detain and arrest 
The Code of Criminal Procedure is 
not applicable to such arrest because 
it is not possible Therefore, with 
regard to searches, even under the 
Sea Customs Act, you will And that 
the Code of Criminal Procedure is 
made applicable, and it has been 
judicially noted that with regard to 
searches, the Code of Criminal Pro
cedure will apply

Mr. Speaker: As I understand it, 
because this is a search without an
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[Mr. Speaker] 
arrest, it is necessary to make a spe
cial provision under sub-clause (2). 
mating the provisions relating \o 
search apply to this. In other respects, 
the Criminal Procedure Code applies 
to searches after arrest, and arrests 
also. Therefore, the general law is 
not abrogated.

Pandit Thakur D u Bhargava: The 
only provision that I wanted in this 
sub-clause (2) is that you make a 
provision that all the provisions of 
the Criminal Procedure Code re
garding arrest would also be observ
ed, because arrest is a much more 
serious thing. It is entirely wrong 
to say that the Criminal Procedure 
Code will and should not apply to 
these things.

Mr. Speaker: I shall now put
amendments No. 39, 41, 42, 43 and 44 
to the vote of the House.

Mr. Speaker: The question is:
Pag* 4,—
Omit lines 29 to 30

The motion toat negatived.
Mr, Speaker The question is-
Page 4, line 34,—

Omit “detain and"

The motion was negatived.
Mr. Speaker: The question is:
Page 4, line 36,—

after ‘committed” insert “or to 
toe committing’’

The motion was negatived.
Mr. Speaker: The question is:
Page '4,-*-
(i) in Bne 38 after “relating to” 

intert "arrests and”
' ifi) in line 39 after “to” insert 

“arrests apd”
The motion was negatived.

Mr. Speaker: The question is:

Page 4,—

(i) 1̂ 88, for "sgggcfyfgj" «$•#-

(ii) line 39, for “searches” substi
tute "arrests”

The motion was negatived.
Mr. Speakei': The question is:

“That clause 13, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 13, as amended, was added 
to the Bill.

Clause 14— (Procedure to be follow
ed after arrests).

Pandit Thakur Das Bhargava: In
regard to this clause, I have to make 
one submission.

An Hon. Member: Already, it is
half past five of the dock. We may 
adjourn

Mr. Speaker: We shall sit till six 
o’clock and do whatever work is 
possible

Paudtt Thakur D u Bhargava:
Article 22 (2) of the Constitution 
reads:

“Every person who is arrested 
and detained in custody shall be 
produced before the nearest 
magistrate within a period of 
twenty-four hours of such 
arrest excluding the time neces
sary for the journey from the 
place of arrest to the court of 
the magistrate and no such per
son shall be detained m custody 
beyond the said period without 
the authority of a magistrate.” .

So, all the period that is allowed 
is twenty-tour hours plus the time 
taken for journey.

My submission is that clause 14 
goes against the Constitution. Jt 
reads:

“Any superior officer or an* . 
ber of the Force ipakimJ jU> ,
under this Apt, sty^L without, 
Unnecessary dplay, m**f pvpr .



person so arrested to a police 
officer, or, in the absence of a 
police officer, take such person 
or cause hun to be taken to the 
nearest police station”

My submission is that it may 
happen that the court of the magis
trate may be only at a distance of 
eight miles, whereas the nearest 
police station may be located a little 
farther away, with the result that if 
the person is first taken to the nea
rest police station and then to the 
magistrate, it may mean a distance 
of twenty or thirty mx’es more I 
can conceive of cases in which the 
nearest police post is perhaps at a 
greater distance than the court of 
the nearest magistrate 

Shri A. K. Sen: Impossible 
/

Pandit Thakur Das Bhargava:
There can be such cases

Mr. Speaker: Does the hon Mem
ber conceive of a magistrate without 
a police station7

Pandit Thakur Das Bhargava: Yes, 
certainly you can conceive of cases 
where the magistrate may be quite 
nearer than the police station

The Minister of Commerce and 
Industry <Shri Merarji Desai): It 
cannot be so

Pandit Thakur Da* Bhargava: In
that case, it is not necessary to take 
him to the nearest police station Now, 
what is the provision in the Consti
tution7 It is that he must be taken 
to the nearest magistrate Now, why 
are you making this provision that, 
first of a Li, he must be taken to the 
police station? In the Criminal Pro
cedure Code, there is a specific pro
vision whereby as soon at a man is 
aftpMhfaded, b* is rearrested. Here 
we hav«t jo t  Jie suoh pro vision This 
man not going to be rearrested by 
th#, petlo* o f i f o t r -  These is no provi
sion lor aL Hw time avowed is 24 

plus th* time tor JovcMor. That
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is according to the Constitution. Here 
‘24 hours' is not mentioned He is 
taken to another place, not to the 
magistrate Therefore, we are going 
against the provisions of the Consti
tution The time taken should not 
be more than the time needed to take 
him to the nearest magistrate

Shri Naushlr Bharucha: Speaking
on the point of order which my learn
ed friend has raised, the question is 
not merely of the time of 24 hours 
The whole thing can be managed 
within 24 hours, namely, the arrested 
man can be taken to the police offi
cer or to the nearest police station 
and then to the Magistrate. But the 
right of the arrested man under the 
Constitution— under article 22->—is that 
he shall forthwith be taken to the nea
rest Magistrate There cannot be 
permitted any intermediary between 
the arrested person and the Magis
trate If I am arrested, I can refifte 
to be taken to the police station be
cause under this article, I have got 
the fundamental right to be taken 
only to the Magistrate and no one 
else Even if the thing can be done 
within 24 hours, that is no argument, 
because that takes more time and the 
purpose of the article is to reduce 
the time to as short a period as pos
sible between the arrest and the 
Magistrate coming on the scene

My submission is that clause 14 is 
ultra vires the Constitution The 
House cannot legislate so as to over
ride a provision of the Constitution— 
article 22(2)

Mr. Speaker: But under article 22, 
it is not stated that he cannot be 
sent to the police station

Shri Naashlr Bharucha. It is stated 
very clearly that every person who 
is arrested and detamed shall be 
produced before the nearest Magis
trate

Mr. Speaker: Within a period of 
24 hours Within the 24 hours, lie  
can be taken to the police.
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Shri A. K . Sen  The hon. Member 
forgets that it is the police which has 
to prosecute, take cognisance of the 
case and put the magisterial machi
nery in motion This is to provide a 
machinery for speedy arrest of per
sona concerned in thefts of railway 
property. For the purpose of put
ting the magisterial machinery in 
action, these people must be taken to 
the police which has to take congni- 
sance of the case.

Mr. Speaker: The clause can be 
implemented without offending the 
provision of the Constitution

Shri A. K. Sen: He has to be taken 
to the police first

Mr. Speaker: He has to be pro* 
duced before the Magistrate within 
24 hours In between, he is taken to 
the police station for framing a re
gular charge-sheet So I do not
think there is any point of order in
volved.

Pandit Thaknr Das Bhargava: I
only said that it was unconstitutional

Mr. Speaker: Now I shall put the 
clause to vote

Shri Vajpayee: I h a v e  g iv e n  n o t ic e  
o f  a m e n d m e n ts

Mr. Speaker: I am not taking cog
nisance of them. As soon as 1 took up 
the clause, I asked hon. Members 
whether they had amendments to 
move. Pandit Thakur Das Bhargava 
alone stood up. Now the hon. Member 
is asking about his amendments.

I am giving ample opportunity. 
There is no meaning in bringing 
forward amendments after I have 
closed the discussion

I shall b o w  put clause 14 to  the 
vote o f  the House.

The question is:

“That clause 14 stand part of
the Bill.”

The motion too* adopted.
Clause 14 was added to the Bill.

Cianue 15 and 10 ware ad dad to the 
BUI

Clause 17—-(Penalties for neglect of 
duty, etc.)

Shri A. C. Guha: I beg to move: 
Page 5, lines 26 and 27,—  
for “to simple imprisonment for a 

period not exceeding three months” 
substitute “to imprisonment for a 
period not exceeding one year.” 

Pandit Thakur Das Bhargava: I
beg to move:

Page 5, line 25,—

omit “or who shall be guilty of 
cowardice"

Page 5, line 27.—  
for “three months” substitute "six 

months"

Shri A. C. Guha: I have said be
fore that the quabty of the Watch 
and Ward staff is not very good, as 
we have found four consecutive re
ports of Inquiry Committees on the 
working of the Bailway Department, 
have particularly criticised Watch 
and Ward department Now, the 
idea is to convert the entire 
Watch and Ward department into the 
Railway Protection Force. So, all 
these officers will go overnight to this 
new Force.

For certain offences the punish
ment to be awarded is only 3 months 
simple imprisonment In the Brown 
Committee’s Report it has been stated 
that light punishment would not do 
and it should be of a deterrant na
ture They took a contemptuous 
view of light punishment. I quoted 
these passages in my speech dur
ing the first stage of this Bill. The 
punishment to be given by the Court 
should not be limited only to three 
months simple imprisonment. That 
is why my proposal is t f  substitute 
‘simple imrisonment for a period of
3 months' by the words to  imprison
ment for a period not exceeding one 
year.’ That would help 'to the
quality of the new Railway Protec
tion Force better. They are not «r> 
gaaising a new tore*; they are gfaaply
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taking over id  old department about 
wfeoae quality there has been enough 
scope for suspicion and doubt. I hope 
ray amendment will be accepted.

Pandit Thakur D u  Bhargava: The
first amendment that I want to move
is:

'omit “or who shall be guilty of 
cowardice.”

12 you look at the entire scheme of 
the Bill, it seems that some of the 
provisions of the Police Act, the 
Army Act and the Navy Act have 
been incorporated here These words 
have been put here but ‘cowardice’ 
has not been defined. It may be 
different with different persons ac
cording to their mental attitude and 
equipment My submission is, there 
is no use in putting in this word 
without a definition of ‘cowardice’ 
Put the definition as given in 
the other Acts Mv amendment is 
that these words relating to cowar
dice should be taken away

The second point that I would urge 
is that for the offence the punishment 
prescribed is three months simple 
imprisonment As a matter of fact, 
the offences covered by this clause 
may be very senous ones I have it 
from the Report of the Corruption 
Enquiry Committee that 80 per cent 
of the offences are committed by the 
railway servants themselves If the 
railway servants are responsible, 
simple imprisonment for three months 
is absolutely nugatory It will have 
no meaning whatever I would sub
mit that at least 6 months should be 
given That is why I move—

/or “three months” substitute “six 
months "

I submit both these amendments 
should be accepted

Murl Shahnawas Khan: Sir, I ac
cept that it may be increased to six 
months

Shri A. C. Guha: Are you limiting 
it only to simple imprisonment or can 
it be rigorous imprisonment also?

M attt Thakur Das Bhargava:
What about cowardice?

Shri Shahnawas Shan: I submit 
that this clause was taken more or 
less bodily from section 29 at the 
Police Act. Therefore, these words 
are there.

Pandit Thakur Das Bhargava: It Is
not defined here

Shri A. C. Guha: My point is that 
the offences mentioned in clause 17, 
some of them, are very senous and 
the punishment should not be limit
ed to simple imprisonment and for 
three months.

Mr. Speaker: If it is only ‘impri
sonment’ instead of ‘simple imprison
ment’, it may be either simple or 
rigorous.

Shri Jagjlvan Ram: It may be so,
Sir The word ‘simple’ may be omit
ted, and I am moving my amend
ment to this effect I beg to move.

Page 5,—

(I) Imp 26, omit “simple” ; and

(II) line 27, for “three” substitute 
“six”

Mr. Speaker: The question is
Page 5,
(I) line 26, omit “simple”, and

(II) line 27. for “three” swbs.itute 
‘six”

The motwn 1004 adopted

Mr. Speaker: The question is.

Page 5, line 25,—

omit ‘ or who shall be guilty of 
cowardicv’*'

The motion was negatived

Mr. Sneaker: In view of Govern
ment amendment having been accept
ed, amendments Nos 16 and 48 are 
barred.

Pandit Thakur Das Bhargava:
Cowardice alone remains.



She! V. P. Nayar: It will remain.
Mr. Speaker: Hie question is:

“That clause 17, as amended, 
stand part of the Bill.”

The motion wa« adopted.
Clause 17 as amended stand part of 

the Bill.
Clauses 18 and 18 were added to the 

Bill.
Claose N  

Pandit Thakur Das Bhargava: I
beg to move my amendments Nos.
49, SO. 51, 52, 53 and 54.

Pages 5 and 6,—
omit lines 36 to 39 and 1 to 5 

respectively.

Page 5, line 39,—  
for “under proper authority or 

order” substitute “under lawful 
orders”.

Page 6, lines 4 and 5,—  
omit “notwithstanding any defect 

in the jurisdiction of the authority 
which issued such order.”

Page 6, line 11,—
for “three” substitute "six"
Page 6, line 12,—  .
after “committed” insert “and dis

covered”
Page 6, line 14,—
omit “or his superior officer"
Section 20 introduces into our 

Criminal Law a new principle and I 
am very much opposed to its intro
duction especially after I have heard 
the hon. Minister about the jurisdic
tion of this force. Under sections 76 
and 79 of the IPC, a person is not 
guilty of any offence if he does any
thing which is legal and if he thinks 
himself Justified in doing that But, 
this section introduces a new principle 
that if a person does anything under 
the orders of any authority or person, 
then, even though it may be illegal 
or unlawful order, no action is taken 
against fcim. The person giving the 
order may know that it is unlawful.
In that contingency also, immunity is 
given. Sections 9 and 17 have been 
put in this Bill. If you allow this sort 
of a thing, you will be introducing
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something new in our criminal juris
prudence. If a soldier shoots accord
ing to the orders of his commander, 
the court may send him to the gal
lows for that act if the order for 
shooting was illegal. If hie does not 
obey, the court martial will exercise 
its jurisdiction and order him to be 
punished. That is the state of law—- 
the British and the Indian law. Ignor
ance of law excuses none. I know 
thousands of cases. We are passing 
laws and people do not know. If a 
person goes against the law, then he 
is held guilty.

My submission is that if you allow 
this to be as it is, you will be intro
ducing not only something new but 
something which 'will have a logical 
consequence fraught with great 
potentialities of injury. An officer
knows that he should not order
a person to shoot. Yet, m a 
contingency of which we had an 
illustration given by the hon. Minis
ter, a person may know the orders
cf the officer to be illegal or wrong
and that he ought not to shoot. The 
officer may give the order on account 
of some reason— personal or other
wise. His judgment may be wrong. 
Even then the law is that the person 
who is guilty of that offence must be 
brought to book and must be punished. 
The court may take a lenient view. 
There are the executive's powers of 
reprieve and pardon. Government 
can do whatever it likes. There are 
(‘ertain general exceptions in the 
Indian Penal Code and we cannot pro
vide for another kind of exception 
which is not known to the law of this 
country. By making this law, you 
give a power to the corrupt official. 
The courts will not be able to punish 
guilty person. It should not be. In 
fit and proper cases the executive 
authority can look into the matter 
and give remissions. But, if you allow 
such a thing to be introduced in the 
law, in other laws also such provi
sions may be made and illegal *cts 
which ought not to be condoned will 
be condoned.

As a matter of fact, there is a 
volume of law, and if you will kindly 
see the Indian Penal Code and toe 
c6mmentary about the British Law and
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the Indian Lew on this point you will 
find no justification lor iuch change.

' This H, therefore, unknown to the 
British Lew and alio to the Indian 
Law. We ought not, therefore, to 
make this aa an example.

Secondly, the period given u  three 
months only. In three month* the 
thing may not be discovered at all 
It is said that within three months 
after the act complained of shall have 
been committed a person can be 
brought to book. Thu is entirely 
wrong Even six months may be 
taken in discovering what the act has 
been Now according to this the 
act has -to be punished within three 
months That is too small a period

^lso, the word “lawful” may be 
used before the word “orders” and 
the phrase may be changed to “law
ful orders” I am only quoting sec
tion 76 of the Indian Penal Code 
Similarly, the words “notwithstand
ing any defect in the jurisdiction of 
the authority which issued such 
order” may be deleted

Thirdly, my submission is that the 
word “discovered” may be added after 
the word “committed” Moreover 
there is no use or justification for 
keeping the words superior officer as 
the superior office may not even 
inform the person concerned

Shri Nanshir Bharueha: Sir, I
support the amendments moved by 
my friend Pandit Thakur Das Bhar
gava Let us take an extreme case 
Supposing the Inspector General of 
Police issues an order, without juris
diction and without any authority, 
asking the members of the Protection 
Force to shoot at sight anybody who 
is found near particular wagons or a 
particular place where some offence, 
let us say breaking open wagons, is 
supposed to be committed, in pursu
ance of which certain people may be 
shot on the spot. Am I to under
stand from the hon. Minister in charge 
of the Bill that all those acts are 
covered because sub-clause (2) is so 
very wide that merely on production 
of an order of the Inspector General 
of Police acting the members of the 
Protection Force to shoot at sight

any person found loitering near 
wagons the persons who carry out 
those orders are completely immune? 
Where are we going to, may be 
known? There must be same limit 
to lawlessness. The sub-clause dear
ly says that even if an order is sup
posed to be very defective in toe 
jurisdiction of the authority the per
sons who carry out that order are 
covered

Mr. Speaker: Is not the word “pro
per” there9

Pandit Thakur Pas Bharfccva: The
words are* “proper authority or 
order” and not proper order

Shri Naushir Bharucha: The words 
are

“ (I) In any suit or proceeding 
against any superior officer or 
member of the Force for any 
act done by him in the dis
charge of his duties, it «h*7i 
be lawful for him to plead 
that such act was done by 
him under proper authority 
or order”

Sub-clause (2) goes further and says 
that even if the Inspector General 
has no authority or jurisdiction to 
issue such an order, just on the pro
duction of such a stupid order the 
proceedings against him will be ter
minated and he will be acquitted. I 
submit, Sir, there must be some H»wit 
to lawlessness to which we are going; 
because it obviously m«»ann that any
body can do anything and get away 
with it No sense of responsibility 
need be attached to the orders of a 
superior officer and even the conse
quences are lost sight of I do not 
think this is a type of principle which 
we can afford to introduce, because 
it may be a precedent to many others 
and may lead to consequences which 
I am afraid we cannot at present 
foresee

Shri Jagjivan Baa: As we ere 
meeting tomorrow, Sir, I request Oat 
I may be allowed to reply tomorrow. 
1K-4M hn.

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the 
16th July, 1957.
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1 . Design for Charkha . . 3365—67
2 . Workers’ participation in

management 3367-68
3. Prime Minister’s Residence. 3369-7°
4. Property of Poet Tagore in

East Bengal 3370-7j
5. Plantation Inquiry Com

mission . . . .  3372-73
6. Cigar Industry 3374
7. Travancore-Cochin Bank

ing Enquiry Committee Re
port................................... 3374*75
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21. Refugees in West Bengal 3376 -  80
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30. Publication of Gtndkiji’i
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32. Consumption of electricity
by Government of India 
Offices in Delhi . . 3404-05

33- Lemongrass Oil 3405
34- State Information Min

isters’ Conference. . 3405*06
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than State. . 3406-07
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1. Jute Industry 3407
2. Coal Mine Workers . 3407
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4. Vitamins . 3408-09
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Scheme. 34to
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to. Conch Shells . 3411
11. Mica Mines 3412
12. Displaced persons from

East Pakistan 3412
13. Liquid Gold ■ . 341**13
14. Quarters for Class IV

servants 3413
15. Quarters for class IV em

ployees. 34X3
16. Sumgghng of animals to

Goa . . .  3414
17. Second Five Year Plan of

Tripura. 34*4
18. Jute Mills . 3414**5
19. Industrial Development of

Orissa.............................3415
20. Export of Hides and Skins 34<5
zi. Displaced penons in Tri-

pur* . . . .  3413*16
22. Imports . . . .  3416
23. Manufacture of salt 3416
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CWkh . . . .  3417
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trie* 3417-19
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OBITUARY REFERENCE . **>
The Speaker made a safimm* to 

the paring of Dr. A.M.
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COLtlMM
Sinbft who « n  a member of 
the Central Legislative Assem
bly. Thereafter Members 
itood in silence for a minute 
u  a mark of respect 

MOTIONS FOR ADJOURN
MENT . . . .  3420-3* 

The Speaker with held hit content 
to the moving of the following 
adjournment motion* even 
notice of by the member* 
shown against them:
(1) Proposed strike by the Notice by 

employees of the Posts Shri S. 
and Telegraphs Depart- C Gupta, 
ment.

(2) Proposed strike 
by the Central 
Government em
ployees.

Notice by
Sarvashn S. 
A. Dange, A 
K. Gopalan, 
and Atal&ihan 
Vajpayee.

Notice bv Shn 
Prem ji R. Assar.

fa) Hartal by whole
sale traders in 
Delhi

(4) Situation in Notice by Sar-
Assam conse- vashn Hem
quent on the Barua and
refuasal by the Am jad All
Government to
locate the oil 
refinery in Assam,

(5) Alleged violation Noace by Shn
of the right of B C. Kamble. 
religious freedom 
in certain Dis
trict of Bombay 
State

(6) Alleged with- Notice by Shri 
drawalofconces- B C Kamble. 
Mons to Buddhist
converts b> the 
Covcmment of 
Bombay.

(7) Food situation Notices by
in certain dut- Sarvashn Shlb- 
nets of Eastern ban Lai S&k-
Uttar Pradesh. sena and Ramp

Verma.
PAPERS LAID ON THE TABLE 3432-34

The following papers verc It id on 
on the Table ‘
(1) A copy of each of the Noti

fications Nos.S.R.0 r666 
and S.R.O.1667, dated the 
ajth May, 1957, under 
•ub-section (2) of section 
aC of (he Insurance Act,
19S&

(2) A copy of the statement
containing Decisions on 

Mm. *8
and 69 of the Damodar 
VaHey Corporation Enq
uiry Committee Report.

COUOMMS
(3) A copy of the Notification 

No S.R.0.667«dated the 
2nd March, 1957, under 
sub-section (4) of section 
56 of the Adminia- 
tration of Evacuee 
Property Act, 1950 making 
certain amendments to 
the Administration of 
Evacuee Property (Gen. 
tral) Rules, 1950.

(4) A copy of the Annual 
Report and Accounts of the 
Hindustan Housing Fac
tory (Private) Limited 
for the year ending 
31st July, 1956 under sub
section (1) of Section 
639 of the Companies 
Act, 1956.

(5) A copy of the Report of 
the Rehabilitation Fin
ance Administration for 
the half year ended on 
the 31st December, 1956 
under sub-section (2) of 
section 18 of the Rehabiii- 
tanon Finance Admi
nistration Act, 1948.

(6) A copy of the statement 
showing progress of action 
in cases dealt with under 
Section 34(iA) of the 
Indian Income-Tax Act,
1922, upto 31st May,
1957, m pursuance of an 
assurance given on the
18 th September, 1954 
dunng discussion on 
the Indian Income-Tax 
(Amendment) 8111, 1954.

(7) A copy of each of the 
following Not di cations 
under Section 38 of the 
Central Excises and Salt 
Act, 1944, making certain 
further amendments to 
the Central Excise Rules,

' 1944-
(0 S.R.O.1591, dated the 

16th May, 1957 ; and

00 S.R.0.1761,dated the 1st 
June, 1957.

PRESIDENT'S ASSENT TO
BILLS . . . .  3434-35

(0 Secretary reported that the 
following Bills, which weT« 
passed by the Houses of 
Parliament dunng the last 
Session, have been assented 
to by the President :
(1) The Provisional Col

lection of Tsaws (Tempamy 
AmcnmenQBfll, 1957. .
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(2) The Copyright Bill, 1957
(3) The Appropriation (N0.3)

Bill,1957
(4) The Central Sales Tax 

(Amendment) Bill, 1957.
(ti) Secretary also laid on the 

Table copiei, duly authen
ticated by the Secretary of 
Rajya Sabha,ofthefollow- 
mg Bills passed by the 
Houses of Paikament 
during the First Session 
of the Second Lok Sabha 
and assented to by the 
President since a report 
was last made to Lok 
Sabha on the 13th May, 
1957 :

(1) TheBssential Commodities 
(Amendment) Bill, 1957

(2) The Life Insurance Corpora*
tion (Amendment) Bill,
1957.....................................

(3) The Industrial Disputes 
(Amendment) Bill, 1957

(4) The Reserve Bank of India 
(Amendment) Bill 1957.

(5) T he Coal Bearing Areas 
(Acquisition and Develop
ment) Bill, 1957.

(6) T h e State Bank o f  India 
(Amendment) BUI, 1937-

b i l l  p a s s e d  b y  r a j y a  sa bh a—
LAID ON THE TABLE. . 343s

Secretary laid on the Table the 
Railway Protection Force Bill,
1957, as passed by Rajya Sabha.

D e s ig n a t io n  o f  a  m em ber. . 3436

The Speaker informed Lok 
Sabha that Shn R. Venkata- 
raman had resigned his seat

• in Lok Sabha with effect from 
the 9th July, 1957.

b i l l  u n d e r  c o n s id e r a 
t io n  . 3436—3535i 3539-74
The Deputy Minister of Rail- 

m y t (S k a  Shaham w  K han) 
moved that the Railway Pro
tection Foice Bill, as passed 
by Rajya Sabha, be taken into 
consideration. The discussion 
was not concluded.

C olumms Colum ns

MBSSAGE
SABHA

FROM RAJYA

Secretary reported a message 
from Rajya Sabha that at its 
sitting held on the 29th May, 
1957, Rajya Sabha had passed 
the Railway Protection
Force Bill, 1937.

QUBSTION OF PRIVILEGE..3535-39
§hn Jawaharlal Nehru moved a 

motion of privilege re: con
tempt of House by Shri 
Birendra Kumar Majumdar.
The mouon was adopted. The 
Speaker observed that he 
would look into the matter.

a g e n d a  f o r  T u e sd a y , 
3435 T h e  16TH j u l y ,  1957-

Purther consideration and pass
ing of the Railway Protecaon 
Force Bill and also consider
ation of the motion for 
reference of the Wealth Tax 
Bill to Select Committee ..




